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LOK SABHA

Thursday, February 27, 1964/Phal-
guna 8, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Indian Investment Centre

-+

Shri R. G. Dubey:
Shri Vishram Prasad:
Shri Jedhe:

LShri Ram Harkh Yadav:

Will the Minister of Finance be
pleased to state:

*329.

(a) whether the Adviser, Indian
Investment Centre, visited the capitals
and business interests of West Euro-
pean countries recently;

(b) if so, whether any report has
been submitted by him; and

(c) the main features thereof?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b). Yes, Sir.

(c) The report submitted by the
Investment Centre Adviser indicates
that the trend in Western European
countries is beginning to move to-
wards investment in overseas coun-
tries and that India is in a favourable
position, by reason of the wide and
diversified scope offered by her eco-
nomic development programmes for
investment, to obtain a good share of

2239 (Ai) LS—1.
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this potential flow of capital and
know-how from Western Europe. The
Adviser has therefore recommended
the setting up of an office of the Cen-
tre in Western Europe, in order to
bring to the attention of potential
investors the investment opportunities
existing in India.

Shri R. G. Dubey: Which are the
places, institutions and individuals
that the Adviser, Indian Investment
Centre had opportunity to meet and
what are his reactions?

Shrimati Tarkeshwari Sinha: The
Adviser of this investment centre,
Mr. J. B. Bourdrez, took a tour to
European countries and had 84 inter-
views with top managerial officials of
financial institutions, industrial com-

panies, manufacturers’ associations,
chambers of commerce and private
personalities active in the field of

intenational development. He took
a tour to Belgium, the Netherlands,
West Germany, Switzerland, France
and Italy.

Shri P. Venkatasubbaiah: May I
know whether it is a fact that Gov-
ernment has taken a decision to invite
foreign collaboration in the public-
sector projects also? If that is so,
what would be the percentage of

shares that will be held by these
foreign investors?
Shrimati Tarkeshwari Sinha: The

question asked by the hon. Member
has nothing to do with this question.

Shri Tridib Kumar Chaudhri: May
I know whether this Adviser who
toured Europe gave in his report any
recommendation as to the fact. that
foreign private financial interests want
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to invest in our public sector and
whether that should be done? What
is his recommendation in this regard?

The Minister of Finance (Shri T. T.
Krishmamachari): He has not given
any specific recommendation. He has

merely mentioned that there is certain -

amount of interest in India in these
countries, among the many people
whom he had interviewed.

Shri Daji: Have certain inhibitions
been pointed out which inhibit the
investment by foreign investors and
what is Government’s reaction to
them, if any have been ))ointed out?

Shri T. T. Krishnamachari: So
many people point out inhibitions.
Our reactions generally are according
to the nature of the defects pointed
(Interruption).

Shri Daji: I seek your protection,
Sir. I asked, “What are the inhibitions
if any, that have been pointed out and
Government’s reaction thereto” and he
says that there are so many persons
who point out inhibitions and the
reaction is according to the nature of
the defects pointed out.

Shri T. T. Krishnamachari: The
word “inhibition” itself is something
which is purely subjective. How can
the Chair or anybody give protection?

=t awarw fag ¢ T TR Og
farare 73 & & fF e wif 509 §
T HST Y AAT 7 @Y7 A A FF
FATE GIFHTT T ST ATH GRI ?

swat ared far - S gy,
TAAEHE §EX  AYAT TF w6y AHQFT
FEret & agt w0 FW ¥ 919 98 997
e § fv o8 e agT wadew anfe
gt & wfere frwea forar mam § fs
A7 ¥ o T wrErd @ T
Shri Heda: May I know whether
the Adviser has given any impression
or a sort of a report about the trend
of the private flow of capital from

Europe and America; if so, the main,
features of such an impression?
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Shri T. T. Krishnamachari: The
position should be understood that this
is an organisation which, though
sponsored by Government, is run by
private people, and it is for them to
make public whatever reports they
get. Government do not come into
the picture directly, excepting for the
fact that they take notice of anything
that is being said which is relevant
to question of policy.

Cornea Grafting

+
Shri Maheswar Naik:
Shri Prakash Vir Shastrl.
[ Shri P. C. Borooah:

Will the Minister of Health be
pleased to state:

*330.

(a) whether any progress has been
made towards restoration of eye sight
of the blind by cornea grafting or
otherwise in recent years and if so
the number of such blind persons
whose eyes have been restored up-to-
date; and

(b) the specific measures taken tu
help further a philanthropic cause of
this nature?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-2414/64].

Shri Maheswar Naik: From the
statement I find that the total number
of persons whose eyes have been res-
tored is 480, which is really a very
good thing. May 1 know to what
extent the eye banks sponsored by
the different States under the auspices
of the Central Council of Health have
been popular, and how far they have
been effective in getting donation of
eyes from the people?

Dr. D. S. Raju: This refers to cor-
neal grafting, and it refers only toeye
banks that have been established in
the various States.

Shri Maheswar Naik: May I know
whether it has been possible to
experiment on the grafting of cornea
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from dead people also, and if so, whe-
ther the same has been effective in
the restoration of eye-sight of the
blind people?

The Minister of Health (Dr. Sushila
Nayar): The eye banks are in fact
using the cornea mostly from the
eyes of dead people, provided the
eye-ball can be removed within a very
short time after death.

Shri Bishwanath Roy: May I know
whether Government have tried to
ascertain the number of blind persons
whose eye-sight can be restored by
this process, and if so, whether Gov-
ernment have taken into considera-
tion the large number of blind persons
in UP. and Bihar?

Dr. Sushila Nayar: The number of
blind persons is very high; some are
completely blind and some partially
blind. Corneal grafting is successful
only in a certain section of these
people with a particular type of defect
of the cornea. There is no actual
survey or estimate of the number of
persons who can be helped in this
way.

Shri D. J. Naik: May I know the
fees that are charged for graft-
ing of cornea?

Dr. Sushila Nayar: In the Gov-
ernment hospitals, there are no
charges. When private people do it
they charge according to the fees in
a particular State or a particular
® area.

Shrimati Savitri Nigam: Keeping
in view the very weak publicity
* machinery of Government, may I
know  whether Government are
intending to take the help of volun-
tary organisations to get the co-ope-
ration of the people in strengthening
these eye banks?

Dr. Sushila Nayar: The help of
voluntary organisations is always
welcome and particularly the help
of my hon. friend who is very active
in these matters.

PHALGUNA 8, 1885 (SAKA)
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ot T Trvwa : 77 § ag S e
g s @w & sarar =g w1 e feg ST
¥ , Wy gt Wl #Y wear e §
g T wfaF wiw & 45 e
F faart FT @ E 7

o FIIAT AL : AAAT I J
AT FT FI1T 937 78 feamdy 2w o
A T @I | FA YA H
qq § SATST gE=AT WAl T § a8 A FE
wfoFa & | weal Y e 99 qww F
gy grafag §

Conference of Anti-Smallpox Workers

+
Shri Bishanchander Seth:
Shri B. P. Yadava:
*331. Shri Dhaon:
Shri Onkar Lal Berwa:
Shri Yashpal Singh:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that a con-
ference of Anti-smallpox workers
from all over the country was recent-
ly held in New Delhi to consider the
progress of the anti-smallpox
campaign;

(b) if so, the decisions taken;

(c) whether any report or recom-
mendations have been forwarded to
Government; and

(d) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-

try of Health (Dr. D. S. Raju):
(a) Yes Sir.
(b) and (c). A statement giving

the required information is laid on
the Table of the House. [Placed in
Library. See No. LT-2415/64].

(d) The recommendations will be
communicated to the Governments
concerned for necessary action.

=t Wfyo woum:wruzirz"rzﬁr
T A § W o are sfafafagy &
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T NFIX F Iww fF5ar § i gaed
W A & v § g@ o § afg
g% & T gawT o a7 g & fr -
o wius sEeAr qX 9 fwar o
gFaT §; afc g, @ g T A ¥
T FAE FA R A s @ g ?

wTee 7Rt (¥ro gEitew AT ¢
T aeaed § gar #1% fa=e wee w6
for s &, St fF qraT gae wEa
&1 @ FiHE ¥ aY JeT IF F+FT WAV
g for ag &7 IS ¥ &Y wwar & 1 AN
T FT QT FATT & AL g | FEH
dFed AR FTH FT dHA &
R AR E

=t ATTER AT WM ¢ #4739
FTHLT ¥ g aarar T § fF g &
T T WA FAT F A
TR 9T T F FACTET g0 AT
FY fraw sfawa aF faqe #0 § @d
& % § o 3T W § W e
T 0T Fgi aF aTFr g ?

o GEIAT AT : FIT Yo F %o
gfaad F a9 § I8 F1 dF Ty
o g+ & | AT 8 Fieie ¥ @A
< ¥R faar v f @) w # faad
gfqaa OF A, g 919 I ALeF Tl
&, forae ag fr fae: faa faw H, forg-
forg wiw ¥, foa-fom ofar & aF &7,
agt R frqm sG g ] | X TR
T 5o, Lo Niawa w1 Fa graT Anfg |
ag Fg T fF 7@ www ¥ awear
AR gt MR m M @ Im
1 gaur foge &3 @69 |

st fog 0 & ag e
a1eat § fF 7@ vaw  av¥ gew w-
arga A A fraet TR & § AR sER
HHATAT AT GLFIT A 59 F farqen anr
fear & 1
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To P A@T : WA THT A
© FUT & F FOT 79I GT frar @
R G FT AT FTH AT THL FE
W | o€ o9 AWARIUA ¥ TFANE
T% sioquua Fw ¥ W gt Tgr
R G2 F F1 ST FE &Y QTR
I8%F fog dedw FE T § §9
ez ¥ &1 39 ¥ wfafaa gfes ¥
g9 mfeat M offaudz at wew gd
g1 ® A AR g7 A A o RA
qJ R

Y form Ao T AE AR R
ST WA FFT AT, I F WA §
srer wefaat &t At gd @ 7

o gt AAT : Y ALY, TH FE
AT A & | WA FHEA g ST
fag g § o 9° & aga afux agaar
faelt § | o 719 "L & 7 @ A
TANE g9 ST gl @, FifE 99 H
TREr AT )

Shri D. J. Naik: Out of the recom-
mendations made by the conference,
how many have been accepted by the
Ministry of Health?

The Minister of Health (Dr. Sushila
Nayar): There is no question of the
Health Ministry accepting the recom-
mendations. The recommendations
are mainly as to how the performance
can be improved. Further, there is.
some talk of a little more money
being required for certain mopping
up operations etc, which we are exa-
mining. ' v

=it gto Ao frarYy : w7 ag WA R
fr T a2 GurY o) FRIAWE FA &
arx WY WYY #T oS agT g g 7
# ag Y ST =TEan g fF e A
foraet A\ g€ o, 97 &7 qor B 5w A
¥ Fremifer dfas § fradt A
g
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Mo gaiew A@T:  HiFS AT A
e TG & AfFT T § ¥ g g
fr gfwde aga #7 & 1 § AR |-
STgr X A% AT §, 9 IR I TRl
I FT9T g FAT-TAOT I T T & 1
qg ara &rs § f ot #faq go &, #5-+%
g 9T 37 ¥ qq-aedn §9 wiuw g
&, afea 37 1 #1007 3 fir ag
§8 ST fagae AT qfasfas &M &
faed qra A €7 | WK @A a8 &Y
9T AFATA FT F(A T fFa1 @0 g,
at & i 77 asdr {5 frgdr agy dear
¥ ogw W H gy gt

Shri Dinen Bhattacharya: Did the
conference recommend anything re-
garding vaccination of floating popu-
lations and populations residing in
slum arcas of big cities?

Dr, Sushila Nayar: Yes, this is oné
of the problems, In districts cover-
ed by vaccination, the floating popu-
lation, coming from unvaccinated
arcas, forms a problem. There are
some recommendations as to how to
deal with this floating population.

Irrigation Potential
+

"/ Shri B. P. Yadava:
(Shri Dhaon:

Shri Bishanchander Seth:
, Shri Yashpal Singh:
| Shri Vishram Prasad:

.m{ Shri D. C. Sharma:

| Shri Warior:
| Shri Vasudevan Nair:
, Shri Karni Singhji:

| Shri Onkar Lal Berwa:
| Shri D. J Naik:

LShri E. Madhusudan Rao.

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to take certain mea-
sures to bridge the gap between the
irrigation potential and its utilization
in the States; and
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(b) if so, the broad features of the
measures to be taken?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) and (b).
A statement is laid on the Table of
the House. [Placed in Library.
See No, LT-2416/64.]

= Wlo Wo ww : & I ArmT
argar § fr fea-fam aoat & faemd
AHAT FT G IEN TGN g 4H &,
I F T FO § AR qgr 9T fa=ng
AT W I9 & I@@ & faan i
g1

Dr. K. L, Rao: Essentially there
are six States where a large amount
of potential has not been utilised.
These States are Punjab, U.P,, Bihar,
West Bengal, Mysore and Gujarat.
The main reasons are: firstly, the
storage facilities are not provided
for some of the schemes, or, where
they are provided, they are not filled
up, ag in the case of Bhakra where
the reservoir has not been filled up
to full capacity, and therefore we are
not able to develop full utilisation.
In Gujarat, the Kakrapar and Mahi
projects require storage facilities for
their full utilisation. Then the other
reason is the practice of light irriga-
tion on black cotton, soils; that is
the reason why we are finding it
difficult to completely utilise potential
in the Tungabhadra project, Another
reason is incompleteness of works as
in Badua and Mata Tila, besides cons-
truction of field channels.

Shri Jashvant Mehta: May I know
when the latest survey was made, the
actual utilisation percentage and the
actual potential?

Dr. K. L. Rao: The latest survey
is of the year 1963, and the potential
created must be always one year ear-
lier, i.e, 1962. We are comparing the
fisur:s of the potential created in
1962 and utilisation in March, 1963,
and the shows a lag of 2 million acres
—2.1 million to be more accurate,

Shri Jashvant Mehta: What is the
percentage?
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Dr. K. L. Rao; Eighty-two. gratT F1 § fF AT gicime & fad
Shri Warior: The statement says Y Gor faqr TaTE, I FT AF TR

that in the initial stages concessions
are given in water rates to the cul-
tivators. May I know whether there
is a uniform policy in that respect?

Dr. K, L. Rao: The concession that
is allowed for new irrigation varies
with each State. For example, in
Andhra Pradesh, in the first year
there is no tax levied, but in the
subsequent years it increases by one-
fifth every year. In the other States,
similarly it is not there in the first
year, but in the subsequent years it
increases in some cases by one-third,
in other cases by half, and so on.

Shri Bibhuti Mishra: Which is the
place and what is the quantum of
water, and what is the reason of non-
utilisation of water in the case of
Bihar?

Dr, K, L, Rao: In Bihar, the main
projects are the Badua and the Sone.
In Badua there was incompleteness of
work, and therefore the lack of poten-
tial shown is really not very correct.
In the case of Sone barrage remodel-
ling, there are some field channels to
be constructed.

ot geritar s : fAw FEEER
¥ g7 ¥ @ TFR &7 9 @Y AT
8, a8 sreviEH w3 § 1 ¥ ag A
aTRa § 5 @ sfeg w1 o w
¥ ok &7 FFR A F FAT T
*r§ waraa fFar mard

Dr. K. L. Rao: In respect of the
fleld channels, eight States have al-
ready passed legislation, two States
are passing legislation, and the other
States are having it under considera-
tion,

ot T AT : FTHT AT JTE
¥ qreR Tfiw & fay oY F9 fad
T g, G 9T frTr S &7
e T FE WR oI e
A IFR A@re | ¥ qg A
e § i wam aw  ww fowfadr ¥

g ar A

Dr. K, L, Rao: With regard to
minor irrigation, I submit it should
be really asked of the Agriculture
Ministry, but I may tell the hon.
Member that a decision has been
taken only two days back to raise
the limit of the minor irrigation pro-
jects to Rs. 15 lakhs, so as to expe-
dite the works in the States.

st g0 o faart : fogw fami
A TF qF T FT I 2 go fafreex
qIET A J9mT 91 fF T9d w7 FH Ay
ag § 7T NI AT FT FW G GAT ] |
o 98 g @ & % fage & wwar @9
agl faar mar g | & gg AT 9TRaT §
fF P war gEk g § @9 @Y g
&, A =% SIEE FT FH A K1 FAT
FY qIg ¥ ¥ T ZAT & |

Dr, K L, Rao: With respect to
the Gandak project, the main obs-
tacle wag not so much of finance as
the want of understanding between
His Majesty’'s Government of Nepal
and the Government of :India on
minor aspects. This has been since
overcome, and there is complete
agreement now. I expect that in the
course of the next few years, the
Gandak project will be proceeded
with very expeditiously.

Shrimati Savitri Nigam: May 1
know whether the Government is
satisfied with concessional water rates
in the initial stage of development to
be given to the cultivator by some
States and also whether Government
is intending to take any action to
finance the States which have not been
able to lessen the price of the water?

Dr. K, L. Rao: It is true that in
U.P. there are no concession rates
allowed, I will pass on the hoe
Member’s suggestion to the States

ot e fag @ offew T
¥ fa¥ gFeee 98 A7 & o afwe
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¥ & 9R efega wow & fa
3ACIY v FfAe T & QY ag ;v oA
feaifdl Al & IaT X O & fay
TFL AT I @ ?

oOE REEA : WEAE 6
ot ¥ el s T

ot amae fag 0 5 wgem R
T T IAT AT IAE IFH! IO 3|
fear am

qEAN AET : qg FgAI W T
A T AT AT TF U & fawst
=T F9 F ol waiT g @ a9 9%
faal Ga1 w7 g ? el & wy qEy
&g

Shri Kapur Singh: May I know if
it is true that one of the major rea-
sons for the gap between utilisation
and the potential is the reluctance of
the consumer and, if so, what are the
precise reasons for this reluctance?

Dr. K. L, Rao: T am afraid it is not
so: in a majority of the cases there
has been no reluctance on the part of
the agriculturists to use the water.

Shri Lahri Singh: Do the Govern-
ment realise that the cultivaters ex-
perience great difficulty in taking
water from the canals for want of
proper water courses and that the
process of acquiring land for water
courses is very lengthy and, if so, is
Government prepared to consider re-
vision of the present law?

Dr. K L, Rao; It is true that in
some cases there has been difficulty
in the construction of water courses
because of difficulties in land acquisi-
tion. On an earlier occasion, I have
stated that a number of States are
passing legislation to construct these
canals and then recover the cost
from the cultivators.

.Shri Shivananjappa: In Tungabha-
dra the gap is quite marked. Apart
from proper storage, are there any
other reasons for the non-uv‘ilisation?

PHALGUNA 8, 1885 (SAKA)
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Dr. K. L. Rao: The gap is not very
much here compared to the other
states. The main reason is the want
of experience of the light irrigation in
black cotton soil. This is a case where
we are trying to use this on an ex-
tensive scale and recently the hon.
Minister from Mysore has been ask-
ing for scientific information on this
subject.

Black Market in Foreign Curremcy

+
|’ Shri Hem Barua:
| Shri D. C. Sharma:
| Shri Yashpal Singh:
Shri R. Barua:
Shri Prakash Vir Shastri:
Shri Shashi Ranjan:
Shri P. R. Chakravertl:
Lshrl P. C. Borooah:

Will the Minister of Finance be
pleased to state:

*333. £

(a) whether black market In
foreign currency is rampant in Delhi
and the rates for the same have made
a sudden spurt;

(b) whether it is a fact that tourists
are haunted by foreign exchange
touts for the purpose; and

(c) if so, the steps taken or propos-
ed to be taken to check the same?

The Deputy Minister in the Minls.
try of Finance (Shrimati Tarkeshwari
Sinha); (a) and (b). Government
have seen reports of a black market
in foreign currency in Delhi and of
some tourists being approached by
foreign exchange touts. They have,
however, no information that there
has been any sudden spurt in black
market rates.

(c) The Defence of India Rules have
been recently amended so as to enable
prompt and deterrent action being
taken against persons dealing illegal~
ly in foreign exchange.

Shri Hem Barua: Is it a fact that
the police have not succeeded in ap-
prehending these blackmarketeers in
foreign currency simply because there
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is no effective co-operation between
the Home Ministry and the Finance
Ministry? '

Shrimati Tarkeshwari Sinha: The
presumptions are not true. Co-opera-
tion is the maximum. Cases have to
be established before any action has
to be taken and the Directorate of
Enforcement certainly dJooks after
these cases. But, as I said in my
main answer, there has not been any
sudden spurt. But because of the
tourist season, these reparts have
come to the Government and that is
why the Defence of India Rules have
been amended.

Shri Hem Barua: Since reports
have come to the Government about
such unauthorised activity, may I
know whether Government have tried
to pinpoint or find out the modus
operandi of these blackmarketeers in
foreign currency and, if so, what is it?

Shrimati Tarkeshwari Sinha: The
modus operandi are many including
direct contact between the foreigners
and the touts and sometimes even
when the foreigners, with genuine in-
tention, exchange the travellers’
cheques through some touts, the touts
might be misusing them, So, various
things and various cases come to
notice.

Shri Hem Barua: Is it the Minister’s
presumption or she has tried to eva-
luate it?

Mr,. Speaker:
experience,
ot Ta fag: @ @R A
faete & afd a1 =@ a1 F% -
feza #1 T o 97 ot AR fead
¥q faa ?

st R red faegr: S g
TMEFXATE N fer T HEITY
FgT T § AR fraae faar o & fe
ag fagt ft amgl o= gy 9y -
frgg o AR & I T@ A A
tfaar ag 2 ¥ o @ add &1 G

She has no personal
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FA AR W_A06_F1_ W@ F7
g F_AWMEE_I1 R |

Shri R, Barua: May I know how
how many cases have so far come to
the notice of the Government?

Shrimati Tarkeshwari Sinha: The
Enforcement Directorate has come
across one case in Delhi in the last
six months.

Dr. Ranen Sem: Is jt a fact that
certain foreigners are connected with
a ring that resorts to such black-
marketing and, if so, what steps have
the Government taken to eradicate
it?

Shrimati Tarkeshwari Sinha:
have no information.

We

Shri Kapur Singh: May I ask
whether it is true that the real ground
for the existence of black market in
foreign exchange is the starvation of
the legitimate demands of the Inaian
citizen and, if so, what steps do the
Government propose to take in the
matter of liberalising the rules?

Shrimati Tarkeshwari Sinha:
question does not come within
scope of the main question.

This
the

Shri Kapur Singh: Sir, what is the
reply that has been given to my ques-
tion?

Mr, Speaker: The hon. Member
wants to know whether it is because
our citizens suffer from scarcity of
this foreign exchange?

Shri Kapur Singh:
mands.

Legitimate de-

Mr. Speaker: Yes, yes,

The Minister of Finance (Shri T. T.
Krishnamacharl); This question Sir,
if, 1 may humbly submit, savours of
the fallacy of what is called begging
the question. I have to make certain
admissions before 1 answer the ques-
tion. But I say it is a matter of
opinion.
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Mr, Speaker: The real question is In
the latter part: do the Government
propose to liberalise those restrictions?

Shri T. T. Krishnamachari: I would
like to liberalise; only I have not got
the wherewithals.

Shri Kapur Singh: Sir, there is nv
fallacy of petitio principii involved in
my question.

Mr. Speaker: Order, order. The
answer has been given. Shri Swell.

Shri Swell: In answer to the ques-
tion of Shri Hem Barua, the Deputy
Minister has given only suppositions,
but the question is, have the Govern-
ment made a study of the modus
operandi of these blackmarketeers in
foreign exchange,

Shri T. T. Krishnamachari: The
Enforcement Directorate have, I pre-
sume, to make this study continuously
without which there is no reason for
their existence.

Shri Heda: May I know whether it
has come to the notice of the Govern-
ment that the permission given to
certain firms and shops in important
hotels to accept the loreign exchange
at the Government rates gives ample
scope to create a black market for
them?

Shri T. T. Krishnamachari: 1 take
the information of the hon. Member.

Loans of Displaced Persons from
Pakistan

+
rShri S. C. Samanta:
| Shri Subodh Hansda:
| Shri M. L. Dwivedi:
| Shri Bibhuti Mishra:
| Shri Onkar Lal Berwa:
*334. { Shrimati Renu Chakravartty:
| Shri Tridib Kumar Chaudhuri:
| Shri Koya:
| Shri M. Rampure:
| Shri Chuni Lal:
LShri P. R, Chakraverti:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:
(a) whether there is any proposal to
write off the loans to the tune of
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Rs. 80 crores advanced to the displac-
ed persons from Pakistan;

(b) if so, whether this proposal has
been tinalised; and

(c) the reasons for writing off the
loans?

The Minister of Works, Housing and
Rehabilitation (Shri Mehy Chand
Khanna): (a) to (c). There is no pro-
posal for any general remission oOf
loans advanced to the displaced per-
sons from West Pakistan. So far as
the loans paid to the East Pakistan
displaced persons are concerned, the
question whether a part of these loans
should be remitted, and, if so, to what
extent, is under consideration,

Shri S. C, Samanta: May I know
whether any enquiry has been made
as to why they have not been able to
repay the loans, though the loans
were granted for gainful business and
other things?

Shri Mehr Chand Khanna: In the
initial stages the loans were advanced
and they were then rather of a small
nature, and they were also given in
driblets. That is the reason why we
have not been able to realise the
loans. But loans in the later stages
were given on a rational basis, and
we feel there should be no difficulty
in the realisation of those loans, be-
cause they were given bigger sums
and they were integrated loans and
for specific projects.

Shri S, C., Samanta: Is it not a
fact that the loans were given in ins-
talments and not in lump sums and
thercfore they could not utilise the
loans for the purpose meant?

Shri Mehr Chand Khanna: I have
said that in the initial stages the
loans were given in driblets; and they
were small loans.

Shrimati Renu Chakravartty: 1
find that in the eastern sector, no
money has been given in the form of
compensation. Why is it that the
Government has not yet taken a
policy decision whether the loans
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given to the East Pakistan refugees oAt ¥ IR T H=Ey ;
can be written off? mg H’@'
g iRy g @I WEfF 9T Forf

Shri Mehr Chand Khanna: These frar
two things are quite separate. Pay- el BY TF F7 HT A AT AR
ment of compensation has nothing to FT fomr am
do with the remission of loans. Pay-

ment of compensation has been made =t wrsiT :
o < Y geareT Y

in the Western region because there

was evacuee property law. In the W aal W § W) fagd w= TG
Eastern region, there is no evacuee Fq g, I FAT FT @gﬁ ¥F fay T

property law. Under the agreement .
of the two Prime Ministers, famously ¥ e far v | & wrAde qaf q’@'—
known as the Nehru-Liaquat Pact, 34 ¥ g Q14T 9TeaT § % 300 faramr-
the East Pakistan displaced persons o gy ¥ T 9T N gHIaw
can hold on to their property, realise s
rentg and even sell the property. g

Shri Tridib Kumar Chaudhuri: . .
May I know if the Minister had seve- o az{ W owwr: e {
ral conferences with the West Bengal ~ ¥T9 ®T TATT A1l arfFer &
Government over the question of re-  zvunfaay #7 a<& ¥ 7
mission of loans granted to East Pak-
istan refugees, and may I know whe-
ther it ijs a fact that tge West Bengal = mﬁmqw: afs=at g
Government has recommended that ¥ St o W% § ITH ¥ Y HOAL

these loans up to a certain limit g 3 y
should be remitted and written off? A ‘TQE ' Ei SUS
arasT foam a1 £ 97 § 7 faT & . R0

Shri Mehr Chand Khanna: The ou ~
reply is in the affirmative. We have FIT{%‘ L) @1‘[ ITE & q}g fEQ:
taken a tentative decision that loans AT | FGT TF WIS N IAFT  &ATA
up to a particular limit should be TR s

written off and beyond that limit, #rf SRR

loans should be scaled down, We are

trying to find out the financial impli- M AFTETANT . AT &I A
cations of the suggestions that have AN T ARET T T FE % T

been placed before us, Only a month \ R
or two ago, I asked the Chief Minis- &4 TR ST meaR K WY

ter of West Bengal to give me the ¥ zreordt gy m;rg F AW R W
data on those loans. When the data QET#} Wﬂﬂ‘ﬁg | 3T ﬂ%é

is received, Government will be in a

position to take a firm decision. f& M 9NMF § aifeeary A e w7,
st fawfar fam @ afent arfeeT I AR gEA IR A q

E o G i EE ) .

T Ty § I g A A g =t et oW A A

T &, afFw off afee & @ ae- it . R

ot A fad ¥ FEY 7w § IEY g AT @wr: & oo FT @O

TR S | T A W Ry gy, wy R A e WG I
FER Y faa e fr g F w7 9 wEe @ fdfafeeew &
N 7% FT fa7r 9w ? faq o I Trar w4 fear §, 98

o AR AT wWT: A, A qE TIAT ATYE AATE | AfFT 3w oA A
A faar § fr s qrfeeaTs ¥ oY feeft g7 aF T EOEIX ¥ BEAT
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T 8, BT A A, oK 39
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Shrimati Savitri Nigam: While
replying to a supplementary, the hon.
Minister has stateq that the position
of the East Bengal refugees is quite
different and that they can go and
sell their property in Pakistan, Keep-
ing in view the present precarious
situation, can anybody hope that they
can go to Pakistan and sell their pro-
perty? What action has Government
taken to give them some other relief?

Mr. Speaker: She is arguing the
case and not asking for any informa-
tion.

Dr. Ranen Sen: It is a known fact
that most of the refugees from East
Pakistan did not get any rehabilitation
grant nor did they get any compensa-
tion or adequate loans. Whatever
loans were given, the amount was too
inadequate. In view of this fact,
may I know whether the Government
will again consider the desirability of
writing off these loans?

Mr, Speaker:
action.

Shri Kapur Singh: A figure of Rs. 80
crores of unredeemed loans has been
mentioned. May I ask for a break-
up or this flgure in respect of West
Pakistan and East Pakistan?

Shri Mehr Chand Khanna: The
amount given to West Pakistan dis-
placed persons was about Rs. 60
crores. The major portion of these
loans was treated as public dues. They
were adjusted against the claims that
were given to the displaced persons
from West Pakistan. So, on that ac-
count a large portion of the loan has
been realised. As regards the loan
that is given to displaced persons from
East Pakistan the total there is
Rs. 80 crores to Rs. 82 crores, and only
2 very smal! part of it—maybe a few
crores—has been realised.

It is a suggestion for
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Shrimati Renu Chakravartty: May 1
know what is the ceiling up to which
it is proposed t> write off the loans
and up to what point the loans will
be lowered on a graded scale? What
is it that you are considering?

Shri Mehr Chand Khanna: As soon
as we receive a reply from West Ben-
gal, we should be in a position to take
a final decision because big financial
implications are involved there.

Shri S, M. Banerjee: In addition to
those displaced persons who are in
West Bengal, there are displaced per-
sons in Uttar Pradesh and gsther
States who were given meagre loans
of Rs. 1000 or even Rs. 500. I want
to know whether in their cases also
there is going to be this ‘writing off’?

Shri Mehr Chand Khanna: Whatever
decision is taken with regard to the
displaced persons settled in West
Bengal, it will equally apply to those
displaced persons who are in Assam,
Tripura, Bihar Uttar Pradesh etc. May
I add, Sir, that this decision only
covers those displaced persons who
have already come to India and we
are not treating the new ones on the
same level as yet.

Shri Swell: The hon. Minister has
said that he has been in touch with
the Chief Minister of West Bengal
for writing off a certain percentage
of these loans or scaling them down.
May I know what will be the fate of
those displaced persons who have
come to Assam? Is he in touch with
the Government of Assam for the
same purpose?

Shri Mehr Chand Khanna: We will
treat them alike.

Narmada Valley Corporation

+
( Shri Hari Vishnu Kamath:
| Shri R. S. Tiwary:
| Shri Bade:
*335. { Shri Vishwa Nath Pandey:
j Shri P. R. Chakraverti:
| Shri Jashvant Mehta:
( Shri P, R. Patel.

Will the Minister of Irrigation ana
Power be pleased to refer to the
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reply given to Starred Question No.
399 on the 5th December, 1963 and
state:

(a) whether the agreement arrived
at between the State of Madhya Pra-
desh and Gujarat and the Central
Government regarding Narmada Val-
ley Corporation has been ratified or
modified by the Governments of
Madhya Pradesh gnd Gujarat;

(b) if so, the present position; and

(c) whether the Government of
Maharashtra is also interested in the
project?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) and (b).
Some tentative decisions were taken
for implementation of a few schemes
on the Narmada river. The Govern-
ment of Gujarat have expressed their
agreement  with these  decisions.
Madhya Pradesh have asked for some
further technical data. These were
furnished to them.

(c) Yes, Sir. Maharashtra is inte-
rested to avail itself of some power
benefits from the Narmada projects.

Shri Hari Vishnu Kamath: Have any
lessons been learnt from the fierce
internecine conflict that gripped and
plagued the Damodar Valley Corpora-
tion in recent years and are steps
being taken to avoid those bogs and
pitfalls before embarking on the
Narmada Valley Corporation—I mean
Narmada Valley Project?

Dr. K. L, Rao: We are not now
establishing any corporation.

Shri Hari Vishnu Kamath: I meant
Narmada Valley Project.

Dr. K. L. Rao: The works in Madhya
Pradesh will be done by them, and
the works in Gujarat will be done by
that State.

Shri Hari Vishnu Kamath: Does
Government propose to prepare early,
and if so when, a blueprint for this
project together with all its technical,
financial and even politico-economic
iraplications, and has any decision
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been taken with regard to the Chair-
man and other top-ranking personnel
for this project?

Dr. K. L. Rao: As I submitted, there
is no idea of creating any corporation.
But I can tell the hon. Member that
all the details have been worked out
for most of the projects on this river.
We have got a complete idea of the
amount of power and the amount of
irrigation that could be brought out
by these projects. We are only to
implement these things.

Shri Hari Vishnu Kamath: Has the
question of personnel been decided
tentatively?

Mr. Speaker: He wants 1o know
whether the names have been decided
upon,

Dr. K. L. Rao: As I said, there is no
question of having any corporaticn.
Each State Government has to do its
own project.

Shri Bade; May I know how many
projects the Narmada Valley Project
Board is going to start, and what is
the first project which it will take
in hand?

Dr. K. L. Rao: I submit once again,
Sir, that we are not thinking of
having any Board.

Shri Bade: It has appeared in the
Press that there will be a Board.

Mr. Speaker: We shall hear
Minister.

the

Dr. K. L. Rao; I submit, it is not
correct. The projects in Gujarat will
be done by the Government of Guja-
rat. They have got one Navgam Pro-
ject. That will be done by them. 1In
the case of Madhya Pradesh there are
quite a large number of projects.
These will be done by the Govern-
ment of Madhya Pradesh. If they
want any assistance from the Centre
for doing these works, we are prepar-
ed to do that. Now, in Madhya Pra-
desh the concentration has to be done
on three projects—Tawa, Bargi and
Punasa.
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Shri Jashvant Mehta: What were
the points on which the Madhya Pra-
desh Government hesitated to ratify
the agreement and after the raising
of these objections by the Madhya
Pradesh Government, what are the
steps the Government of India are
going to take? Are they going to
convene a new conference and take
a new decision or do the Government
of India want to take over such im-
portant national projects because this
project has been delayed for a long
time?

Dr. K. L. Rao: The Madhya Pra-
desh Government wanted some fur-
ther information, some clarifications
and further technical data. They
have been furnished last week, I
think there is no very serious contro-
versy in respect of Narmada which
cannot be solved easily.

Shri Jashvant Mehta: My question
has not been replied to.

Mr, Speaker:
three questions.

Shri Jashvant Mehta: 1 wanted a
clarification whether the Government
of India is going to convene a new
conference of the three States for a
final solution of the Narmada project.

Dr, K. L, Rao: As I submitted, I
expect there will not be any big diffi-
culty in resolving these differences
and, if necessary, naturally the Gov-
ernment of India will take the initia-
tive and resolve these differences in a
conference by further discussion.

Shri P. R. Patel: The tentative
agreement was entered into by the
Central Madhya Pradesh and Gujarat
Governments, presided over by the
then Central Minister, May I know
the objections raised by the Madhya
Pradesh Government, whether they
have been examined by the Centre
and what is the view of the Central
Government on those points?

There were two or

Shri Bade: They are technical ob-
jections.
Dr. K. L. Rao: The Madhya Pra-

desh Government wanted some clarifi-
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cations and technical

data,

Shri P. R. Patel:
data?

some more

What technical

Dr. K, L, Rao: They wanted some
technical data before they ratified or
approved completely the tentative
understanding that has been arrived
at. The main point was, they wanted
details about the Navgam project—the
height, the benefits under the project
etc. These have since been obtained
from the Government of Gujarat and
sent to Madhya Pradesh only last
week.

ot fagaraty qosT ; FqT WSS
19 § T AHT AART. AT FIATIAT
# oA faga o WrtaE FATd av
. 7 faww £ 7

Dr, K. L. Rao: It happens that in
the Narmada catchment area, Maha-
rashtra occupies a very small portion
and there is no direct project in their
area, But. in so far as the water
from this area gocs on to the main
river, they are claimine certain power
benefits from the Narmada develop-
ment. That has tc br considered
carefully.

New Generating Sets in Delhi

+
Shri Yashpal Singh:
Shri Narasimha Reddy:
Shri Kapur Singh:
LShri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

*336.

(a) whether Government are con-
sidering a proposal for the instal-
lation of the new generating sets
during the Fourth Five Year Plan in
the Union territory of Delhi; and

(b) if so, how many and of what
generating capacity?

The Minister
Power (Dr, K. L. Rao):

of Irrigation and
(a) Yes, Sir,

(b) Two Units of 120 MW each.
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Dr. K. L, Rao: With regard to
Delhi, of course, we do have discus-
sions with the Punjab Government in
so far as it is part of the Northern
grid. I do not follow what exactly
the hon. Member wants to know in
this respect. But I will submit that
we will be getting about 40 MW from
Bhakra Project and in Delhi we are
having for Punjab 50 MW in the ther-
mal station separately.

st awqe fag - TR gw e
¥ g AR w9 aF I FH Q0 &
I |

Dr. K, L. Rao: In the Fourth Plan
we are going to have two units of 120
MW, as I answered already. This is
tentative and it has yet to be approv-
ed by the concerned authorities and
1 expect it will be ready before the
end of the Fourth Plan.

Shri Kapur Singh: 1 am not quite
clear on this point. Are these gene-
rating sets to be thermal or hydel?

Dr. K. L, Rao: In Delhi naturally
they will be thermal.

st fasrarg gy T o
IET F A & foeel § A1 fawa
&Y FA7 § I F7 g 2y st ?

Dr. K, L. Rao: Yes, Sir. Even by
the end of the Third Five Year Plan
if we are able to complete the projects
which have been undertaken, which
we hope to do, there will be a large
amount of surplus. We are hoping
that this surplus will be available for
utilisation in TU.P. Rajasthan and
the Punjab.

Shri Bhagwat Jha Azad: May I
know whether for the new proposals
in the Fourth Plan along with this also
future demands have been taken into
consideration; if so, how far this new
construction will be in a position to
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meet the future demands in the
Fourth Plan in which these projects
are going to be constructed?

Dr, K. L. Rao: All demands have
been taken into consideration; still,
in the year 1966-67 we expect that we
will have 100 megawatts surplus.

Shri Maheswar Naik: Can Gov-
ernment give us any idea as to the
self-sufficiency in respect of power to
the capital city of Delhi, independent
from the Punjab, when this installa-
tion goes into commission?

Mr, Speaker: As to whether Delhi
will become self-sufficient, he has al-
ready answered that,

Shri Maheswar Naik: My question
is whether it will become independent
of the Punjab supply.

Dr. K. L. Rao: In respect of the
Punjab there will be a deficiency and
that is one of the problems which we
are thinking of as to how to make
up this deficiency. We are hoping
that we will be able to do that partly
from the surplus that will be avail-
able in Delhi and partly from accele-
rating the work on the Beas-Sutlej
link.

wft wo qvo foarY : wT A AT
2 fF freoll 1 ofEfady &Y e &
M Fafau agr d@Eve @, 89R
AT FTE FY @ § A1 w9
fedrg Ft 2, ufaweat Jwed A
srw Far 1 fAe €1 afkg gl
A w7 w2 ?
Dr. K. L. Rao: In the city of Delhi

there is plenty of power for going
round the agricultural loads,

Shri Shiv Charan Gupta: What is
the present generating capacity and
to what extent is it likely to be in-
creased during the remaining period
of the Third Five Year Plan?

Dr, K. L. Rao: At present we have
101 megawatts of thermal power. We
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are getting from the Punjab some-
thing of the order of 60 to 70 mega-
matts—many times we get 60 mega-
watts buf sometimes we get 70 mega-
watts also—thus, the total being 160
megawatts. We are installing a 15
megawatt set in 1965 and are putting
up another two sets of 50 megawatts
each, that is, a total of 100 megawatts.
by 1966.

Mid-term Appraisal of Third Plan

Shri Heda:

+
Shri Bibhuti Mishra:
*339,
Shri P. R. Chakraverti:

Will the Minister of Planning be
pleaseq to state:

(a) whether it is a fact that the
Planning Commission has selected a
few sectors of industry for intensive
study for follow-up action indicated
by the mid-term appraisal of Third
Plan; and

(b) if so, which are those sectors?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) While the Planning
Commission is looking into the prob-
lem of follow-up action indicated by
the mid-term appraisal, a few indus-
tries have been studied recently in
detail from the point of view of acce-
lerating their development.

(b) Industries covered include iron
and steel, non-ferrous metals like
aluminium and copper, oil, fertilizers,
cement, and some of the items of
heavy electrical equipment.

Shri Bibhuti Mishra: = After the
mid-term appraisal of the Third Plan,
what steps have Government taken
to increase agricultural production?

Shri C. R. Pattabhi Raman: This
question is only with regard to in-
dustry.

Shri Bibhuti Mishra:
ment’s reply is wrong,

The Govern-
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Shri C. R, Pattabhi Raman: Part
(a) of the question deals with a few
sectors of industry.

Shri Bibhuti Mishra: There are
certain agricultural products which
are used in industry, like, jute, cotton,
sugarcane etc.

Shri C. R. Pattabhi Raman: We are

only concerned with the items that
are referred to here.
Shri D, J, Naik: What steps are

being taken for the industrialisation
of rural areas during the Third Plan
period?

Shri C. R. Pattabhi Raman: That
is a part of the Rural Industrialisation
Programme.

Shri P. Venkatasubbaiah: May I
know whether under the purview of
this the appraisal of the public-sector
projects has also come and, if so, what
is their latest performance?

Shri C. R. Pattabhi Raman: All
projects, both private and public sec-
tors.

=t frm qrvaw - o 99 TR
FT A9 f% far &, 4 &9 37 & 2,
FT AT FAT THFY & 7

Shri C. R, Pattabhi Raman: Pig
iron, alloy steel non-ferrous metals,
heavy engineering, oil, fertilisers and
cement,

Dr. L, M, Singhvi: May I know
whether it is proposed to undertake
annual appraisals of the Plan and its
implementation from now onwards as
has been suggested by many experts?

Shri C. R, Pattabhi Raman: This
actually arises out of the mid-term
appraisal of the Thirq Plan and the
shortfallg therein,

Shri Sham Lal Saraf: May I know
whether the raw minerals available
within the country by now to manu-
facture non-ferrous metals like cop-
per, zinc, lead etc., will be put to
use in the next Plan and if so,......

Shri C. R. Pattabhi Raman: Yes....
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Shri Sham Lal Saraf: I have not
completed my question yet. And is so,
what preperations are ahead?

Mr. Speaker: The hon. Member
has already got the answer to the

first part fo his question and that
should suffice.
Dr. Sarojini Mahishi: May I

know whether the intensive study
undertaken by the Planning Commis-
sion is restricted to the improvement
and consolidation of the existing in-
dustries or the extension of the in-
dustries?

Shri C. R. Pattabhi Raman: Actu-
ally, in order to speed up the growth
in these industries which are impor-
tant from the point of view of in-
creasing the growth potentials of the
economy, the Planning Commission
hold consultations with representa-
tives of the private sector and also
with the adminisrtatave Ministries
concerned,

Shri Bhagwat Jha Azad: May ]
know why out of the formidable tota!
of the shortfalls listed by the Plan-
ning Commission only a few have
been taken up for follow-up pro-
gramme? What measures do Govern-
ment intend to take to have follow-up
programmes in other sectors where
the shortfall is very huge and im-
mense.

Shri C. R, Pattabhi Raman: Stu-
dies are being conducted all along.
This particular question refers to
industries. Actually, as a result of
this follow-up, the full benefits from
the programmes envisaged in the
Third Pan will be avaliable only after
a year or two after the programmes
start, and that too on a comparatively
lower base than originally envisaged.
They want to make that up.

Shri Bhagwat Jha Azad: That does
not give any answer to my question.
May I know why out of the formid-
able total of the shortfalls listed, only
a few have been taken up for follow-
up programme? Am I to understand
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action in regard to follow-up in the
other sectors?

Shri C. R, Pattabhi Raman: This
study refers to the shortfalls in the
industries. Studies are undertaken
with regard to the various items I
have referred to.

City Compensatory Allowance
+
Shri R. Barua:
*340. { Dr, P, Srinivasan:
Shri Paramasivan:

Will the Minister of Finance be
pleased to state:

(a) whether it ig a fact that some
State Governments have asked the
Union Government to bear 50 per
cent of the expenditure towards the
city compensatory allowance which
became admissible to Government
servants in different cities recently

- reclassified;

(b) the names of the States
have approached the Centre in
matter; and

(c) the reaction of the Union Gov-
ernment in this connection?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
warj Sinha): (a) and (b). No; but
the Government of Rajasthan has
asked for Central assistance towards
the cost of increased dearness allow-
ance, which it proposes to give to its
employees,

who
the

(c) The Government of India can-
not accept this liability,

Shri R. Barua: May I know in
how many States this proposal has
been accepted and implemented?

Shrimati Tarkeshwari Sinha: I said
‘No’ and I added that only the Govern-
ment of Rajasthan had asked for
Central assistance.

Shri R. Barua: In how many States
has this compensatory allowance been
given?

Shrimati Tarkeshwari Sinha: It is
a matter for the States themselves to

that Government need not take any B examine and then to implement,
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Shri R. Barua: What was the yard-
stick for determining the increased
compensatory allowance? Was it the
population basis alone or something
more?

Shrimatj Tarkeshwari Sinha: So
far as the Central Government em-
ployees are concerned, the Govern-
ment of India have certainly given
the compensatory allowance on some
basis, and those are the bases appli-
cable to the Government of India em-
ployees.

Shri Hem Barua:
basis?

What is the

Shrimati Tarkeshwari Sinha: This
question concerns the State Govern-
ment, If a separate question alto-
gether is brqught in into the main
‘question, that is a different matter
‘altogether,

Shri Hem Barua: What is the
‘Government of India’s basis?

Shri S. M. Ranerjee: May I know
whether Government are contem-
plating to upgrade more cities for the
‘purpose of city compensatory allow-
ance or the list given earlier is final?

Shrimati Tarkeshwari Sinha: The
Finance Minister in his statement
-earlier had said that this was a thing
under continuous examination, and the
proposition as such would be cxa-
mined according to the justification
of the proposal.

sfY FIE TR AR : ATEATH ATHIT
q 7 AT A, ITHR T2 WU F4A
2, 97 @i 7 99 uF fafeey 9wy
FfATar gargam & fAr sr 3 ?

sAat ARt faegr o TrstearT
qUET A A &7 § 7 ag wuA F4-
Tifdl &1 O Do Uo agrT WA &
HT TAET I99 UF FUT T W 70=T
FT AW F A | AT AR A FA
fF AR fora feifosr & Sqa 2@y
zo g faw a8 g7 w8 § o wow
@ F 39 WA § WEE F% a9 |
2239(ai LSD—2,
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Y ®ETW e A HER
T AT IAAT qOT FT 7

sftadt aresAq fasg - AR
g ot fF d9fF WA AT &
FHA § 9% STo To H adidd ¥
% & AR AfF Heat § A qgEdr @y
@ &, THfem 7 W s saAiE o
6 HAF [T ARA § |
Shrimati Renu Chakravartty: In
view of the fact that the municipali-
ties around Greater Calcutta do not
fall under the city compensatory
allowance scheme, is Government,
which has had this point before it for
a long time, considering what to do
about this matter, whether the city
compensatory allowance will also be

given to them because jn those areas
the cost of living is just as high?

The Minister of Finance (Shri T. T.
Krishnamachari): It is for the Gov-
ernment of West Bengal to take neces-
sary action,

oY a2 : fEr FEOdEY gerdm St
feam wrar & A g% Free A fafar
T ST AT &, 99 9T fear Swar & A
Tz YR R aRw A § - wfE
forg T=F9 9T ag Y fear ar @,
g T &, Tafau fRT ¥ =g aamEr
a7

sty armEQ fasgr @ & 9
& foa% 5T 9% gg {77 ar §, q¥
smavel, wedi # qgAd, wEd & A
THAT & AV S ATAIT § qATA A w6,
IFH FE w7 89 TG | T
ot & FOT a7 wmafe g 1 Sigr
a3 Y AT wifad g0 AT @, a@v
97 &I FEATE FT AT R, IaFT AT
FCT AT |

st af : SEwe fRar § v ?

sir e fagl S
Far § N guard ong g, @ @ Ak
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Working of Public Sector
Undertakings

*341. Shrj Tridib Kumar Chaudhuri:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Finance Ministry recently held an en-
qQuiry into the working of public sec-
tor undertakings with a view to check
up their efficiency and profitability;

(b) the main result of thig enquiry
and the names of undertakings whose
workings were reviewed; and

(c) whether it is a fact that with
the exception of the Posts and Tele-
graphs Department, the only other
public sector undertaking which pas-
sed the efficiency and  profitability
tests laid down was the Hindustan
Machine Tools Factory?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Simha): (a) No enquiry as such was
held, Sir.

(b) and (c). Do not arise.

Shri Tridib . Kumar Chaudhuri:
Has the Finance r Ministry any
machinery to review the financial pro-
fitability of these concerns, their effi-
ciency in production and other things?

Shrimati Tarkeshwari Simha: Fort-
nightly reports and monthly progress
reports in regard to the progress of
the projects and expansion pro-
grammes undertaken by the various
units are reviewed both by the admi-
nistrative Ministry and the Depart-
ment of Economic Co-ordination of
the Finance Ministry, Apart from
these, quarterly financial reports are
also prepared by the Financial Ad-
visers of the projects and approved by
the board of directors. These are
also under constant review of the ad-
ministrative Ministry and the Depart-

FEBRUARY 27, 1964

Oral Answers 2742
ment of Economic Co-ordination of
Finance Ministry. In addition, we
make ad hoc studies into these mat-
ters,

Shri Tridib Kumar Chaudhuri: Has
any attempt been made at collating
the study results of these various ad-
ministrative Ministries on the basis
of these fortnightly and various other
reports?

The Minister of Finance (Shri T,
T. Krishnamachari): Part of the
function of the Department of Econo-
mic Co-ordination in the Finance
Ministry is to keep in touch with pro-
gress in the public-sector undertakings.
So the study is a continuous one.

Shri Indrajit Gupta: What is Gov-
ernment’s latest assessment of the pos-
sible contribution during the current
year of these public-sector undertak-
ings to the exchequer? Is the trend
going upward or remaining stagnant?

Shri T. T. Krishnamachari: I would
suggest that he might wait for the
presentation of the budget papers.
They might give necessary informa-
tion. If that is not adequate, I can
furnish further information,

Shri Hari Vishnu Kamath: The De-
puty Minister, if I heard her aright,
said there was no inquiry as such,
Hag the senior Minister’s attention
been drawn to press reports to the
effect that he said in the course of a
speech recently that the Hindustan
Machine Tools was the best show-
piece or the best concern among the
public-sector undertakings If Iso,
was that certificate given or statement
made without any inquiry—as the
Deputy Minister has said that no in-
quiry was made?

Shri T. T. Krishnamachari: I am
not conscious of having made any
statement of that nature. In any event
I do not ordinarily indulge in super-
latives.

Shri Hari Vishnu Kamath: The
question has not been answered. Is
there any truth in those press re-
ports? ,
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Mr, Speaker: He does not recollect
having made any such statement.

Shri Hari Vishnu Kamath: Were
the press reports wrong or false?

Mr, Speaker: He does no recollect
having made that statement, About
himself, he says, even if he does make
a statement, he does not use super-
latives. ,

Shri Hari Vishnu Kamath: That
superlative ig by the way. That is
only explanatory. The first thing is
whether he made such a statement.

Mr. Speaker:
recollect.

He says he does not

Shri Hari Vishnu Kamath: Let him
say he did not make the statement.
What is this ‘not recollect’? It was
prominently displayed in the papers.

Shri Tyagi: Is it not a fact that
an annual stock-taking and review is
made in the case of all these public-
sector undertakings? Therefore, is
the Minister in a position to give the
House an idea as to what is the total
result of these undertakings, whe-
ther they are getting some profits or
arce incurring losses, on the whole?
And if there are losses, ar> they to
the tune of Rs. 10 crores or so?

Shri T. T. Krishnamachari: In re-
gard to the working of institutions in
the public sector, they happen to be
primarily the responsibility of the
concerned Ministry. The Finance
Ministry is undoubtedly concerned in
co-ordinating their activities to see
that they are supplied with the goods
that are necessary, the funds that are
necessary, and also to see that the
funds are properly utilised; and that,
as I said, is a continuous process. In
regard to the ultimate profitability
or aggregate profitability of these con-
cerns. 1 have suggested to an hon.
Member opposite that the Members
can wait and see if the Budget papers
give them adequate information; if
they do not, I am quite prepared to
supplement that information to the
extent of my ability,
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Death due to Penicillin Injection

+

Shri Daji:

Shri Kishen Pattnayak:
S. N. Q. | Shri Ramshekhar Prasad

No. 2. { Singh:

Shri Kapur Singh:
Shri P, K, Ghosh:
L Shri Narasimha Reddy:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that an em-
ployvee of the CP.W.D, working as a
liftman in the Parliament House died
on the 19th February, 1964 after hav-
ing been given penicillin injection at
the Gole Market C.G.H.S. Dispensary;

(b) whether it is also a fact that
as against the specific orders and
usual practice, the injection was ad-
ministered without being given a test
dose; and

(c) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Health (Dr, D, S. Raju): (a)
Yes, Sir.

(b) and (c). The Strepto-penicillin
injection that caused the death was
the 4th of the series being given to
him, Secnsitivity test was carried out
on the patient before the 1st injection
about 4 days earlier. No sensitivity
was detected.

All possible medical assistance was
rendered to the patient.

Shri Daji: Is it a fact that when
he complained of discomfort, instead
of giving another injection or medi-
cine to relieve him, he was scolded
and forced to go home where he suc-
cumbed anq died?

Dr, D, S. Raju: No, Sir, it is not
correct, Immediately, all possible
steps were taken. May I read them?

The injection was administered by
one of the medical officers. Decadron
was administereq immediately both
by the intra-muscular and intrave-
nous routes. Adrenaline and Cora-
mine were also given. An ambulance
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was immediately requisitioned and
the patient was rushed to the hospital
by Dr. Bhasin, who gave a further in-
jection of Decadron and Coramine in
the ambulance. Artificial respiration
was also carried out. The patient was
in a deep state of unconsciousness
when he reached the hospital, where
intravenous glucose saline and other
resuscitation measureg were carried
out, but the patient did not recover.

Shri Daji: Is Government aware
of the fact that after his death, the
prescription was taken away from the
widow and forcibly kept in the dis-
pensary. and that all these changes
were made subsequently on the
prescription and on the admission
sheet?

The Minister of Health (Dr. Sushila
Nayar): That is not possible, All
the evidence we have says that the
patient was taken to the hospital, the
injections were given, and all possi-
ble treatment was given. We are
very sorry, it is a very unfortunate
thing that this patient should have
expired in this manner, but the
fact remains that in some cases
there is a strange kind of sens-
itivity. We are treating 20,000
patients in these dispensaries every
day, and this is the second case that
has happened. We regret it very
much, and we are trying to take all
possible precautions, but sometimes
these things are inevitable

st femA @ras o wEE e
g0 AR &Y e FA Jrer o o
zafan Frim afrare #1 oF 9rs 9r
M F e qiam aZEm 3 e
T ATE d=Ar A § fF Ao U=
TFo FTE FY M FAATCAT 1 fam
AT 8 IA¥ T2 Iawr M7 IAF UfErT
T F A faar vEAr & awi I &Y
Faearg &1 afvarm WY ferar EAT 2
qIfE ST TFET ST RG A WA A 5
7 Tgr ArEdY 2 ar g g # Ak
ITH 9fF I gEwwg O =nfew
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GTqeT HEED ;. WA G e
Fare qeAr Wt =red § ar qgf ?

=5t fema qzarcw ;"o uwo
UFo Z(FT FE F qTHA FHAUWE Y
N JagAE ford wd § TR @R
qfzoft wEEEr @@ FwAr wEdr §
roAdt ?

Tio wEYA ATAT : AW, 94T
& TAT BT ET ATEAEG T ALY TR
qE AEY 201 € AW foaT g ¥ F
TS WAEF BAT 8 a8 (FaT STAT R
TEAAF  ART 7 T F FT F I
FE qTEATE F TG forar w=wAr &
al 'O a1 oHT &g A8 8

TF WAAT @qq AR
AIET T X FAATAY & FE U ATEATE
foar wdar &

o FW A@MT : W F AT
IAFT ZAM & Al g f% 97 werar
¥ o 1 @fgw F79 F a1 e
TFT & 44, WsdZ A1 SAVA NEF
F ATA AT AW AT TAIAE W]
fagm T sEc g 0 Afaw ag gAE
far &0 UFo TTo FT F IAT FEEAL
FATTL FY T€aE A A€l ¢, I B
TW WA FX T HIT 4T §T qHAT
g fear Srgam oo

Shri S. M. Banerjee: 1 would like
to know what the gentleman was
suffering_from and if death was not
due to this injection, what was the
cause of his death?

Dr. Sushila Nayar: He was suffer-
ing from chronic bronchitist and
fever. Sometimes there is a sudden—
what is known as—anaphylactic reac-
tion and this man went into this ana-

phylactic reaction and he did not
respond to the treatment.
Shri Kapur Singh: Has it been

ascertained that death has been caused
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because of the hyper sensitivity of the
patient to the antigens administered
or owing to the constituents of the
particular brand of penicillin in
either case what action is being taken
against the person accountable?

Dr. Sushila Nayar: The sample of
the drug has been taken and sent for
analysis. When the report comes we
will be able to say whether there was
anything wrong with that drug. In
the meantime there is no action indi-
cated for the simple reason that every
possible precaution and every possi-
ble treatment and care was given to
the patient. As I said, we regret the
incident.

Shri Hari Vishnu Kamath: Is it a
fact that as a result of experience, a
salutary rule has been laid down that
where penicillin and other anti-bio-
tics are administered the doctor is
required to be in attendance with
antidotes for any allergic or other
adverse effects and, if so, was that
rule observed in this case?

Dr. Sushila Nayar: Yes, Sir: that
is what my hon. colleague has just
read out; all the antidotes were admi-
nistered but they did not work.

»ft gTW aroIm : faoelt F wEaETEt
# aga afeF werEr § ok Jemn
A 7 qae A8 & ot § o 9wt
&F & e A& fear omar € Sfew
e # Trded fodE qaT w7 Ay §
o 72 f warem # 97 & ara
& AR =g wHr qEew a0 g deeal
# 9% FT g & ot § q7 & e
arg 7 59 W § wd) wgew A w5
AR TAFAEAL FY § °Ar Y ?

To AMAT qTaX @ A, fawh
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WRITTEN ANSWERS TO QUES-
TIONS

Nutrition Programme

«337 Shri P, C. Borooah:
: Shri P. R. Chakraverti:

Will the Minister of Health
pleased to state:

(a) whether the Government of
India in their report prepared for the
UNICEF suggested that the diet of
the average Indian villager was “piti-
fully poor” in proteins and other
body-building foods;

(b) whether the report of the Gov-
ernment of India hag been considered
by the executive board of UNICEF
at Bangkok; and

(c) the steps taken to extend the
nutrition programme to different
States in the light of Government’s
report?

The Minister of Health (Dr, Sushila

Nayar): (a) and (b). Yes Sir.
(¢) Intensive Health education to
improve patients eating habits,

coupled with research to find out how
balanced meals can be provided for
different economic groups have been
going on. Publications of the Nutri-
tion Research Laboratories Hyderabad
in this respect have been brought to
the notice of State Governments.

A programme of Applied Nutrition
has been taken up in the country to
cover 222 selected Blocks during the
Third Five Year Plan period, The
programme aims at promoting the in-
creased local production of protective
foods like fish, milk, poultry, fruits,



2749  Written Answers

vegetables etc. and ensuring consum-
ption thereof by the particularly
vulnerable group of population, viz.,
pre-school and school children and ex-
pectant women and nursing mothers.
Training of villagers, members of
Panchayati Raj bodies and Extension
Workers and medical and para-medi-
cal personnel in the proper methods
of production, and preservation and
the value of the consumption of these
foods, is an essential part of this pro-
gramme, The programme is assisted
by UNICEF, FAO and WHO with
whom an agreement has been signed
by the Government of India on the
28th February, 1963.

Under the Master Plan of Opera-
tions the WH.O|F AO. will on re-
quest, provide technical guidance and
experts.

‘The UNICEF will provide to the
training institutions and community
development blocks participating in
the programme as well as selected
State and regional production centres
in poultry, fisheries, horticulture, etc,
equipment and supplies to the extent
of $10,000,000. This allocation is in
addition to UNICEF allocation for the
Expanded Nutrition Projects in Orissa
($165,000), Andhra Pradesh ($217,000)
and Uttar Pradesh ($285,000).

The commitments of the Govern-
ment will be to provide all other
equipments, supplies, personnel and
staff necessary for this programme.
The programme has been started in
Orissa, Andhra Pradesh, Madras,
Mysore, Kerala, Punjab, Madhya Pra-
desh, Uttar Pradesh, West Bengal and
Himachal Pradesh, The remaining
States are expected to implement it in
1964-65.

Rural Water Supply Schemes

338, [ Shri Hem Raj:
\ Shri Daljit Singh:
Will the Minister of Health be
pleased to state:

(a) the names of the States which
have completed the survey of Rural
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Water Supply Schemes and the num-
ber of the schemes recommended by
their Special Investigation Divisions;
and

(b) the amount of grant given to
different States during 1963-64 for
this purpose?

The Minister of Health (Dr. Sushila
Nayar): (a) A complete survey of
the Rural Water Supply position has
not yet been made by any State Gov-
ernment. The Government of Mysore
have sent up a preliminary report on
the Rural Water Supply position, in-
dicating rough costs for carrying out
the work, The Special Investigation
Divisions in Mysore, Gujarat and
Uttar Pradesh are also preparing de-
tailed schemes simultaneously with
the investigation work,

(b) For meeting the cost of the
Special Investigation Division in each
State, there is provision for giving
100 per cent Central subsidy. The
actual grant-in-aid utilised by each
State will be known at the end of
the financial year.

Matatila Dam

*342, Shri S. M. Banerjee: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Matatila Dam has
been fully completed;

(b) if so, whether the power sta-
tion has also been completed;

(c) if not, the reason for the delay;
and

(d) whether this is due to inade-
quate financial aid given by Centre?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (2) Cons-
truction of main dam has been prac-
tically completed. Erection of crest
gates are expected to be completed
by March, 1964.

(b) The Power station has not yet
been completed.

(c) Though the project had been
sanctioned in 1958, orders for the
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equipment were placed only in March,
1961. Some delay has occurred in the
.construction of the power house
building and consequently the installa-
tion of generators has also been de-
layed.

(d) No, Sir,

Anti-Leprosy Day

Shri P. R. Chakraverti:
*343'I Shri P. C. Borooah:

Will the Minister of Health be

pleased to state:

(a) whether the anti-leprosy Day
was observed in Delhi and elsewhere
on the 30th January, 1964;

(b) whether an estimate of leprosy
patients has been made, State-wise;

(c) the schemes evolved in setting
up camps like Anand Gram, near
‘Shahdara (Delhi) in other States as
well; and

(d) whether the Delhi Administra-
‘tion plan to build a permanent house-
cum-hospital for the patients in
‘Mehrauli has been finalised?

The Minister of Health (Dr. Sushila
‘Nayar): (a) Yes, Sir.

(b) Yes, Sir.

(c) No information is available
‘whether any State Governments have
any similar scheme.

(d) There was no plan of the Delhi
Administration to build a permanent
house-cum-hospital for leprosy patients
in Mehrauli. There was a proposal
for the construction of a building for
the Home for Healthy Children of
Leprosy Patients in Mehrauli, but the
land on which the building for this
institution was to be constructed has
come in the “Green belt” in 1tne
Master Plan and as such the building
could not be constructed. The Delhi
Admin‘stration, however, propose to
acquire an alternative site for this
purpose at Loni Road near Shahdara.

Committee on Transport Policy and
Coordination

Shri Sham Lal Saraf:
| Shri P. R. Chakraverti:
| Shri P. C. Borooah:
| Shri Bibhuti Mishra:
'344.J Shri S. M. Banerjee:
] Shri T. Subramanyam:
| Shri A. N. Vidyalankar:
Shri Anjanappa:
Shri Rameshwar Tantia:
l_Shri Subodh Hansda:

Will the Minister of Planning be
pleased to state:

(a) whether Shri K. C. Neogy,
Chairman of the Committee on Trans-
port Policy and Co-ordination, set up
by the Government, has resigned,
without submitting the Final Report
of the said Committee; and

(b) if so, the reasons thereof?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) A statement giving the desired
information is laid on the Table of
the House. [Placed in Library, See
No. LT-2417/64].

State Financial Corporations

Shri Ram Harkh Yadav:
*345. { Shri P. C. Borooah:
{ Shri P. R. Chakraverti:

Will the Minister of Finance be
pleased to state:

(a) whether the Working Group on
State Financial Corporations has sub-
mitted its report;

(b) if so, its main recommenma-
tions; and

(c) the Government’s reaction
thereto?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwart
Sinha): (a) and (b). A statement is
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laid on the Table of the House.
{Placed in Library, See No. LT—2418/
64].

(c) The Reserve Bank of India will
examine the recommendations in the
first instance and furnish their com-
ments to Government whereafter
Government will consider what action
should be taken on the recommenda-
tions.

Rural Electrification

( Shri Maheswar Naik:
| Shrimati Savitri Nigam:
Shri N. R. Laskar:
l Shri Ramachandra Ulaka:
.3“.% Shri Subodh Hansda:
‘Shri Warior:
Shri Vasudevan Nair:
, Shri A. K. Gopalan:
Shri M. L. Dwivedi:
Shri S. C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress achieved towards
rural electrification in the country
and the extent to which it conforms
to the schedule set out in the plan;

(b) the State-wise figures in this
regard; and

(c) the estimated targets at the
end of the Third Five Year Plan, after
the mid-term appraisal of the Plan
achievements?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c). A
statement indicating the progress
made in regard to the rural electri-
fication in the country is laid on the
Table of the House. ([Placed in
Livrary, See No. LT-2419/64].

Dandakaranya Development Project

*347. Shri P. C. Borooah: Will the
Minister of Works, Housing and
Rehabilitation be pleased to refer to
the reply given to Starred Question
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No. 403 on the 5th December, 1963
and state:

(a) the recommendations of the
Dandakaranya Development Authority
as to the future development pro-
gramme of Dandakaranya;

(b) the extent to which the Danda-
karanya Development Authority pro-
ject for the execution of the relevant
Third Plan schemes is behind sche-
dule; and

(c) the steps being taken to expe-

dite the implementation of the
schemes?
The Minister of Works, Housing

and Rehabilitation (Shri Mehr Chand
Khanna): (a) The Dandakaranya
Development Authority approved a
Revised Project Report and forwarded
it to the Government for considera-
tion. The programme as outlined in
that Report will, however, have to be
modified in the light of the recent
heavy influx of migrants from East
Pakistan.

(b) and (c). The execution of the
Project during the Third Plan period
has generally been according to
schedule.

Jhelum Project

Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri Dhaon:
| Shri Onkar Lal Berwa:
(_Shri D. D. Mantri:

Will the Minister of Irrigation and
Power be pleased to state:

*348.

(a) whether it is a fact that the
Government of Jammu and Kashmir
have submitted a scheme to the
Central Government for a Hydel Pro-
ject on lower Jhelum in Kashmir
Valley;

(b) if so, the cost on this project;
and

(c) the extent of financial assist-
ance to be provided by the Centre for
the execution of the project?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) The estimated cost is Rs. 17.66
crores.

(c) Provision of Rs. 2.03 crores has
been made in the Third Plan of the
State for this scheme.

D.V.C.

*349. Shri Tridib Kumar Chaudhuri:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that deci-
sion has been taken to construct a
fifth D.V.C. dam at Tenughat, Bihar
for supplying water for the proposed
Bokaro Steel Plant; and

(b) whether it has been ascertained
that this arrangement would not
adversely affect the supply of irriga-
tion water for D.V.C. irrigation canals
now handed over to the State Govern-
ment of West Bengal?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The con-
struction of a dam on the Damodar
at Tenughat to meet the water
requirements of the Bokaro Steel
Plant has been decided upon with the
concurrence of the participating
Governments. The height to which
the dam is to be built is under con-
sideration.

(b) Supply of water to the irriga-
tion system will not be affected by
the proposed Tenughat Dam.

Tibbia College, Delhi

Shri P. R. Chakraverti:

Shri E. Madhusudan Rao:

Shri Vishram Prasad:
‘350..{ Shri Bade:

Shri Brij Raj Singh:

Shri Indrajit Gupta:

Shri Yashpal Singh:

Will the Minister of Health be
pleased to state:

(a) the steps taken to bring about
settlement of the issues that disturbed

the working of the Tibbia College,
Delhi, in 1963; and

(b) the attitude of Delhi University
regarding the question of affiliation
of Tibbia College to the University?

The Minister of Health (Dr. Sushila .
Nayar): (a) and (b). A statement is
laid on the Table of the Sabha.

[Placed in Library, See No. LT-2420/
64].

Shifting of Offices to Chandigarh

Shri P. C. Borooah:
Shri Maheswar Naik::
| Dr. L. M. Singhvi:
| Shri Onkar Lal Berwa:
*351. { Shri Hem Raj:
Shri Inder J. Malhotra: .
Shri N. R. Laskar:
| Shri P. R. Chakraverti:
| Shri Yashpal Singh: %

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to.
state:

(a) whether a number of Central
Government offices are proposed to
be moved to Chandigarh, owing to

shortage of office accommodation in
Delhi;

(b) if so, the names of the offices;
and

(c) when they are likely to be.
shifted?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c¢). It is proposed
to construct some office and residen-
tial accommodation at Chandigarh for
the Central Government offices. No
decision has been taken about the
offices which will be shifted to that.
place.
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Colleges of Nursing in Punjab

653. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) whether any assistance was
rendered to the coileges of Nursing
in Punjab by the Central Govern-
ment during 1963-64; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). There is no
college of Nursing in the Punjab.
However, the following grants have
been sanctioned for the training of
nurses and auxiliary nurse-midwives
to the concerned institutions in the
Punjab during 1963-64 as indicated
below against each:

Rs.
(I) Training of Nurses:
(i) Christian Medical Col-
lege and Hospital,

Ludhiana 30,000
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Rs.
(ii) Philadelphia Hospi-
tal, Ambala 59,200
(iii) Francis Newton Hos-
pital, Ferozepore .. 46,790
(iv) Government of Pun-
jab for expansion of
training facilities at
the V.J. Hospital,
Amritsar .. 91,600
(II) Training of Auxillary
Nurse Midwives:
(i) Dayanand Hospital,
Ludhiana .. 33,913
(ii) Ludhiana Maternity
Hospital, Ludhiana . 44,460
(iii) Ganpat Rai Matri
Seva Sadan, Bhi-
wani .. 22,900
(iv) Churamani  Vishnu
Devi Hospital, His-
sar .. 95,435
ToTAL 4,24,298
WIRIT T
£R¥. =t W oW : oy e s
farega v 7 T A Ay I
(F) wmEeT aia & S@FH &7
F fae gaeer A1 AR g9 fray am
T & fFRT 9T 39 & At a3

e e oear o ST S fw ¥
FIE@ B VFY T (97 @A &Y AFAT
FETERE

(&) w7 39 &1 & frafadt
Tgl X @A faar s @ 9o faaw
I R/ T T AT IR A
T AT a7 &Y St ; ;]

(w) afx =€ ser faar smam @
I FEY ¥ fol TR 1 FH-
TN FA I ?

feraé witx faege 7wt (310 o ®o
A) : (F) WG HT FAqH SAHTA
FT A AAT 3,300 T § Faad
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Income-tax Assessment in Andhra
Pradesh

655, Shri E. Madhusudan Rao: Will
the Minister of Finance be pleased to
state:

(a) the total assessment made in
respect of income-tax in Andhra
Pradesh during the last five years
ending the 31st December, 1963; and

(b) the recoveries made during this

period and steps, if any, taken to col-
lect the arrears?

The Minister of Finance (Shri T, T,
Krishnamachari): (a) The total de-
mand raised in respect of Income-tax
in Andhra Pradesh during the period
from 1-4-1959 to 31-12-1963 amounted
to Rs. 31,80,14 (000).

(b) The total recoveries made dur-
ing the same period amounted to
Rs. 25,37,42(000).

Al] possible steps provided for in
the Income-tax Act are being taken to
realise the arrears,

Estate Duty Assessment in Andhra
Pradesh

656. Shri E, Madhusudan Rao: Will
the Minister of Finance be pleased to
state:

(a) the total assessment made in
regard to Estate Duty in Andhra Pra-
desh during the last five years end-
ing 31st December, 1963; and

(b) the amount of recoveries made
during the corresponding period?

The Minister of Finance (Shri T, T.
Krishnamachari): The requisite infor-
mation is as under:

[Figures in Thousands of Rs.]
- Years ended

31-12-59 31-12-60 31-12-61 31-12-62 31-12-63

(a) Total Estate Duty Demands created

(b) Collections made in regard to Estate
Duty

2722

1273

1500 1954 2550 3487

v¢32 1574 1901 2005

Cardio-Vascular Diseases

657, Shri Chandrabhan Singh: Will
the Minister of Healthi be pleased to
.state mortality statistics from cardio-~
vascular diseases in India? '

The Minister of Health (Dr. Sushila
Nayar): Reliable data of mortality
statistics from cardio-vascular diseas-
es in India in particular is not avail-
able, However, a statement contain-
ing the number of patients treated for
heart diseases (all forms) in the hos-
pitals and dispensaries of certain
States in India from 1955 to 1961 is
laid on the Table of the House.
[Placed in Library. See No. LT-2421/
64]. In case of 1960 and 1961 the
number of deaths due to heart
disceases is also given in the state-
‘ment,

Training in Cardiology

658, Shri Chandrabhan Singh: Will
the Minister of Health be pleased to
state the facilities available in this
country for (i) specific training in
Cardiology and (ii) specific treatment
of cases of cardio-vascular diseases?

The Minister of Health (Dr, Sushila
Nayar): In most Medical Colleges and
Post-graduate Teaching Hospitals,
there is provision for training in Car-
diology and treatment of cardio-vas-
cular diseases,

The more developed centres are:

(i) Christian Medical College,
Vellore,
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(ii) General Hospital, Madras,

(iii) All India Institute of Medical
Sciences, New Delhi,

(iv) Maulana Azad Medical Col-
lege, New Delhi,

(v) Post Graduate Medical Educa-
tion and Research Institute,
Chandigarh,

(vi) Medical Colleges, Bombay,
(vii) Medical Colleges, Calcutta,

There is also a proposal to start a
Hospital in Delhi specially for Cardio-
logy in memory of the late Shri Rafi
Ahmed Kidwai,

Premium Prize Bonds

659 Shri Bibhuti Mishra:
. Shri Maheswar Naik:

Will the Minister of Finance be
pleased to state the total sale of the
Premium Prize Bonds till the 3l1st
December, 19637

The Minister of Finance (Shri T, T,
Krishnamachari): Rs, 575 crores, ap-
proximately, !

Electric and Water Dues from M Ps,

( Shri P, C. Borooah:
660, Shri Dhaon:
Shri Bishanchander Seth:

Will the Minister of
pleased to state:

Health be

(a) the present position of the
arrears on account of ' electric and
water dues from the Members of
Parliament to the New Delhi Munici-
pal Committee;

(b) whether it is a fact that a con-
siderable part of these arrears has
accrued on account of increase in the
rates leviable for the amenities pro-
vided for Members’ flats and bunga-
lows with retrospective effect;

(¢) whether NDMC have approach-
ed Government for their advice on
steps to recover these arrears; and
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(d) if so, Government’s advice in
this regard?

The Minister of Health (Dr Sushila
Nayar): (a) Rs. 8560.68 and
Rs. 372383 are the arrears outstanding
against the present and ex-MPs res-
pectively, for the period from Janu-
ary 1959 to December 1963,

(b) No, Sir.

(c) and (d). The NDMC suggested
to the Lok Sabha and Rajya Sabha
Secretariats to deduct electric and
water charges from the salaries and
allowances of M,Ps. This suggestion
was not accepted by them, The
Committee has, therefore, no alterna-
tive to the decision they have taken
to disconnect supplies to recover dues.
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Displaced Businessmen in Delhi

662. Shri Shiv Charan Gupta Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the number of eligible displaced
persons doing business in stalls and
khokas in Delhi; and

(b) the steps Government have
taken to rehabilitate them?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) The number is not
known, !

(b) Thousands of shops and houses
have been built in Delhi for displac-
ed persons. Besides, a large number
of plots have been developed. Gov-
ernment is not undertaking any fresh
construction for displaced persons in
Delhi after all these years,

Food Adulteration’

663. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state the steps taken to bring the food
preservation and processing factories
within the jurisdiction of the Munici-
pal Corporation and Health Authori-
ties so that they may keep a strict
check on every manufactured product
to stop food adulteration?

The Minister of Health (Dr, Sushila
Nayar): Some check on the products
manufactureq by the food preserva-
tion and processing factories is al-
ready being exercised by the Munici-
ral or other local health authorities
under the provisions of the Prevention
of Food Adulteration Act, 1954 and
Rules made thereunder. The question
of extending this control more fully is
under examination,

Purity of Foodstuffs

664. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state the steps taken to ensure that
every manufactureriproducer|/packer
of foodstuffs guarantee purity of their
products and put a seal to this effect
on the containers in order to stop food
adulteration?
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The Minister of Health (Dr. Sushila
Nayar): The provisions of P,F A, Act,
1954 and Rules made thereunder lay
down that the labelling of foodstuffs
gives the public a correct idea of the
contents with details of permitted
colours, preservatives or vitamins
added, the weight or volume, the ex-
tent of.admixture of ingredients when
not pure, and prohibit the inclusion
of statements which are false or mis-
leading, Under rule 12A every
trader is obliged to give a vendor a
warrahty if so required in Form VI-A
which describes the nature and
quality of the article.

The provisions of the P.F. A, Act
and Rules made thereunder are being
enforced by the State Governments]
Administrations to prevent the mis-
branding/adulteration of foodstuffs in
their areas, A Bill further to amend
the P.F A, Act, 1954 with a view to
making the penal provisions of the
Act more deterrent and to improve
its efficacy was introduced in the Lok
Sabha on the 20th December, 1963.

Besides, The Fruit Products Order,
1955 made under the Essential Com-
modities Act contains comprehensive
provisions for the packing, marking,
labelling and sealing etc, of various
fruit products and no person shall sel],
or expose for sale, or despatch or
devliver to any agent or broker for
the purpose of sale, any fruit products
which do not conform to the prescrib-
ed standards of quality and composi-
tion or which are not packed, marked
and labelled in the manner laid down
in that Order,

Food Adulteration in Delhi

665, Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
stater

(a) whether it is a fact that Delhi
Merchants Association has proposed
some amendments regarding the seal-
ed and packed foodstuffs and has also
requested that steps should be taken
to take very strict measures to check
the manufacturers and manufacturing
establishments in adulterating food-
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stuffs for which usually retailers are
penalised; and

(b) if so, the action taken thereon?

The Minister of Health (Dr. Sushila.
Nayar): (a) Yes.

(b) The representations received
and the views expressed by the vari-
ous parties have been considered, A
Bill further to amend the Prevention
of Food Adulteration Act, 1954 with a
view to making the penal provisions
of the Act more deterrent and to im-
prove its cfficacy has been introduced
in the Lok Sabha on the 20th Decem-
ber, 1963,

“Gold seized in Varanasi”

666. Shri Jedhe: Will the Minister of
Finance be pleased to refer to the
reply given to Unstarred Question
No. 1945 on the 19th December, 1963
and state the progress made in the
investigation against two persons
arrested at Varanasi on the 15th
October, 1963 with 400 tolas of forcign
gold?

The Minister of Finance (Shri T. T.
Krishnamachari): Investigations have
been completey and departmental
adjudication is in progress.

Gold Medals

¢67. J Shri Subodh Hansda:
3\ Shri M, L. Dwivedi:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that many
universities find it difficult to award
gold medals which are awardeg to
meritorioug students; and

(b) if so, whether they will be
allowed to award such medais as are
already declared and whether such
awards will be allowed to continue?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir. Univer-
sities are permitted, on application, to
award medals in gold of a purity not
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exceeding 14 carats in respect of en-
downments made prior to the imposi-
tion of Golg Control.

(b) Doeg not arise.

Rural Development

( Shri Subodh Hansda;
| Shri S. C. Samanta:
668. { Shri N. R. Laskar:
Shri M, L. Dwivedi:
IShri Hem Raj:

Will the Minister of Planning be
pleased to state:

(a) whether there was any utilisa-
tion of the amount set apart for rural
development beside the amount set
apart for the Third Five Year Plan;

(b) the States that have
advantage of this amount; angd

taken

(c) the amount utilised so far?

The Minister of Planming (Shri B.
R. Bhagat): (a) to (c). Rural develop-
ment is a part of the Plan and no
amount is set apart. However, if the
Honourable Member has in mind the
Rural Works Programme, a sum of
Rs. 137.361 lakhs has been provided in
all States up to 1962-63.

D.V.C.

669, Shri Mohammed Elias: Will the
Minister of Irrigation and Power be
pleased to state how much power was
to be supplied by the D.V.C. to Cal-
cutta Electric Supply Corporation for
Calcutta area and what is the exact
quantity supplied against the same?

The Minister of Irrigation and
Power (Dr. K. L. Rao): As per con-
tract, the Damodar Valley Corporation
was to supply 105.000 KVA of power
to the Calcutta Electric Supply Cor-
poration. Actual supply was, how-
ever, much above this quantity and
ranged from 126,000 KVA to as much
as 137.000 KVA during the period from
January to December 1963.

Tawa Multipurpose Project

670. Shri Hari Vishnu Kamath; Will
the Minister of Irrigation amd Power:
be pleased to refer to the reply given
to Unstarred Question No. 775 on the
28th November, 1963 and state the
measureg proposed to be taken to re--
activate the Tawa Multipurpose Pro-
ject and ensure its being commissioned
according to schedule?

The Minister of Irrigation and
Power (Dr, K. L. Rao): For the reasong
given in reply to Unstarreq Question
No. 775 it has not been possible so far
to make a larger outlay available for
this Project. The matter is, however,
being examined further.

Lodhi House Hostel, Delni

671. Shri Hari Vishnu Kamath: Will
the Minister of Works, Housing and’
Rehabilitation be pleased to refer to
the half-an-hour discussion held on
the 18th December, 1963 and rtate:

(a) the number of Central Govern-
ment employees at present housed in-
Lodhi House Hostel, Delhi;

(b) the rent per room per month
and the monthly charge for clectricity;

(c) whether complaints have been
received regarding food and service;
and

(d) whether the caterer has paid
the rent according to his tender?

The Minister of Works, Housing and

Rehabilitation (Shri Mehr Chanq
Khanna): (a) 279 suites in Lodhi
House Hoste] were occupied as on

18th February, 1964 out of which 35
were occupied by Central Govern-
ment employees.

v

(b) The monthly rent per room' is

Rs. 100!- inclusive of rent for furni-
ture, geyser, water and service
charges. A flat rate of Re. 1l. per

day is payable towards electric charges
including electricity consumed in the
geyser by the temporary residert's. Tn
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the case of long term residents,
separate meters have been provided
and they are required to pay charges
according to meter readings.

(c) Some complaints were received
regarding food and services in the
initial stages,

(d) The caterer has paid rent upto
30th November, 1963. He has been
asked to pay rent for the subsequent
months. It may be added that the
caterer had already paid a deposit of
three months’ rent ie. Rs. 10,575 in
advance and another sum of Rs. 5,000 -
as earnest money.
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Compulsory Deposit Scheme

Shri P. R. Chakraverti: .
673, Shri P, C. Borooah:
Dr. P. Srinivasan:
LShri Paramasivan:

Will the Minister of Finance be
pleased to state:

(a) the amount likely to be collected
under the Compulsory Deposit Scheme
for Income Tax Payers till the end of
March 1964; and

(b) the total maximum amount of
deposits expected under the scheme?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Rs. 15
crores approximately.

Breaches in Dams

674. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No, 277 on the
21st November, 1963 and state:

(a) whether Government have since
decided to appoint a Committee to
look into the causes of breuches in
Dams; and

(b) if so, the constitution and pre-
cise terms of reference of the Com-
mittee?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
No. The Central Water and Power
Commission has been asked to examine
the steps to be taken to provide

necessary safeguards in the cons-
truction and commissioning of big
dams.

Hydel Power Stations at Bhakra

Shri Bishanchander Seth:
{_ Shri Dhaon:

Shri B. P. Yadava:
675.

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that some
Indian engineers will be sent to Russia
for advance training in designs for
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running big hydel power stations at
Bhakra;

(b) if so, when the engineers are
likely to be sent; and

(c) how the selection for the
engineers will be made?
The Minister of Irrigation .and

Power (Dr. K L. Rao): (a) to (¢). In
connection with the erection of the
generators ang other electrical equip-
ment for the Bhakra Right Bank
Power House, the Punjab State
Electricity Board proposes to send by
end of February or early March, 1964
four engineers to Russia so as to
associate them with the manufacture,
assembly and testing of the equipment.
The selection of suitable officers for
this work has already been made by
the Chairman of the State Electricty
Board.
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Bogus Hundi Racket

677. Shri Umanath; Will the Minis-
ter of Finance be pleased to state:

(a) whether his attention has been
drawn to the article in the ‘Main
Stream’ (weekly) dated New Delhi,

July 13, 1963 regarding Rs. 100
crores black-money being covered
up by a bogus hundi racket, in

Bombay city;

(b) whether it is a fact that ag a
result, the assessment work nf Income-
tax Department in Bombay and else-
where has been made cumbersome,
almost impossible; and

(¢) whether the Income-tax Depart-
ment has been able to trace the source
of the racket?

The Minister of Finance (Shri T. T.

Krishnamachari): (a) Yes, Sir.

(b) and (c). The Income-tax De-
partment is already seized of the
device adopted by tax evaders for

bringing in concealed income in the
garb of hundi loans and -arrangements
exist for the detaileq Investigation of
such cases. Substantial additions have
been made in over two hundred cases.
It is not correct to say that the
Income-tax Department is finding it-
self helpless in tackling such cases.
However it may be stated that the
estimate of Rs. 100 crores given in the
weekly is just a surmise and may be
highly exaggerated.

Mechanised Farms

678. Shri Kashi Ram Gupta: Will the
Minister of Planning be pleased to
state:

(a) the number of mechanised

farms, State-wise, exempted under
the respective land ceiling laws;

(b) the total area covered by these
farms, Stateswise; and
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(c) the type and amount of invest-
ment in these farms, State-wise?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (¢). There is no
specific provision for the exemption
of mechanised farms from ceiling
laws in any State. In most States,
however, a provision has been made
for the exemption of specialised farms,
sugar-cane farms operated by sugar
factories and efficiently managed farms
which satisfy certain tests of invest-
ment and improvement and whose
break-up is likely to lead to a fall in
production. Detailed provisions in
this regard are set out in the Plann-
ing Commission Publication ‘Progress
of Land Reform’, copies of which
have been supplied to members of
Parliament. Such of the mechanised
farms as full within any of these cate-
gories will get exemption from the
purview of ceiling provisions.

In Uttar Pradesh, although there is
no provision as such for the exemp-
tion of mechanised farms; a provision
has been made enabling the Govern-
ment to manage the surplus lands of
mechanised farms as State farms, the
existing owners bring given prefe-
rence in the appointment of mana-
gers.

The implementation of ceiling laws
is in progress, Data regarding the
number of mechanised farms which
will get exemption, the extent of land
comprised in them and the type and
amount of investment in them are
not available,

I FAW K el | qeEl ® W W™

fararTor
fot. =\ fasatra QT :  TT
TN qAY g FaTy A FUT FG0

() = a8 o= & fF SO w2
¥ IR &A@ F qwE B AT A
qY & DA F AT Y-ty F
&9 AfST AT
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After-Effects of Jaundice

Shri P, C, Borooah:

Shri P. R, Chakraverti:
680.
Shri Ram Harkh Yadav.

Will the Minister
pleased to state:

of Health be

(a) whether the question of the
after-effects of 1955 jaundice epidemic
in Delhi was discussed in the First
Asian Congress of Gastroenterology
held in January, 1964 at Chandigarh;

(b) if so, the findings of the follow-
up scientific studies of the affected
population; and

(c) whether the discussions reveal-
ed the possibility of developing any
vaccine to cure jaundice and its
accompanying ailments?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The investigations carried out
under the auspices of the Indian
Council of Medical Research do not
suggest that persistent ang progres-
sive liver disease followed the epi-
demic of hepatitis in Delhi as
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judged by clinical, biochemical and
histopathological evidence. These ob-
servations were made for 6 to 7 years
after the epidemic and are in con-
formity with similar observations
made elsewhere,

(c) The question of a possible vac-
cine for infectious hepatitis was
referred to but not discussed in detail,
An opinion was expressed that, since
there is evidence now of the success-
ful cultivation of the virus, it may be
possible to evolve a suitable vaccine
for the prevention of the disease

Pay Scales

681. Shri G. S, Musafir:
Minister of Finance
state:

Will the
be pleased to

(a) whether it is a fact that where
Second Pay Commission did not
recommend any pay scale for any
particular category in a certain Minis-
try, the pay scales recommended for
corresponding personnel of other
Ministries possessing similar quali-
fications, experience and performing
similar duties were to be made appli-
cable; and

(b) whether it is a fact that the
pay scales recommended by Second
Pay Commission were made appli-
cable from 1st July 1959 if the posts
existed earlier than the date of the
appointment of the Commission?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) The revised
pay scales recommended by the Second
Pay Commission for particular cate-
gories of posts in one Ministry have
not been automatically extended to
similar categories in other Ministries
in all cases. Identical scales have
been allowed generally in those cases
where all the circumstances are also
identical, The Pay Commission them-
selves have recommended the same or
comparable rates or remuneration for
posts with comparable duties and res-
ponsibilities only if all other relevant
circumstances like oconditions of work,
career prospects etc, are the same.
The same principle has been followed
by Government also,

(b) The revised pay scales intro-
duced on the basis of the recommen-
dations of the Second Pay Commission
have generally been given effect to
from 1-7-1959, if the post concerned
existed on that date. However, where
the Pay Commission had made recom-
mendations regarding pay scales for
any particular  Service, and the
Service was oonstituted subsequent to
1-7-1959, the revised scales for that
Service have been given effect to from
the date of its constitution

Nurses in Irwin Hospital, New Delhi

682. Shri D. D. Puri: Will the Minis-
ter of Health be pleased to state:

(a) the reasons for the shortfall in
the prescribed number of nurses in
the Irwin Hospital, New Delhi;

(b) the steps being taken to make
up the shortfall; and

(c) when this is expected to be
made up?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢) For a bed strength
of 1068 in the Irwin Hospital, there
are 186 staff nurses and nursing
sisters, apart from supervisory nursing
staff. In addition, there are 260
student nurses.

According to the accepted formula
for teaching hospitals, the ratio bet-
ween nurses including student nurses
and hospital beds is 1:3. On this
basis, the ratio of nurses for the bed
strength of 1068 is more than 1:3
and is considered adequate.

Govt. Accommodation for non-Govt.
Bodies

[ Shri Bade;
683. 9 Shri Brij Raj Singh:

Will the Minister of Works, Housing
ang Rehabilitation be pleased to state:

(a) the number of non Government
bodies that have been given accom-
modation by Government rent-free or
on concessional rent in Delhi; and
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(b) the criteria for
concessijons?

The Minister of Works, Housing and
Rehabilitation (Skri Mehr Chand
Khanna): (a) Seventeen non-Govern-
ment bodies have been given accom-
modation; two on rent free and the
others on concessional rent basis,

(b) The Co-operatives, Depart-
mental Institutions and Clubs for the
employees of Government are allotted
accommodation on g nominal rent.
The cases of other organisations are
considered on individual merits and
the concessions granted if the acti-
vities involved are of socio-welfare
nature.

granting such

Andaman Public Works Circle

684, Shri A, S. Saigal: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) the value of works executed
by each of the six Divisions of the
Andaman Public Works Circle during
1962-63; and

(b) how their out-turn compares
with the performance of a P. W. D.
Division on the mainland?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The infor-
mation js being collected and will be
laid on the Table of the Sabha,

Typhoid and Mumps Cases in Delhi

.. [Shri D. C. Sharma:

€°* \ Shri Ram Harakh Yadav:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that there
has been a3 marked increase in typ-
hoid and mumps cases in Delhi during
the last three months; and

(b) if so, the steps taken to check
the same?

The Minister of Health (Dr, Sushila
Nayar): (a) The number of typhoid
and mumps cases in Delhi during the
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months of October, November and

December, 1963 as reported by the
Delhi Municipal Corporation is as
follows:—
Mumps Typhoid
cases  cases
- October, 1963 40 277
November, 1963 37 211
December, 1963 38 169

(b) The following steps have been
taken by the Delhi Municipal Corpo-
ration:

Mumps.

(1) Notified cases are
either at home or in Infectious
eases Hospital.

isolated
Dis-

(2) Disinfection of infected premises
is done,

(3) School going children of the
infected premises are advised not to
attend the school during infected
period,

Enteric Fevers.

(1) Notified cases are isolated.

(2) Immunisation against typhoid of
the Home contacts and others residing
in surrounding localities, particularly
among vulnerable age groups and in
other localities with substandard water
supply are taken up in first instance.

(3) Intensive checking for the sale of
unwholesome articles of food and
drink is made through the Food
Hygiene Squads and Sanitary Inspec-
tors in the infected localities.

(4) Anii-ﬂy measures have been

intensified.

(5) Concurrent and terminal disin-
fection is done in all cases of enteric
fevers.

removal of
have been

(6) Arrangements for
refuse from the area
tightened,

(7) Regular and frequent disin-
fection of all wells used for drinking
water is being done,
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Rural Water Supply Scheme

686, Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether any detailed scheme
has been prepared for providing mini-
mum potable water supply facilities in
the rural areas in Punjab;

(by if so, the amount allotted and
utilised for this purpose; and

(c) the parts of Punjab which have
so far been benefiteq by the imple-
mention of the Scheme?

The Minister of Health (Dr. Sushila
Nayar): (a) Survey work for prepa-
ration of estimates for providing
water supply facilities in 1114
villages, out of 8500 scarcity villages
has been carried out by the special In-
vestigation Division so far, 556 detail-
ed schemes at an estimated cost of Rs.
976 lakhs have been prepared and are
ready for implementation under the
National Water Supply & Sanitation
Programme subject to the availability
of funds.

(b) During the 3rd Five Year Plan,
a sum of Rs. 33.30 lakhs has so far
been allotted and utilised for Rural
Water Supply Schemes.

(c) The districts of Gurgaon,
Kangra, Kulu, Hissar, Rohtak, Hoshiar-
pur, Simla, Ferozepur, Bhatinda,
Ambala, Sangrur and Gurdaspur have
so far benefited by the implementa-
tion of this scheme,

12.09 hrs..

CALLING ATTENTION TO MATTER
OPF URGENT PUBLIC IMPORTANCE

SEIZURE 'BY POLICE OF EXPLOSIVES IN

Assam
Shri Swell (Assam—Autonomous
Districts): Sir, under Rule 197 I call

the attention of the Home Minister to
the following matter of urgent public

to Matter of 2780
Urgent Public Importance

importance and request that he may
make a statement thereon:

“Seizure by the police of a
large quantity high explosives
and live cartridges from the bed
of a passenger at Rangiya Rail-
way station near Gauhati in
Assam.”

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): Sir, the Home
Minister is in Rajya Sabha, besides
we have not received the Calling
attention notice.

Mr. Speaker: I ought to have been
informed when I called Mr. Swell....
(Interruptions).

Shrimati Chandrasekhar: Sir, the
Government of India have received a
report through their own agencies that
eight packets of gellatine containing
128 units of explosives and five pac-
kets of detonators containing 13685
detonators were recovered in a cloth
bag from one bedding roll and an
airbag near the bus stand of the Ran-
giya railway station in the Kamrup
district of Assam. The owner of the
baggage ran away and has not yet
been traced. Investigation is still
proceeding. Government have also
seen reports in newspapers regarding
the recovery of this large quantity of
explosives near the Rangiya railway
station in the Kamrup district of
Assam. Full factual information has
been called for from the State Gov-
ernment and a statement of detailed
facts can only be made when this
report has been received.

Constant vigilance is being main-
tained against the possibility of anti-
State activities by undesirable per-
sons and agents. It is because of this
vigilance that such incidents as the
one reported from Assam are brought
to light. It would not be justifiable
te infer from a single incident of this
type that there has been any increase
in the anti-national activities or
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espionage or sabotage. Nor can it be
inferred that because of the particular
incident having come to light that the
question of these anti-State activities
has assumed any sudden or extra-
ordinary urgency. On receipt of full
factual information from Assam, the
Home Minister may be in a position
to make a statement in the House.
But the House may be assured that
in these matters constant watch is
regularly kept.

shri Swell: It is obvious that the
Deputy Minister is at pains to play
down the gravity of the situation and
she has hidden from the House the
fact that over and above what she
has stated, 1,365 live cartridges were
recovered from this baggage and that
all these explosives and cartridges
bore foreign markings. May I know
whether the Government have ascer-
tained this much—that they have
been able to establish the origin of
the country, from where these explo-
sives and cartridges have come.

Shrimati Chandrasekhar: I have
stated in my answer that we have
called for a detailed report from
Assam and as soon as the detailed
report comes, I think we will be able
to give the full details to the House.
(Interruption).

Shri Tyagi (Dehra Dun): This ques-
tion is of a very elementary nature.

Mr. Speaker: The question was
about the origin, the country from
which those things were brought.
That is the question. And the answer
has been given that that information
would be got from the State.

Shri Swell: Sir, I seek your protec-
tion. This thing happened last Satur-
day. How long does it take for the
Government in New Delhi to establish
contact with the Assam Government?

The Minister of Finance (Shri T. T.
Krishnamachari): It is not a question
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of time. My colleague has answered
that as soon as full information is
available, we will piace it before the
House. The information is not avail-
able at the moment. The details are
not available in the report that we
have received; as soon as the details
are available, we will certainly place
them before the House.

Mr. Speaker: There is one thing that
I might point out. The rule regard-
ing Calling Attention Notice says
that—there is a provision there—if
the Minister wants time to have
further information he can ask for it.
So, when this Calling Attention Notice
was admitted and information given
to the Home Minister, if the facts were
not known, he could very well have
asked for time.

Shri T. T. Krishnamachari: I am
sorry, Sir, that we have not taken
advantage of that latitude that the
Chair is pleased to give. But I would
certainly assure the House that as
soon as we get the information we
will place it before the House. (Inter-
Tuption).

Mr. Speaker: Order, order. The
information would be gathered and
would be given to the House.

Shri Daji (Indore): Then the matter
could have been reserved till that
time.

Shri Bade (Khargone): There have
been seven days and yet there is no
information given to the Central
Government. What sort of Govern-
ment is that? (Interruption).

Mr. Speaker: Order, order.

Shri Hem Barua (Gauhati): Before
I put the question, may I submit that
the hon. Deputy Minister has said that
anti-State activity is not there? May
1 give a catalogue of anti-State activi-

ties? (Interruption). I can give them
one by one. At least five instances,
I can give.
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Mr. Speaker: Order, order. Is he
going to put his question or not?

Shri Hem Barua: I am. But I am
afraid she was trying to play down
the gravity of the situation.

Mr. Speaker: He can raise it in some
other form, but at this moment he
can only put a question. (Interrup-
tion). ’

Shri Hem Barua: In view of the
fact that anti-State activity has
grown in depth and dimension in the
north-eastern region of this country
and Pakistan and China have succeed-
ed in strengthening the anti-Indian
bellicose campaign not only abroad
but inside this country also....

Mr. Speaker: I asked him to put his
question, but he is making certain
othqr statements.

Shri Hem Barua: It is one sentence,
Sir.

Mr. Speaker: I am conscious of the
resourcefulness of the Member; he
can have one sentence during one
hour also. It ought to be a simple
and straight question.

Shri Hem Barua: It is one sentence
Sir. In view of the fact that anti-
State activity has increased in depth
and dimension in the north-eastern
region and Pakistan and China have
succeeded in building up or streng-
thening the anti-Indian bellicose cam-
paign not only abroad, but inside this
country, may I know why the Indian
Government have not taken action
seriously to comb up the areas....

Mr. Speaker: Now the question has
come.

Shri Hem Barua: The question is
not complete, Sir. Why have the
Government not taken action seriously
to comb the areas in order to find
out the people who have engaged
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on the Table
themselves in these anti-State activi-
ties like sabotage and espionage and
hang them, if necessary. That was
my question.

Mr. Speaker: The question is, in
view of the circumstances existing
whether any action has been taken to
check all that.

Shri T. T. Krishnamachari: Parti-
cular parts of Assam certainly need
watching and as my colleague has
pointed out, it is because of this
watching that even this incident came
to light. If the intention of the hon.
Member is that this watching is not
enough and this process should be
intensified, that is a thing which no-
body can object to. But I could not
add anything more to what my col-
league has said.

Shri Hem Barua: He has not replied
to my question.

Mr. Speaker: Order,
to be laid on the Table.

order. Papers

Shri Hem Barua: India will be soon
in hell if we allow these anti-State
elements to operate like this.

Mr. Speaker: Order, order.

Shri Bade: The Home Minister has
come.

Shri Hari Vishnu Kamath (Hoshan-
gabad): A little too late.

12.17 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER BANKING CoMm-
PANIEs AcT AND CusTomMs AcT

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): On behalf of Shri B. R.
Bhagat, I beg to lay on the Table—

(i) a copy each of the following
Notifications under sub-section (11)
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of section 45 of the Banking Com-
panies Act, 1949:

(a) Notification No. S.O. 196,
dated the 18th January, 1964
fssued in respect of the
Schemes for the amalgamation
of the Unity Bank Limited
with the State Bank of India
and of the Bank of Alagapuri
Limited with the Indian Bank
Limited.

(b) Scheme for the amalgama-
tion of the Metropolitan Bank
Limited with the United
Industrial Bank Limited pub-
lished in Notification No. S.0.
423, dated the 30th January,
1964.

(c) Scheme for the amalgama-
tion of the Cochin Nayar Bank
Limited with the State Bank
of Travancore published in
Notification No. S.0. 425,
dated the 30th January, 1964.
[Placed in Library. See
No. LT-2408/64].

(ii) a copy of Notification No. G.S.R.
226, dated the 15th February, 1964
under section 159 of the Customs Act,
1962. [Placed in Library. See
No. LT-2409/64].

NOTIFICATION UNDER DISPLACED PERSONS
(COMPENSATION AND REHABILITATION)
. Act

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): On behalf of Shri Naskar,
I beg to lay on the Table a copy of
the Displaced Persons (Compensation
and Rehabilitation) First Amendment
Rules, 1964 published in Notification
No. G.S.R. 209, dated the 8th Feb-
ruary, 1964, under sub-section (3) of

FEBRUARY 27, 1964 Industrial Development 2786

Bank of Indiq Bill

section 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954. [Placed in Library. See
No. LT-2410/64].

NOTIFICATIONS UNDER THE INCOME-TAX
AcT AND BENGAL FINANCE (SALES
TAx) ACT As IN FORCE IN THE UNION

TERRITORY OF DELHI

Shrimati Tarkeshwari Sinha: I beg
to lay on the Table a copy each of
the following Notifications:

(i) The Income-tax (Second
Amendment) Rules, 1964 pub-
lished in Netification No. S.O.
511, dated the 6th February,
1964, under section 296 of the
Income-tax Act, 1961. [Placed
in Library. See No. LT-2411/
64).

(ii) Notification No. S.O. 440,
dated the 8th February, 1964
under sub-section (5) of szc-
tion 287 of the Income-tax
Act, 1961, [Placed in Library.
See No. LT-2412/64].

(iii) Notification No. F.4(55)/63-
Fin (E), published in Delhi
Gazette, dated the 2lst
January, 1864 containing the
Delhi Sales Tax (Amendment)
Rules, 1963, under sub-section
(4) of section 26 of the Bengal
Finance (Sales Tax) Act,
1941 as in force in the Union
Territory of Delhi. [Placed
in Library. See No. LT-2413/
84].

12.18 hrs.

INDUSTRIAL DEVELOPMENT BANK
OF INDIA BILL*

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to move for
leave to introduce a Bill to establish
the Industrial Development Bank of

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 26th February, 1964.
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India for providing credit and other
facilities for the development of
industry and for matters connected
therewith and further to amend cer-
tain enactments.

Shri Hem Barua (Gauhati): About
the Home Minister's absence....

Mr. Speaker: That is now gone. We
have covered so much of distance.
‘The question is:

“That leave be granted to intro-
duce a Bill to establish the Indus-
trial Development Bank of India
for providing credit and other
facilities for the development of
industry and for matters connected
therewith and further to amend
certain enactments.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
ducet the Bill.

12.19 hrs.
BUSINESS ADVISORY COMMITTEE

TWENTY-FOURTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That this House agrees with
the Twenty-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 26th
February, 1964.”

Mr. Speaker: Motion moved:

“That this House agrees with
the Twenty-fourth Report of the
Business Advisory Committee
presented to the House on the
26th February, 1964.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a peint of clarification,
Sir. T feel a little disturbed by the
sequence of the items listed in this
statement. In regard to item (3)—
Supplementary Demands for Grants

Demands for
Grants— (Railways)

in respect of the General Budget—in
the Business Advisory Committee
meeting yesterday we agreed that it
should be taken up after the general
discussion on the General Budget,

Mr. Speaker: This is only so far as
the allotment of time is concerned.
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Shri Hari Vishnu Kamath;
ence is not relevant?

Sequ-

Mr, Speaker: No, Sir,'

Shri Hari Vishnu Kamath: Then it
is all right.

Mr. Speaker: The question is:

“That this House agrees with
the Twenty-fourth Report of the
Business  Advisory Committee
presented to the House on the
26th February, 1964.”

The motion was adopted,

12,20 hrs,

DEMANDS FOR GRANTS
(RAILWAYS) 1964-65—contd.

1—RAILWAY BOARD—
contd,

DeEmanp No,

Mr, Speaker: The House will now
take up further discussion and voting
on Demand for Grant No, 1 in res-
pect of the Budget (Railways) for
1964-65. Shri Kishen Pattnayak may
continue his speech.

A e qeAme  (@Eege)
weTe WERd, T &4 #f rEeq F A
F1 orare fear av 9% Fgy av fF faem
fexe &Y Far £ A F fAU gw oaw
Y WEE FT gFT § oF AT T F
WewTE F1 77 F feqr &4 1 gEQ
Farer & = gF< 9 aife@ F e
<@ g7 fo 1 AF G ger faar mar ar
FifF I ox "ftfaes gam9 ¥ oF
FRAAT IFF.IA & g feam ar )

tIntroduced with the recommendation of the President.
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I A AT 9T AT agT W §,
IEFT W} AT e fear Y o gdf
T F1 qfewl) gAF ¥ Tag T F
firg EAvER § @AWY 9F OF ATEA
EX T I FY FrAT IO T

Ny & ag FgT g 5w
qEF AT F FTTF G & 19
qET TEF FE 7L o 9 AT & grer
JXEITAT AGAT § | q8T 97 T qH I
T q1 STATEE § TG I qTST A
JY FAMH! FY ITF I & fAQ, T8t a3
o9 gaA ¥ fag ar ¥ fasEry &
fag ST g ST AR Ty §ww,
wufsa ARIY A7 Y FEIT RO 1 F J1RaT
g f& o o wre S N @ A
Y A gF F FATH Y AT F7 Ay
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AywiEt &1 a7 aite<r fear mar
§ S A ¥ OF a1 & FgAT ARATE
g9 gEIQ gy § At Afgar §
3w 3w e difeat § & feeg-qas
g g gFan § | AIfwT @ wwaw g
5 W3 A AFQ 7 foqn awifaor §,
faar d@fgar & Saqr wag feer o
gt faamr & 78 § | €ww ARy,
e, nfgee @wa mey, faadr @
difgar & zad 2 T farex §
oF aY a5 5 1 77 e 7 ag agd aw
Y AT § W A BT g § ag g
BIET AT AT AT & | AV TSI ATEHT
WAT § A B AR A1 AT &Y
AT FTH F AT, GgT & ARG
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aar & fawd a1g § &€ axg ¥ @afeat
FeT ST 1 G ouTRTT TE wod
aHY § 1 3T ITET A WA
Y A7 R A 9qF ) g Sy
AT, ATETFIT A AN, qT §THY B
TATTT FTH w3 F o Fgr omar §
A 3 IERT I ¥ W AW
¥ F AT T AQEAT T B ITHT
Peafa #< fear strar  ar 97 oz Aty
FTXRI AT 7 e 39 awg & gm0
&1 o o & 1 OF fora ot sTeT
EA TR 98 AT &, ¥ g9 warew %
AR E ) F g g o A
&1 & faar frar 91 9% 57 AT o
s SarRfaat g §, 37w g g Qv
Ty

Ftacor &1 ama ¥ R 2, gEy
aF /YT g Ao frwerar @ 1 Faaey
difgat & 37F ofomreass oy
ATRETE /T TIT AAZA F q=T G2
gt & | ag ST a9 ;A AT R o
FAY F1E AT &Y I G 2 4w
FHY FYE QEF AT AT EET S| IT qa
AT wrar & R o Rww e g @
g gy ¥ anrr § wfy ad Fav g,
I9Y IeaTed Y £ § WYX A @wray
EraT & a1 S T FTX AT ghar & av
Y qUEA AT AT § AR AT qTERX
ar a7 av fedt gad A 9 O g g,
Iy Jeafed TG graT §, I faeraadt
T T @ 1 TWHT ALY 7 ghav &
Fffa fea #1 & gAtafc wge fasar 2,
amfes fex ar amror fga = w1
wgea g fear sar &, SEwy AT wrE
sqr T8 foar omar & 18R 8R af
# fgal av & o7 Ffed war &
zq A7 & garam 74T 79g, 9% &
e WHAT FEAT AGAT § | Hefrrq
F A & Fr e ¢ B Ay oo A
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Y ot 7 & w Afeai &, ey ew
foar % AT wagT @t ¥ & agAr
Mg g fr & oY s avifa fga & a<w
HYRT A T T FT granw fgg 6}
arfes fga Y ave & samar e

wq & fawmita womTedt & ai &
QF 1T FFAT FA1EAT § | A dET AR
A Mo A AT &, ST Y
FE FE T G q7E AT Seg =g
W& % F19 foar oar & g9 A7
ST g S1fed 1| 7T @i 57 B B
AN ¥ SAET YT FIX FIETAT AT L,
gl a8 ¥ T g AMGT | qq@ET
Y YL g WY gz FrwreraT ey |

Fefor #1 aga fors gar & A
AT g ¥ 59 9 qO faar g6
e & | W Y S oFETedT 8 ag
firey s <@ §, ag fowma a7 Q%
g ¥ AT g 1 A g e &
Fravx A 5@ A7 w1 e @ faar
T AR A & A 7 R FY
gurA & fag Sew@r wr ¢ ) Ao
Fueg w aar Ry M &, ag ara W
T ¥ A A | WIS F7 FAAN
) w=or F1 ¥ fau, T@F weut
q2TW & fg w1 S aIgaandt 8, saat
FLFW ¥ fag & w727 o W@
& sEFT SE AT A6 o @ AR
¥ g faaar fgd 1 & smoar 9@ W
TAAT AT R § v W F oqew ®
st afg gf § a8 F0a sreiw wfawr
FFEE | W &7 ) ag 4T, W
HERT FT AT T &TET § AT A1 AgIh
3TN fagrd § o famar 4% T AT
=Ted § fF d8or s & IEH #E afg
A& Y &, a7 ot w27 9% AT g AT W
@Y § 5 wraq @ e & T
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sfowe &t afe #< & 7§ ¢ 1 wwaw
A ¥ GFIT s ¥ & 7a¥ afz g oy
% wifs sifa ¥ afg #71 wwra dFaw
ax & qEar &, arfaat o & e &
£ 9@ ¥ W@ &9 § fyoat §
afz gy omar & 1 F wE E fF @ AR
STIT S STy AY ;1Y Fofwrw F2 fw
&1 WIS , ITAT gF JY FaATfALT =LY
2, gAY 7% THr ¥ a9 @ g W
At Iuay A gadr gy anfen fiv
WIEHT T d2 9T & |

arae ®Ew A F@r & f4 ww@ H
I T &, Fafv fergear § oY e o
T g1 o Tfgy | T ofi IAET aF
a1 7% faegw g a1 | F AEAE fF
fora 3 sw awa €, 99 qr A gafaam
g aifed | AT A o 1 g9 T
Wt o gFETT g a9d § dafs
a7 ¥ ot fraar gt &, foer & araraw
W7 AT F7A &, 99 I & W gEr
A oF | I G F W FA AT AT
T T @ WY a1 IqAr 9 S HeE g
g gnft | ®w & ar wadaT ® fAwwr
T quF forar e fear srar €,
IIA W A AAANT HeAT HIIRT #
agi = ¥ I & wfgy 1 gafag 9@
a% ga § fray ol & guT A g &
T I% FI F AT ST @A FAAL
g W gAR ®ew &< fem Smr
=fed |
Shrimati Lakshmikanthamma (Kha-
mmam): Mr. Speaker, the hon.
Railway Minister in his two-hour long
budget speech has not mentioned any-
thing about the formation of new
zones. Later on, I heard that he has
mentioned that he will not be moved
by any political consideration. I wel-
come such a statement and I hope the
Minister will stand by it and will

never be moved by any political
considerations.
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Mr. Speaker: I have to make an
appeal to the hon. Members to be very
brief in their observations. Their
observations should be confined mainly
to their region, territory or -consti-
tuency.

Shrimati Lakshmikanthamma: The
Railway Accidents Committee has
recommended a reduction in the size
of the Central, Northern and Southern
Railways and formation of smaller
zones. The Committee also seems to
have felt that by their size and length
these raiiway zones were so unwieldy
that it was not possible to take effec-
tive steps for the maintenance of
operational efficiency or for preven-
tion of accidents. For instance, the
Chief Engineer of the Northern Rail-
way could not even once visit a place
of accident on a 2000-mile long metre
gauge in that zone. At present the
total mileage of the Northern Railway
is 6,000 miles, of the Southern Rail-
way again 6,000 miles and of the
Central Railway about 5,500 miles
which is very unwieldy. The Rail-
way Board Chairman in the past has
felt that there should be smaller
railway zones and they should at
least be regrouped into 14 zones. The
former Minister of Railways who is
also present here and is in charge of
food will from the point of view of
movement of foodgrains feel all the
more that the formation of a new
zone is more essential than even
before because I feel that there is a
close connection between railways and
food.

The underlying principles for the
formation of new railway zones have
been established. For forming a new
zone there should be a compact region
in the interest of efficient adminis-
tration; it should be of a size which
is large enough to provide a head-
quarters organisation of the highest
calibre capable of following and
assimilating improvements and techni-
ques, workshop facilities and statisti-
cal training and research institutions.
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The new regrouping should not dis-
locate the present arrangements as
regards efficiency.

Based on the above principles the
Railway Passengers’ Association, the
chambers of commerce and other
public bodies belonging to the area
of Guntakal-Vijayawada-Secunderabad
have all been agitating for a new zone
for the past 13 years. Recently the
Sholapur Consultative Committee has
also unanimously passed a resolution
on the 27th December, 1963 to the
effect that they are not opposed to
the suggestion of forming a new zone
with Secunderabad as its head-
quarters. The Andhra State Govern-
ment had in the past also asked for
the constitution of a new zone with
these four divisions which will be
convenient from the point of view of
efficiency.

This demand for a new zone satis-
fied all the underlying principles. The
new zone with Secunderabad as head-
quarters satisfies all the qualifications
required by the Railway Board. They
will have all the facilities if they have
Secunderabad as the headquarters.
The new zone with Secunderabad as
the headquarters will be a compact
one. It is almost equi-distant from
the four divisions spreading around it
with contiguous territory. All these
four divisions though they belong to
two States geographically constitute
one area covering all the industrial
belts of Hyderabad, Kothagudem,
Sholapur, Vijayawada and Visakha-
patnam.

Shri Tulshidas Jadhav (Nanded):
Excluding Sholapur.

Shrimati Lakshmikanthamma:
Otherwise even Sholapur will not
have a zone. I am talking from the
point of view of what the Railway
Board expects for the formation of a
new zone. I am not talking from out
of any zonal consideration but from
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the point of view of convenience and
efficiency of management.

This area will cover 3,993 kilo-
metres. Secunderabad was once the
headquarters of the Nizam State Rail-
way and it has all the facilities, such
as, signalling equipment, training
centre, workshop at Lalaguda, statis-
tical and traffic accounts offices etc.
There are also huge buildings which
can provide facilities for the offices.
The Government of Andhra Pradesh
have also said that they will give all
the facilities, such as, land, water,
electric power and ancillary needs.

The zone will also be of immense
help to those who are ia that area,
that is, to the businessmen, indus-
trialists as also agricuiturists. As we
all know, with the completion of the
Nagarjunasagar Project, Andhra will
be the granary of India and the move-
ment of foodgrains will be there.
Andhra has contributed nearly 23
lakh tons of paddy to the country’s
resources and has also promised to
procure more. I think, the formation
of a new zone will help other States
also, apart from Andhra Pradesh; if
they have to get ail the requirements.
Apart from being the granary of India
Andhra Pradesh is also developing as
an industrial complex. To connect the
industrial centres with ports and for
the movement of these materials to
the other consuming centres, this is
very essential.

In the Third Five Year Plan none
of the lines that we have been agitat-
ing for or have been asking has found
a place. There are many lines but
the most important arc a broad gauge
line from Kothagudem to Visakhapat-
nam vig Bhadrachalam with a line
between Bhadrachalam and Bailadilla
in Bastar District of Madhya Pradesh
as also a broad gauge line from Ongole
to Hyderabad vig Nagarjunasagar to
be later extended by a broad gauge
line to Sirpur Kagaznagar in Adilabad
District. These are the two most
important; of course, there are another
three or four lines that have been
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suggested. I think, the necessity for
such new lines will not be overlooked
by the hon. Minister himself and 1
hope that at least thes\ two lines will
find a place in the Fourth Plan.

Even for the electrification of the
existing lines the Government has
turned down all the suggestions. In
some cases they have explained the
difficulties but in other cases they
have not even said as to why they
have turned down such requests.

The hon. Minister when he was a
Member of Parliament seems to have
represented regarding pensionary
benefits to staff retired prior to 1957.
Now that he is the Minister, as he is
aware of all the difficulties of these
poor retired personnel, I am sure, he
will take personal interest and help
them.

In Secunderabad there is the
Gandhi Hospital and the shunting
line is very near the hospital. We
would request the Railway Ministry
to take over the hospital and pay the
money so that they can have a hos-
pital somewhere else. I heard that
the hon. Health Minister had already
made a representation to the hon.
Deputy Minister of Railways.

I have got one or two requests to
make to the hon. Minister regarding
my own constituency. Since I have
got an opportunity to speak now, I
would like to bring to the notice....

Mr. Speaker: She comes to her con-
stituency last, when her time is
finished.

Shri Nambiar (Tiruchirapalli): So
that in her constituency there may be
a railway line.

Shrimati Lakshmikanthamma: Coun-
try first and the State next. I am
viewing it in a broader perspective.
Many people in my constituency have
been agitating for long for an over-
bridge at Madhira, because they are
now put to a lot of inconvenience due
to the shunting and so on. They have
made this request to the Railway
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Ministry since a long time, and I hope
that I shall get a favourable answer
in this regard from the hon. Ministcjr‘

From the district and the taluk, I
shall now refer to the demands and
needs of the villages. The villagers
near Gangaram Thanda in Khammam
district have been asking for a halt
of the train at that point, but that
request has been turned down on the
ground that it was unsuitable from
the engineering point of view. Now,
the people are willing that it may be
shifted towards the level crossing at
Gate Karepalli. If this halt is intro-
duced, it will be very convenient to
about 35,000 people in the nearby
villages. I hope that the hon. Minis-
ter will consider this request also
favourably.

Now, I would like to narrate a per-
sonal experience of mine to point out
how accidents could be averted. Last
June, while 1 was travelling by the
G.T. Express, between Balharsha and
Kazipet, it was noticed by two people
from Madras that the wheels were
off the track, and then they pulled
the alarm chain and the whole acci-
dent was averted thereby. I would
request the hon. Minister to see
whether any method could not be
devised whereby if there is some mis-
take somewhere in the train, it could
be detected in time and thereby acci-
dents could be averted.

Mr, Speaker: 1 would just like to
make a request to hon. Members,
that we might call the hon. Minister
just at this moment to reply to the
debate on Demanq No. 1. T realise
that there are a large number of
Members who are very anxious to
speak, and their demand is legitimate,
because they want to put forward the
grievances of their own constituencies,
and this is the opportune time for
that purpose. But the number is so
large that all of them or even a
maijority of them cannot be accommo-
dated.
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There was a practice here in Lok
Sabha some time ago which has been
discontinued for some time and may
be revived. That practice is that
when these Demands are being dis-
cussed, Members who have not parti-
cipated in the discussion on Railway
budget are allowed to put the griev-
ances of their constituencies in writing
on a sheet of paper in about fifteen to
twenty lines and in any case not more
than one page, and they can be passed
on at the Table here, by tomorrow,
and within two or three days, we shall
ask the Railway Minister to have the
replies to those points placed on the
Table of the House. All those grie-
vances would be given attention to
by the hon. Minister and replies also
given, and thereby the purpose would
be served.

Therefore, I would now ask the hon.
Railway Minister to reply to the
debate on Demand No. 1,

The Minister of Railways (Shri
Dasappa): Only yesterday, I had the
opportunity to reply to the general
discussion on the railway budget,

Shri Sinhasan Singh (Gorakhpur):
May I just ask one question in regard
to the discontinuance of the saloon?
May I know whether the saloon is
being used even now by the officers
or its use has been avoiied? May I
know whether the hon. Minister him-
self has avoided the wuse of the
saloon . . .

Mr. Speaker: The hon. Member
might ask his question at the end of
the hon. Minister’s reply.

Shri Dasappa: My two hon.
colleagues hadq dealt at some length
with the question of overbudgeting in
regard to expenditure and under-
budgeting in regard to receipts, and,
therefore, I thought that there was no
necessity for me to dwell again on
the same subject. But some of my
hon. friends, particularly Shri V. B.
Gandhi and others, have gone into that
subject over again, and referred to a
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number of figures to show that we
were really doing some such bad
budgeting. I must say that this is a
thing for which there is no justifica-
tion whatever.

It is true that my hon. colleague
Shri S. V. Ramaswamy took the
figures over a period of seven years
and showeq how in totalitv there was
nothing much of under-budgeting in
regard to receipts and over-budgeting
in regard to expenditure. That, I think,
wag the correct thing to do and not to
take the figures of just a particular
year. But even so, in view of the fact
that Shri V. B. Gandhi has taken cer-
tain years, in order to show that there
was this virtue or weakness on the
part of the railways, I think that it is
necessary that I disabuse him and the
House of misconception on this sub-
ject. My hon. friend hag said, in
justification of his view, that this 2
per cent surcharge on freight was
unnecessary and could very well
have been avoided if only we had taken
note of the fact that there would
be a large surplus towards the end
of the year, 1964-65. This is a matter
which T have referred to at some
length in my budget speech itself.

Now, let me give a few figures to
show how there was no such thing
as that. Taking the particular years
which my hon, friend himself has
referred to, into consideration, the
estimates have differed from the
actuals only a little, sometimeg plus
and sometimes minus. As regards
1962-63, to which Shri V. B. Gandhi
has referred, he has conceded the
fact that it was an extraordinary
year and the year of emergency.
I would like to take the House into
confidence and give a few more
details. During the first nine months
of 1962-63, that is to say, between
April and December, 1962 the North-
East Frontier Railway carried 4} per
cent more originating traffic than in
the corresponding nine months of the
previous year. But I would like my
hon. friends to note that after the
emergency began, and when the river
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route via Pakistan was cut off, the
North-East Frontier Railway carried
in January—March, 1963, 36 per cent
more of originating traffic than in the
previous year. In other w'rds, that
increase of 43 per cent of traffic over
the previous ycar was stepped up to
36 per cent. Making the comparison
in ton-kilometres, 28 per cent increase
in the first nine months was stepped up
to 294 per cent in the final three
months of the year. I do not think that
the railways have to be apologetic over
the fact that they were able to put
up such a performance, exceeding sub-
stantially in a crisis what a  sound
carefully prepared budget estimate
haq provided for.

Shri V. B. Gandhi had referred
to the question of surplus.
My colleagues have already

dealt with it indirectly, but let me
give a few more figures. My hon.
friend has referred to 1960-61 and
1961-62, not mentioning the fact that,
in most years, 1956—63, that is to
say, in four out of seven completed
years, this surplus ultimately was less
than the budget estimates. There is
no special mystery on the question of
surpluses. Other items also enter into
this, besides traffic receipts and work-
ing expenses. One important element
which I would like the House to mote
and which contributed to the surpluses,
and which had nothing to do with
either traffic receipts or working
expenses, was the amount that stood at
the credit of the provident fund of
certain employees. Shri Nambiar also
will take note of this fact. When these
employees changed over to the pension
system, exercising the option that was
allowed to them, the provident fund
bonus credits were transferred to the
railway revenues and went to swell
the surplus. This is an accounting
matter and the ruling of the Com-
ptroller and Auditor General is that
such sums should be credited to re-
venues.

T may say this alone accounted for
Rsa 2'50 crores more in 1960-61 and
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Rs, 2.60 crores more, in 1961-62, The
-budgeted figure was based on the last
«date intially given to the staff for opt-
ing for pension, but this date was
extended from time to time on the
request of the staff and organised
labour. Ultimately, more people also
‘opted for pension than were expect-
ed, ang a large credit came tn reve-
nues. In the years 1960-61 and
1961-62, due to the difficulty in getting
adequate supplies of materia] gene-
reduced, the expenditure on works got
reduced, What happens is that, when
we do not spend on the capital budget
as much as we have provided for, our
liability to pay interest on the amount
that has not been spent will to that
extent be reduced. That is another
factor which has gone into the cal-
culation of reducing the revenue ex-
penditure. Therefore, this is a simple
enough matter. To that extent, the
revenue cxpenditure got reduced.
These factors and the fortuitous one
about the staff opting for pension,

already mentioned, increased the
surplus somewhat.
The estimating of both traffic

receipts and working expenses had
been Aone quite carefully. In 1960-61
the actua] receipts turned out to be
lower than the budget estimate by 1.6
per cent and expenses by 3.7 per cent.
In 1961-62, the actual receipts were
0.2 per cent more than the budget
estimate and expenditure 1.8 per cent
less than the budget estimate.

May I, in thig context, make one
point? If the railways were able to
make actually a somewhat larger
surplus than they had been hoping
for, it was all to the good. So far
as the railways are concerned, the
entire surplus is not taken away by
anybody for any other use except for
increasing the amenities to the users
of the railwayg or to staff. Whatever
we are able ‘to save by way of surplus
goes to the development fund which,
as I said, is utilised for increasing
amenities for the users. other things
like quarters to staff and staff welfare
works and various operating improve-
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ments. Under the successive con-
ventions adopted by the House, there
is no other source of financing any of
these items of expenditure. I see that
there are friends here who are always
demanding greater and greater ameni-
ties. They want sheds to be built on
platforms, they want covering of
various platforms, they want improve-
ments by way of better sanitation and
so on at railway stations; they want
increased space for waiting rooms.
Endless number of these things are
demanded by our friends. So, if we
had something more by way of surplus,
that is a thing which I thought Mem-
bers would congratulate the railways
on. But wunfortunately, for some
reason or another, that was not so
Possibly the only reason I can think
of is that a certain section of the
public, certainly not the majority,
but a very microscopic minorily, were
not happy over this levy of even a
amall 2 per cent surcharge. That .is
the only reason why certain Members
chose to be critical of the 2 per cent
surcharge. But others, I am glad tc
say, welcomed this little increase in
tariff.

A number of things have been
referred to by various Members. T am
very thankful to you, Sir, for having
thrown out a suggestion to hon, Mem-
bers to send up short notes to me as
to what exactly they would need. I
would be glad to send them replies as
early as possible.

Shri Bade (Khargone): For the last
three years, I have been sending notes
to his department. Both the MLA
there and myself have represented
the matter. Thig concerns Jawad.
There is no shed at all in the station.
Nobody looks to the metrc gauge.
Everybody takes care of the broad
gauge.

Shri Dasappa: That is what some
hon. Members said, probably it is
himself. Why should the Indian rail-
ways be partial to broad gauge and
not so to metre gauge? On the face of
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it, it is not correct to say so. If the
necessity was felt, the railways would
have been only too eager to meet all
the wishes of the hon. Members. Even
now it does not prevent him from
writing to me and letting me know
exactly what is urgently required
there.

One of the things referred to was
again the question of overcrowding. I
have requestedq hon. Members not to
paint the picture too thick, because
I know it asg much as anybody else.
It has been my personal experience in
years past. So there is no need for
them to tell me about it.

The position is fairly happy so far
as goods traffic is concerned. It will
be possible now to turn our attention
more and more to the convenience of
passengers, and amenities to them. I
am hoping that it will be possible to
do all that. Besides this, I saig yes-
terday that we would be thinking of
more trains, more janata trains and
other facilities which will help
passengers.

So far as overcrowding is concern-
ed. I may mention another point. As
a solution, one of the suggestions
made was: why have this classifica-
tion? I think Shri Kishen Pattnayak
was saying that. Why have this clas-
sification when there is overcrowding
not so much, as he says in other
classes as in third class? A very heroic
measure, no doubt. But how many in
the House will subscribe to that view,
that there should be only one class?

After all, as I said, there are two
things. We are working in a demo-
cracy. We have got to go by the
wishes of Parliament. Secondly, we
work not merely as a utility service
but also as a commercial concern. We
have got to cater for the demands,
requirements and conveniences of all
the people in the land, and even those
who come from abroad. Are we to
lose the entire tourist traffic by aboli-
shing the higher classes? Would my

2239 (Ai) LSD—4.
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hon, friend countenance such a sug-
gestion? I do not think he will.

Shri Kishen Pattnayak: Would you
agree to have third class and a tourist
upper class only, no other class?

Shri Dasappa: I am glad he has
modified it at least to that extent.

Shri Kishen Pattnayak: Not for
myself. It was because you raised
the question of facilities that I have
made this suggestion.

Shri Dasappa: The generous consi-
deration he wants to bestow on the
tourists from abroad he wants to deny
to some of his own kith and kin here

in the land. Is that again a fair way
of dealing with this matter?
socialist State in the world, Russia,

having five classes. Somebody here
asked me for the authority. I  ve
got a mighty big book here called
World Railways, and that also shows
that there are classes, apart from
the study made by one of our railway-
men who was sent to Moscow, Shri
Vasist. So, let not the Members here
dispute facts when they come out
after a study. I do not know whether
they have studied. There are those
classifications there. Let us not con-
fuse the issues and connect overcrowd-
ing with the various classifications we
have got.

13.00 hrs.

Shri Bade: You may have many
classes, but at least third class may be
given more space.

Shri Dasappa: That is perfectly
right, I entirely agree. Where there
is no controversy, let us not create one,

Shri Sinhasan Singh: How do those
five classes in Russia differ from each
other, and what are the amenities in
each?

Shri Dasappa; I do not think that is
at all necessary. We are now dealing
with this question of doing away with
classification. On that, I suppose even
my hon. friend Shri Sinhasan Singh
is agreed that there shoulg be the
variousg classes, though all of us are
agreed on the fact that the hardships
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of third class passengers should be
obviated. That is why yesterday 1
said we were doing so many things.

I think that in some places this
overcrowding may be due—I am not
trying to be very categorical and as-
sertive—to the fact that there are a
number of ticketless travellers, What
are we to do in such a case as that?
Yesterday 1 appealed to all Members
to co-operate in that matter.

Shri Nambiar: If I am not disturb-
ing him, generally the practice is not
to have division after 1 p.m.

Mr. Speaker: That is gone.

Shrimati Renu Chakravartty (Barra-
ckpore). It is a convention we have
built up all these years. Has the House
decided this?

Mr., Speaker: Yes. Objeclions were
raised, and the House took a decision
that there ought to be quorum at every
moment.

Shrimati Renu Chakravartty: This
House has no convention at all? A
convention that was built over eleven
years goes in one day?

Mr. Speaker: When the House does
that, what can we do?

Shri Nambiar; It was just one or
two minutes to 1 OClock and 1
thought we could have the division.
That is why I mentioned it.

Mr. Speaker: He does not want to
listen, but only have a division?

Shri Nambiar; We want to listen.

Mr. Speaker: Then, let us listen.
If, after he finishes, the House desires
postponement of the division, that is
for the House, or, even after complet-
ing the debate, we can take up the
other Demands, and then we can have
the division.
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Shri Nambiar: All the divisions can
be taken up at the end.

Mer, Speaker: That also can be done.

Shri Dasappa;: I have got some
figures here to show that more than
80 per cent of this alarm chain pulling
is unjustified and is not for any iegiti-
mate purpose. In the last five or six
years it has been alternating between
80{ and 90 per ocent—all unjustified
chain pulling. And here are my
friends who fing fault with me for
unpunctuality. I ask you; if there is
90 per cent of unjustifieq chain pull-
ing, how can there be any punctuality?
It is not possible.

Shri P. Venkatasubbaiah (Adoni):
What do you mean by unjustified
chain pulling? They do it just for the
mere fun of it?

Shri Dasappa: I linked this matier
with ticketless travelling. They force
themselves into the crowded third
class compartments, and then they
pull the chain and get off wherever
they want,

13.05 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
: Chair]

Shri Sinhasan Singh; What is the
remedy for it?

Shri Dasappa: Yesterday 1 placed
it before you. I beg of you all to co-
operate in the matter and see that
nobody who resorts to this kind of
malpractice is in the least counten-
anced or encouraged. That is just
what I want. If the railway staff
choose to take some drastic action,
there should be no part of the public
sympathising with the wrongdoers.
That is just what I want, and that
will itself be a great boon to the rail-
ways.

Shri Sinhasan Singh: Can you not
pass some deterrent legislation on the
point?
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Shri Dasappa: We arc legislating
enough. Even now there may be
legislation, but the point is that the
practice is beccoming a little wide-
spread.

Shri K. N. Pande (Hata): Is it not
due to not giving punishment to the
culprits?

Shri Dasappa: Another thing which
was referred to by quite a large num-
ber of friends here was catering, I
was trying to see whether I could
get some clear guidance from the hon.
Members as to what we shoulg do
with this departmental catering in
the first place. Do they want depart-
mental catering to be continued and
improved upon as my hon. friend
Shri P. Venkatasubbaiah was saying
the other day, or is it the view of any
Members here that this departmental
catering should be done away with,
and that we must get back to the
old position. I say this, because some
Members also said that there  was
some caterer, Kellner, who was doing
something very  much better and
so we should get back to the old prac-
tice.

Dr. Ranen Sen (Calcutta East): We
want better food to be catered by the
catering department of the railways.
That is the main idea.

Shri Dasappa: That is right. I am
glad.

Shri Bade: Better tea for third class’

passengers should be provided,

Shri Dasappa: I am glad there is
nobody here who is anxious to do
away with departmental catering. If
there is anybody and it has to go to
that extent it will ease the burden on
the railways, and we will be happy,
but the people here want departmental
catering to continue and to be im-
proved upon. That is a matter with
which I entirely agree.

Dr. Ranen Sen: But do something.

Shri Dasappa: This is not a matter
on which we only express some nice,

PHALGUNA 8, 1885 (SAKA) Grants—(Railways) 2808

platitudinous words. We have already
taken steps in the matter.

Shri K. N. Pande: With what result?

13.08 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

Shri Dasappa: We are jusi{ now
taking steps in the matter, and I hope
things will improve. The Railway
Board have created a new directorate
headed by a senior officer for this
specific purpose only, whose business
will be to go round and see that
things improve. The entire organi-
sation, the machinery for this purpose,
will be geared up.

Shri P. Venkatasubbaiah: Even
among the contractors, the old con-
tractors should not be continued for
ever. They have created certain
vested interests.

Shri Dasappa: I will come to that,
I will answer that point. I was telling
the House that we were already on
the move so far as catering is con-
cerned. Members will appreciate
this fact that catering is not a direct
responsibility of the railways. We
have ‘got to movie traffic, to move
the passengers. This catering is a
thing which we have takén up. in
order to provide additional facilities
to the people. So, the railways not
being what are known as expert
hoteliers, there may be some defi-
ciencies here and there, I do not deny
that. We are trying to build up a
machinery which will be adequate
enough and which will be competent
enough to look into this question,
which is a big enough affair. I must
also tell the hon. House how catering
has grown. Formerly, the dining car
used to cater to just a few select
people, The other people would
rush into some other way-side caterer
and manage that way. Today many
of the people travelling in third class
go to the dining car. I a#m told that
one train, the GT Expresy, caters to
as many as 600 meals in one journey.
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Shri Sonavane (Pandharpur): In the
de luxe they cater more than 800
meals.

Shri Dasappa: I am glad. That
only shows how popular it is in spite
of the criticism here und there. Popu-
larity is one of the tests of the uti-
lity of a service.

Shri Umanath (Pudukkottai):
There is no other go except to rely on
the dining car.

Shri Sonavane: You can have your
own tiffin carrier.... (Interruptions)

Shri Dasappa: I agree there is
room for rmprovement, There was
some complaint about quantity also.
I do not know whether the quantity
is really that poor. In any «case,
there is room for improvement in
quality and in quantity of food. I
also attach a lot of importance to
the way it is presented to the pas-
sengers. Service 'must be by people
who are very clean and tidy; they
must also be extremely courteous. We
realise all these things and we will
try to do our best with regard to
these matters. My hon friend here
said that the same man—non-depart-
mental contractor—should not be con-
tinued for too long because he deve-;
lops vested interests and to that
extent catering may suffer, The opi-
nions of hon. friends who write to me
on this matter are widely different.
Here is a man who thag got all the
equipment necessary and experience
and so on; why disturb him. what has
he to do if it is taken away—that is
what one se€t of people say. Hon.
friends like Mr. Venkatasubbaiah to
whom I must pay equal respect and
retard say: better change the con-
tractor periodically. We are striking
a golden mean: We want to keep the
tenure sufficiently long to encourage
people to take to that contract; after
that period, we call for tender so that
more competent people, if any, may
quote and give us better térms,
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Shri Sonavane: Why have the
Wheelers who have been given the
monopoly on the railways for ages
together and how long wil] it be con-
tinued?

Shri Dasappa: The question of
bookstalls at Railways seems to be a
hardly annual. But I may say that
I have not looked into this mnatter.
I feel that the procedure that we have
to adopt should serve a useful pur-

pose. What money he is making or
how he is taking—is not a thing
which T want to pry into. If a cer-

tain practice is serving a purpose well
and there ‘are no complaints with
regard to that service, generally 1 do
not want to interfere with it. If I
were to get any complaints about it,
I will see what to do,

Shri Sonavane; Why a monopoly
should be given? Let there be some
others also if they can serve the
people equally well,

Shri Dasappa: I said that I had
not studied the matter in detail. If
there is a monopoly of the sort that
my hon. friend is trying to ‘make
out, I am not too anxious to encou-
rage that monopoly. But as I said,
if they have got to be replaced, per
song who replace them must be able
to give at least as good a service as
the Wheelers. Although I am not
quite so sure, I will go into that if
my hon. friend can say that there
are people who can render as good
a service as wheelers can on better
terms.

There were some criticisms about
ocorruption in the Railways. Maybe, it
is wide spread. Though our Railways
cover practically the whole country,
it does not mean that all the corrup-
tion is on the Indian Railways. There
are other people who share in the
practice of corruption,

Shri Nambiar: Well-said.

Shri Dasappa; Therefore, I do not
think that my hon. friends will expect
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me to put an end to corruption
everywhere; that is not possible, My
impression about the Railways is that
the younger officers who are coming
up and who are taking over ‘'many
key places are giving a very good
account of themselves. I hope I am
not wrong, If there is anything iike
that, I will be glad to be told about
that. But this is the impression that
I have got, not merely as a Minister
but as a man wide-awake and who
is seeing how things are being dome.

Shri Kishen Pattnayak: Are the
older ones more corrupt?

Shri Dasappa; I did not say that.
I will take every step to see that this
corruption that may be there is put
down with an iron hand, I may look
very soft and rather gentle, but I
tell you that I may tolerate even
want of intelligence and some amount
of inefficiency but I cannot tolerate
dishonesty and corruption. If I can
get some amount of proof about any
person resorting to corruption, you
can rest content that I will take the
most drastic action against him. My
hon, friends who welcome this pro-
nouncement-—there is nothing extra-
ordinary about it—should they not,
by the same token, see that the pub-
lic also will not become participants
in encouraging  corruption? The
public who deal, day in and day out
with Railways they are a class of
people and not all the general pub-
lic. Who are continuously in tauch
with the parcel clerk and goods clerk
and so on with these railway offices,
have some Obligation on their part
also to be honest and not to resort
to this kind of thing. I hope my hon.
friends will decry it equally. It is
an evil that curses him that takes as
much as it curses him that gives, I
hope that my hon. friends will help
me in the matter.

One or two hon, Members referred
to certain contracts, I refer to the
engineering contracts. They said the
lowest tender was not accepted in one
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case and the lowest tender was
rejected in favour of the next higher
one. You are aware of the fact that
there is no obligation on the Govern-
ment or a Government department
to accept the lowest tender merely
because it is the lowest. There must
be so 'many other factors which
shoulq be taken into consideration in
entrusting a work 1o a person, espe-
cially a work like a bridge work as
in this case. Here was a case which
has come to my notice as a Minister,
and my friend referred to it—I think it
was Shri Bade who did it.

Shri Bade: I do not want to inter-
rupt and after sometime I will say
something about this, because there
is one ocontractor who is old and his
tender was the next lowest, while the
lowest tender was that of a con-
tractor who is new but he was given
the contract.

Shri Dasappa: I do not know that,
but I am referring to the case to
which you referred. I believe Shri
Tulmohan Ram also referred to it
I have tried to ascertain the facts,
and in this case I have got the facts.
The facts no doubt go to show that
the lowest tender was Rs. 78,000 less
than the next lowest, in a tender of

about Rs, 6 lakhs. I believe that
was a bridge work.

Shri Bade: Two construction
works.

Shri Dasappa; In the case of the
construction of a bridge, we would
like to have a person who is compe-
tent to perform ‘the Job well In
this case, the person who quoted the
lowest tender met me also. The
facts that I have got go to show that
there were a number of complaints
against him, in three or four of which
he went to court for contesting the
arbitration award. One case, I
believe, has not yet ended in his
favour, and in another case, in the
court, he lost with costs. He had not
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[Shri Dasappa]
13:23 hrs,

taken up any large contract like this,
and therefore, naturally, the perso..

concerned—not the people who were
immediately on the spot but others,
and very senior people—two Deputy
Chief Engineers and the Deputy
Financial Adviser—dealt with this
subject of this tender and they decid-
ed , ..

13.23 hrs.
[MR. SPeAKER in the Chair]

Shri Bade: There is one difficulty.
1 may explain the difficulty so that
the hon. Minister may reply after
taking that into account. The per-
son concerned is the old contractor
and he still continues there.

Shri Dasappa: I know. But we
are not saying anything except that
he was found not competent for this
job. We do not say he is a bad
fellow or he is placed on the black-
list,  We are not saying that, Why
should anyone ascribe to us some-
thing which we did not say? He
still continues to be a contractor and
he is on the register, but he was
deemed not fit enough for a work of
this nature. That is. one reason that
was there. Those people who decid-
ed on the tender are not people who
had immediately anything to do with
him. They were the pcople who
were very senior and they have decid-
ed that the next higher one must be
taken up. (Interruption). The
difference is today not Rs. 78,000. It
was given to the other man who had
previously taken up larger works—
may not be railway work—and it was
by negotiation. The difference came
up to Rs, 32,000 only, It was reduc-
ed to Rs. 32,000. So, it will be seen
that the particular case referred to
by both the hon. Members does not
deserve very much sympathy at the
hands of anybody. I do not want to
say anything more except tHis .,

Shri Bade: We want that the rail-
ways should not be put to any loss.

Shri Dasappa: We are anxious that
the bridge must survive more thah
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anything else. I{ must serve its
purpose. What is more, the Public
Accounts Committee itself has in cer-
tain cases stated that there is no oblh-
gation on the part of the Government
to accept the lowest tender. If that
much latitude is not to be left to the
railways, I do not think the question
of going through the tenders need be
restored to, It will be reduced to a
farce if it is to be stated that the
lowest tender must be accepted al-
ways,

Mr. Speaker:

more time yet?

Is he likely to take

Shri Dasappa: The suggestions that
hon. Members have made are so many
and that it might take a longer time.
I would like you tell me how much
time I am allowed and then I will
confine myself to it.

Mr. Speaker: It is for him to see.

Shri Dasappa: I might go on for
another 20 to 25 minutes, if you so
like. !

Mr. Speaker: Not my liking,

Shri Dasappa: 20 minutes, Would

that be all right?

Mr. Speaker: He may try to be
brief. If he could finish earlier than
that, it will be good.

Shri Dasappa: 15 minutes.
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1 wish he explains it to the House
openly.
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Shri Shiv Naraim: 1 want your
protection, for a second. The appli-
cation of Shri Surat Singh is with me.
I have given it to Shri Nanda, the
Home Minister, I will give you a
copy of it.

Mr, Speaker: That could be
handedq over. I shall see whether I
can do anything,

Shri Nambiar: What about the
division, Sir?

Mr. Speaker: 1 cannot anticipate
the division before the Minister con-
cludes his speech.

Shri Dasappa: One of the impor-
tant things which my hon. friends
probably are very anxious to hear
from me is the question of zones, the
zonal reorganisation. I thought I
had made my position very clcar so
far 'as the zones are concerned, Even
my hon. friend Dr. Singhvi asked,
what is the particular method that
we have, to ascertain the need for
separate zones, the asscssment of the
work loads and so on. In my budget
speech itself 1 had stated that we
have in the Railway Board itseif, a
department known as the Efficiency
Bureau and that is continuously
dealing with this subject of working
out workload and efficiency indices
of all the various divisions and the
zones. I cannot have a more efficient
organisation than the Efficiency
Bureau for this purpose.

Shri Venkatasubbaiah said that
another zone was almost at the point
of being created. I have not gone
into all the papers. It ig just possible
that a certain movement was initiated
with regard to this question of hav-
ing more zones. But I have only
come to -this conclusion: that, in
view of the fairly efficient work that
is going on now and the good account
that Railways are giving of them-
selves, this is not a thing which was
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so urgent at this moment of time, I
may tell Shri Venkatasubbaiah that
possibly, if the emergency had not
arisen, we might have been inclined
to take up thig subject, consider it
in all aspects and come to some deci-
tions, either for or against. But
when the emergency is on, is it the
most important thing that the country
should have, or for the railways to
embark upon?

Shri P, Venkatasubbaiah: The
Members of Parliament met your
predecessor and he gave us the
impression that because of the emer-
gency this carving out of a new zone
has been held up. The impression
which he has given ug was that if
the emergency had not been there,
a new zone would have come into
being. But you have been telling . . .
(Interruption)

Shri Dasappa: That is what I have
said. I have just now said the same
thing: that but for the emergency,
we would have been more inclined
to go into this question in all its
details :and come to some decision.

Shri Nambiar: It is cquite the
reverse. What he said was had it
not been for the emergency the
question would not have arisen, and
that because of the emergency the
transport should move better and
therefore bifurcation is necessary.
That is the point,

Shri Dasappa; We differ from that

‘point of view, because if emergency

hmg created a demand for an addi-
tional zone, the quarters from which
the demand would have come could
not have betn only one or two. It
would have come from the Defence
as well saying that, in view of the
emergency, we want such and such
things to be done, I am stil] await-
ing any such indication—not any
pressure, but indication of that sort
from that Ministry,

Shri Harl Vishnu Kamath (Hosh-
angabad): Without pressure, you will
not move; mere indication is not
enough. .
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Shri Nambiar: Without steam, how
€& {hie JOCOMBtive move?

Shri P. Venkatasubbaiah: Can he
give any categorical assurance? He
has just passed over the subject.

Shri Dasappa; I have wmid it
yesterday, and I do not want to take
the time of the House by repeating it.
However much my hon, friend may
be interested in it, I do not want to
take the time of the whole House
for the sake of that.

Shrimati Lakshmikanthamma: Does
3 mean that the hen. Minister is not

interested in it?

Shri Dasappa: 1 am interested in
the whole country and not only in
a particular region. I want to con-
sider this question from a wider
aspect, She herself told me that the
Northern Railway have got much
bigger mileage than the Southern
Railway. What am I to do in that
case? I must do something for the
Northern Railway also to see that its
mileage is brought within a sizeable
limit,

The question of level-crossings has
been referred to by a number of
hon. Members not excluding Shri
Venkatasubbaiah. As I said, we will
certainly give a manned level-cross-
ing wherever justified, So far as we
are concerned, the principle is very
simple and very clearly laid down.

Shri Hari Vishnu Kamath; Manned
or unmanned?

Shri Dasappa: Let me take up the
question of over-bridge or under-
bridge first. Whichever State wants
an over-bridge or under-bridge over
a railway track, we are prepared to
play our part in so far as putting up
the bridge portion proper is con-
cerned. The rest of the work, of
bringing the approach roads, is the
job of either the Municipal Corpora-
tion or the State Government or any
other local body or road anthority.
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Shri Mart Vishnu Kamath, Who

begins first?

Shri Dasappa: The moment they
indicate they will give us the money,
we will take up the work., The cost
of bringing the approach roads to the
over-bridge or under-bridge is all
that we are interested in, The very
next day we shall take up the work.

Dr, Ranen Sen: Will the Railway
Ministry take measures to bring the
State Governments into this thing?
Otherwise, merely building up a
small Widge over the railway line
without having any connection on
either side is no use,

Shri Dasappa: I am in oontinuous
touch with the State Gowvernments
The moment they indicate their pri-
orities, we immediately take up such
works. They have got to place at our
command the cost of bringing the
approach roads for the over-bridge
or under-bridge, Can I be more
liberal, more sympathetic or ‘more
reasonable than  that? If Mr.
Venkatasubbaiah can get his State
Government to say that this is a
matter of priority, we are prepared
to do it.  (Interruptions). The same
rule applies to under-bridges also.

Shri Hari Vishnu Kamath;
about unmanned crossings?

‘What

Shri Dasappa: My friend, Mr.
Kamath, is interested in that subject
particularly. I have got enough
information from various other coun-
tries to show that unmanned level-
crossings exist as a matter of course
and there is nothing extraordinary in
it. Every country has got these un-
manned level-crossings. In the first
place, let us not have any impression
that, in India alone, we have got
these unmanned levelcrossings.

Shri Hari Vishnu Kamath: ' T am
sorry to interrupt, Sir, But I re-
collect that occasion when you,
ensconced in that high chair, offered
to man an unmanned crossing. He
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says it is not necessary, in spite of
your grand offer,

Mr, Speaker: There are thousands
of such crossings. Even if all the
500 of us go there, the problem will
remain.

Shri Hari Vishnu Kamath: If you
lead the way, we will follow you.

Shri Dasappa: Mr. Kamath thinks
that 1 am not in touch with you and
1 have not obtained your good views
on this subject.

Mr. Speaker: Mr. Kamath can man
more than one crossing.

Shri Hari Vishnu Kamath: It is
physically not possible, I wish I
could.

Shri Dasappa: You will remember
my discussing this matter with you,
Sir. If I remember aright, the sug-
gestion was, why not ask the State
Government to meet the non-recurr-
ing initial expenditure and the rail-
ways trying to do the manning, The
first proposal was sharing the cost of
a manned level-crossing fifty-fifty.
The State Government meets half the
cost and the railways meet the other
half—both initial and recurring. We
have further liberalised this. If only
the State Government or road autho-
rity incur the non-recurring expendi-
ture of building up the gate and the
gate lodge necessary, then the entire
recurring cost of manning it will be
borne by us. 1 feel this pronounce-
ment by me should not be very much
advertised or broadcast because the
result ‘will be that everybody will fall
in line with this idea. All the same,
we are here for national service, and
if 3 State puts up the necessary struc-
ture and meets the initia]l or capital
expenditure, we shall meet the regu-
lar recurring expenditure. The
capital expenditure may not be very
much; it may be about Rs. 10,000 per
level-crossing, If 'the road authority
gives Rs. 10,000, there is no more ex-
penditure so far as the State is con-
cerned,
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Another suggestion of yours was
that we must put up a stop board at
the road itself, In some of these
roads, the local authorities also co-
operate, and they have got signs.
Now we have issued a circular that
every unmanned level-crossing must
have a stop sign-broad on the
road on both sides. Whistling by the
locomotive is always done where there
is an unmanned level-crossing. ' The
board is there for whistling, at a cer-
tain distance. We have again brought
this to Railways’ notice. I think
everyiing that need ba.done ie being
done.

Shri Hari Vishnu Kamath: Halt and
proceed signal as in Bangalore,

Shri Mohan Swarup (Pilibhit): How
many level-crossings have been man-
ned during the last 3 or 5 years?

Shri Dasappa: Quite a number of
them.

Regarding the suggestion of Shri-
mati Renu Chakravartty about foot
over-bridge, we will consider it by all
means sympathetically so far as the
railway premises is concerned. Whe-
ther it is Dum Dum or any other
station, certainly we shall do our best;
but, if it is to serve the non-railway
people and not passengers, then the
responsibility will not be of the rail-
ways. It is off the public at large,
If they meet some portion of the cost,
then I have no objection to having a
foot over-bridge if they want. But
in no case should it be possible for
the people from outside 'the platform
to get into the platform and get into
the trains.

Shrimati Renu Chakravartty: They
are all suburban passengers who will
be coming from outside into the plat-
form with their tickets,

Shri Dasappa: Then there is no
trouble. So far as electrification is
concerned, I have already said that
we have already electrified the sub-
urban area of Calcutta, Shrimati
Renu Chakravartty was saying that
the speed is more or less the same as
before.

Shrimati Renu Chakravartty: The
time taken is more or less‘the same.
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Shri Dasappa: In a new electrified
Aarea we cannot take liberties with the
track. I am sure, in course of time,
it will certainly improve. On the
Sealdah-Ranaghat section, for inst-
ance, so far, 54 electric trains have
replaced an equivalent number of
steam services, out of a total of 55.
Acceleration has been possible in the
case of electric services on Sealdah-
Ranaghat section, the maximum ac-
celeration being 29 minutes in the
case of up trains and 25 minutes in
the case of down trains, On Sealdah-
Bongaon section, 22 electric trains
have been introduced and 14 are still
to be replaced. So, we have got a
fairly good account to give her al-
ready.

Shrimati Renu Chakravartty: The
maximum may be 29 minutes, but the
average is much less,

Shri Dasappa: From April, 1964,
suburban services on the various sec-
tions—about eight in number—of
Sealdah Division would provide not
only increased accommodation but
cleaner and more comfortable jour-
ney. The other sections on the Seal-
dah Division like Sealdah-Diamond
Harbour, Sealdah-Budge Budge, ectc.,
are expected to be electrified within
about 2 years, and when the electri-
fication is completed, electric sub-
urban services will be introduced
there also. The Howrah-Burdwan
chord section is also likely to be elec-
trified and electric services introduc-
ed on it by early 1965.

The other question, I think, that
she and some other hon. Members
also referred to, was about the ques-
tion of employing casual labour or
labour who serve on projects. The
policy of the Indian Railways is very
clear so far as this is concerned.
Whenever there is any new recruit-
ment to class IV, preference will be
given to those who have worked
either as casual labour or on projects,
Therefore, I do not know on what
basis she should nurse a grievance
that, in preference to the temporary
labour, new recruits 'are being taken.
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Shrimati Renu Chakravartty: That
is one point about class IV. But, re-
garding the railway electrification
staff—they are not all class IV staff—
because they were recruited for a
project, they are naturally facing re-
trenchment and new staff are being
taken,

Shri Nambiar: It is not only in the
case of class IV staff, the same prac-
tice is adopted by the Railway Ad-
ministration in the case of class III
and other staff also. The policy laid
down by the Railway Administration
is good, but in effect it does not come
about. What is told here is not put
in practice. That is ‘why the trains
get derailed. The trains always start
properly but when they have run for
some time they get into ditches.

Shri Dasappa: 1 would like my hon.
fricnds, instead of merely genera-
lising like this, to give me one or
two instances.

Shri Nambiar: We can give
bundles.

you

Mr. Speaker: Hon, Members may
pass on those instances to the hon,
Minister.

Shri Dasappa: Another thing that
Shrimati Renu Chakravartty refer-
red to was about a foot-bridge to con-
nect a girls, school and a boy’s school.
1 do not know whether that is the
responsibility of the Railways. These
are things which have grown up, and
it is not connected with the passen-
gers who come 'in and the passengers
who go out. If it is a question of
level crossing or a bridge. I think
the local government or road autho-
rity should also take some interest
in the matter and refer to us. We
wil] certainly consider it and do what
best we can—I think she wanted it
‘at New Barrackpore or somewhere
there.

Then, the question of victimisation
was raised, a thing with which, of
course, my 'hon. friends are greatly
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exercised, The Railways never re-
sort to victimisation, @We have no
pleasure in victimising anybody. But
you will understand that a big orga-
nisation like this requires discipline,
some amount of discipline and I hope,
it does not matter, however sympa-
thetic we may be towards the labour,
it is not the idea of my friends here
that we must weaken that discipline.
Therefore, where there might have
been, what are known as—due to
temporary  aberrations—strikes or
misconduct, we do not want to vic-
timise them., But we want to give
some period for them to keep good
behaviour and. ...

Shri Harj Vishnu
schitham?

Kamath: Praya-

Shri Dasappa: ....thereafter we
consider the matter.

Shri Sheo Narain: May I ask a
question of the hon. Minister?

Mr. Speaker: He is not giving in at
this moment, therefore, hon. Mem-
bers need not interrupt.

Shri Sheo Narain: He
there should be discipline,

said that

Mr, Speaker: That is why I want
the hon. Member to resume his seat,

Shri Alvares (Panjim): He wants to
keep them out for a period,

Mr. Speaker: Order, order.
hon. Minister is not giving in.

The

Shri Dasappa: He was one of those
hon. friends who wanted a hundred
per cent neutralisation, so far as the
rise in dearness allowance is concern-
ed. Now that Shri Alvares had said
that there should be hundred per
cent neutralisation, Shrimati Renu
Chakravartty thought why should she
not also ask for hundred per' cent
neutralisation,

Shrimati Renu Chakravartty: Up to
Rs. 150 it should be neutralised,
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Shri Dasappa: There was the second
Pay Commission, which was appoint-
ed with ihe consent and willing co-
operation of all parties and all the
labour representatives. . The Com-
mission suggested that the neutralisa-
tion should be of a portion and not
hundred per cent. Anyway, that does
not relate to me directly. Still, I do
not think my hon. friends would be
justified in trying to ask for hundred
pen cent neutralisation. If they get
the proper neutralisation to which we
have all agreed, 1 think that ought to
be enough.

May I, Sir, in winding up, say that
we are anxious, now that the goods
traffic has shown a certain easy posi-
tion, to turn our attention to the
passengers, It is not only quantita-
tively we want to improve matters
but qualitatively also. To sum up, I
might say, the need for punctuality,
to obviate overcrowding, acceleration
and suitability of timings {fo which
people have referred, prevention of
accidents, ensuring safety, ensuring
proper cleanliness, showing courtesy,
providing water facilities, mainte-
nance of coaghes etc., better catering,
and all other things are going to be
attended to with as much of zeal and
enthusiasm as possible. In no case
will there be any relaxation of the
efforts we are doing.

The Railway Board’s comments on
the recommendations of the Accidents
Committee have been laid on the
Table with our comments thereon.
Some hon. friends have referred to
the Research Department—I think
Dr. Singhvi referred to it. We are
now taking steps to strengthen the
Research Department, But the one
difficulty is, we do not readily get the

proper ' technical personnel. It
is not so easy to find the pro-
per personnel, I am even pre-

pared to go and have persons from
abroad if they can man that fine or-
ganisation, The question is, we must
get the proper personnel,

As regards accidents, I might 'say
that the percentage that is due to
human clements is not a peculiarity
of India. The Kunzru Committee
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has referred to it, It is so even in
an advanced country like the United
Kingdom. There you will find that,
out of 652 collisions and derail-
ments,—after all, these are the most
important—381 are due to failure of
human element—as much as 58.4 per
cent. So, let us not unnecessarily
underrate the good work that is
being done by the Railways.

I am very thankful to all the hon.
Members for having taken the trou-
ble of giving so many suggestions.

Shri Hari Vishnu Kamath: Useful
suggestions.

Shri Dasappa: I may say that I will
do my best to implement as many of
them as is practicable and possible
within our resources,

Mr. Speaker: Now what is the
desire of the House? Shall I put the
cut motions to the vote of the House
just now?

Some Hon. Members: Yes:

Shri Alvares: There is a clarification
that I would like to ask.

Mr. Speaker: That can be done
later on.

13.50 hrs,

RE: CALLING ATTENTION NOTICE

Mr, Speaker: The Home Minister
wanted to make a statement,

The Minister of Home Affairs (Shri
Nanda): In the question hour today
I was in the Rajya Sabha and at the
end of the question hour I had to
make a statement there which de-
tained me for some time. After that
when I came here, I learnt there was
a calling attention notice to be answer-
ed by the Home Ministry. I ascer-
tained afterwards the position and I
may say that neither myself nor my
Ministry received any intimation or
inkling of this till the close ' of the
question” hour.
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Shri Hari Vishnu Kamath (Hosh-
angabad): It needs an enquiry, Sir, I
hope you will hold it.

Shri Nanda: It may be ascertained.
That is the fact of the matter. Later
on 1 would like to make a statement
and give all the information that is
required,

Shri Nambiar (Tiruchirapalli):
How could the Deputy Minister make
a statement later on if they had no
information about it?

Mr. Speaker: There were two
notices—one was a motion for ad-
journment and another a calling
attention notice.  The, Ministry got
notice of the adjournment motion and
so they prepared a statement for that,
Since I had disallowed that adjourn-
ment motion, there was no need for
that statement to be made at that
moment. Ordinarily, we presume that
the notice is given in time. In this
case, Shri Swell gave notice to us in
due time, at 10.10. We have receiv-
ed it also before 11 o’clock That is
perfectly all right. Every hon. Mem-
ber is expected to deliver three copies
of such notices one to the Minister
of Parliamentary Affairs, and one to
the Minister concerned besides the
one to the Speaker, in due time, be-
fore the sitting starts, If Shri Swell
has given that notice in time then,
certainly, he is not to be blamed, We
will have to find out where the fault
lies; it has to be ascertained. But I
would like to say one thing, which I
suggested at that moment also, If
for any reason or any fault anywhere
the Minister does not get that intima-
tion in proper time, he has only to
say that he has not got the notice and
the House would show that indulg-
ence every time.

Shrimati Renu Chakravartty (Bar-
rackpore): I think at one stage she
wanted to say “we have not received
the notice” but, then, she got a piece
of paper and she read it out.

Mr, Speaker: If only she had said
that then the position ' would have
been different.
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Shri Hari Vishnu Kamath: I am
afraid this might lead to difficulties
and complicationg if this latitude is
given to the Treasury Benches be-
cause, I am sorry to say, if they are
allowed to plead the excuse that they
have not got the notice, in spite of
our best efforts occasions may arise
when one Minister or the other may
say “we have not received intima-
tion”, even though we have done our
duty.

Mr. Speaker: How can a Minister
be expected to answer if he has not
received the notice?

Shri Hari Vishnu Kamath: That is
why I wanted to suggest that the com-
munication channe] must be made
more efficient.

Mr, Speaker: I will find out where
the deficiency has been. We might
ascertain that so that in future we
might not be put to any difficulty so
far as communication from one to the
other is concerned.

Shri Nanda: Even if the notice had
been received, it was not necessary
that we should be prepared imme-
diately to give the information. In
some cases, we might require some
time.

Shri Hari Vishnu Kamath: You may
ask for time and the hon. Speaker and
the House will give it. That is a
different matter. But here the plea
was that intimation was not received.

Shri ° Swell (Assam—Autonomous
Districts): I do not know how discus-
sion has started on this once again
but I may say for your information
that 1 dropped the calling attention
notice in the box outside the Notice
Office at 9.50 A.M. this morning. The
two Deputy Ministers were present
in the House and one of the Deputy
Ministers read out from the prepared
statement. So, I assume that the
Government were aware of this call-
ing attention notice,

Mr. Speaker: That is a different
matter. She made a statement be-
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cause there was an adjournment

motion also, of which they have re-
ccived a copy. That js all right. We
will take up the discussion on the rail-
way budget.

13.54 hrs,’

DEMANDS FOR GRANTS—
RAILWAYS—contd,

DEMAND No. 1—RAiLWAY BoArp—contd.

Shri Sinhasan Singh (Gorakhpur):
Sir, vvith your permission, I may put
a question on the saloons, which is
rather incongruous or unrealistic and
not in keeping with the socialistic pat-
tern of society. I was told that the
Minister himself was using a saloon.
I do not know whether he has given
it up. I am told that there are 8,000
saloons in the Indian railways. It
these saloons are given up, they can
be converted into 500 rakes and it will
result in economy and reduction in
over-crowding. Just for the use of
a few officers, 8,000 saloons are being
reserved, I am told. Is he going to
take any action in that regard?

Mr. Speaker: He will consider that
also, !

Shri Alvares rose—

Mr, Speaker: Not at this stage.

Shri Hari Vishnu Kamath: Sir, he
is an authority on railways.

Shri Alvares: I seek only one clari-
fication. He was in the process of
making an important policy statement
in regard to victimised workers, He
started by saying that in course of
time if they have been punished or
put off duty, the question would be
considered. May I request him to
make a complete statement in this
respect, rather finish his sentence?

Mr, Speaker: He has still another
opportunity to make that statement.
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Shri Alvares: If it is made now it
will help us in deciding whether to
move or not to move our cut motions.

Shri Sivamurthi Swamy (Koppal):
Now the pension scheme is applied
only from 1957.  There are so many
employees who have served the de-
partment to the best of their ability
and who have joined the railways
before 1957, May I know whether
the scheme will be applied to all
railway employees? Has that aspect
been examined?

Shri Dasappa: This question was
answered at great length by my hon.
friend, Shri Ramaswamy.

Mr. Speaker: Now, is it desired that
1 should put the cut motions to the
vote of the House straightway?

Shri Nambiar: You may read out
the cut motions.

Mr, Speaker: I want to know whe-
ther T have to put them to the vote
just now.

Shri Nambiar: Yes,

Mr. Speaker:

The first one is by
Dr., Ranen Sen.

AShri Hari Vishnu Kamath: Not the
whole of it,

Mr. Speaker: So, No. 1 is not being
pressed?

Shrimati Renu Chakravartty: There
are 30 or 40 sub-clauses, So, it
would be better to take them one by
one,

Mr. Speaker: I have no objection.
1 may be told as to which are being
pressed. °
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Shri Nambiar: No. (13) of 4 and
(1) and (2) of 13. Mine is only (15)
of 4. The other is that of Shri
Kamath.

Mr, Speaker: I am glad there is
some agreement on this.

Shri Bade: I want to press cut
motions Nos, 3 and 6.

Shri Sivamurthi Swami: I want to
press No. 7.

Mr. Speaker: I will first put cut
motions Nos, 3 and 6 to the vote of
the House.

Cut motions Nos. 3 gnd 6 were put
and negatived.

14 hrs.

Mr, Speaker: Now I will put cut
motions Nos, 3 and 6 to to the vote of
House,

Shri Hari Vishnu Kamath: Cut
motion No. 13(i) can be put together
with it. They are identical. These
are regarding dearness allowance.

Mr. Speaker: The question is:

“That the demand under the
head Railway Board be reduced by
Rs, 100.”

[grant dearness allowance accord-
ing to the rising cost of liv-
ing. (4) (xv)

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

[Need to grant dearness allow-
ance according to -the high
cost of living.] (13) ()"

The Lok Sabha divided:
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Divisicn No. 8]

Aney, Dr. M.S.

Bade, Shri

Banerjee, Shri S.M.
Bhattacharys, Shri Dinen
Chakravartty, Shrimati Renu
Chatterjee, Shri N.C.
Chaudhuri, Shri Tridib Kumar
Daji, Shri

Gupta, Shri Indrajit

Gupta, Shri Kashi Ram
Gupta, Shri Priya
Imbichibava, Shri

Achal Singh, Shri

Alva, Shri A.S.

Bal Krishna Singh, Shri
Barman, Shri P.C.
Barupal, Shri P.L.
Basappa, Shri
Basumatari, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh-Kotah, Shri
Chandrasekhar, Shrimati
Chaturvedi, Shri S.N.
Chaudhuri, Shri D.S.
Chavda, Shrimati

Chuni Lal, Shri

Das, Shri B.K.
Dasappa, Shri

Deo Bhanj, Shri P.C.
Dubey, Shri R. G.
Dwivedi, Shri M.L.
Gandbhi, Shri V.B.
Ganga Devi, Shrimati
Igbal Singh, Shri
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Kamble, Shri

Kotoki, Shri Liladhar
Lakhan Das, Shri

Mr, Speaker: The result of the Divi-
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AYES

Kamath, Shri Hari Vishnu
Koya, Shri

Kunhan, Shri P.

Laxmi Dass, Shri
Mehta, Shri Jashwant
Mohan Swarup, Shri
Muhammad Ismail, Shri
Nair, Shri Vasudevan
Nambiar, Shri
Pattnayak, Shri Kishen
Reddy, Shri Narasimhan
Roy, Dr. Saradish

NOES

Lakshmikanthamma, Shrimati
Laskar, Shri N.R.
Mathotra, Shri Inder J.
Masuriya Din, Shri
Mehdi, Shri S.A.
Mchta, Shri J.R.
Melkote, Dr.

Mishra, Shri Bibhuti
Mohanty, Shri G,
Morarka, Shri

Munzni, Shri David
Musafir, Shri G.S.
Muthiah, Shri

Panna Lal, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri P.R.

Patel, Shri Rajsshwar
Pillai, Shri Nataraja
Raghunath Singh, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri
Ram, Sari T,

Ram Sewak, Shri

Ram Swarup, Shri
Ramaswamy, Shri, S.V.

Shri Hari Vishnu Kamath:

[14.08 hrs.

Sen, Dr. Ranen
Shashank Manjari, Shrimati
Shastri, Shri Prakash Vir
Shinkre, Shri
Siddananjappa, Shri
Swami, Shri M-N.
Swamy, Shri Sjvamurti
Swell, Shri

Umanath, Shri
Venkaiah, Shri Kolla
Vimla Devi, Shrimati
Warior, Shri

Ranijit Singh, Shri

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Thirumala

Roy, Shri Bishwanath
Saha, Dr. S.K.

Saigal, Shri A.S.

Samanta, Shri S.C.

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri P. G.

Sheo Narain, Shri

Shree Narayan Das, Shri
Sidheshwar Prasad, Shri
Singh, Shri K.K.

Singh, Shri R.P.

Sinhasan Singh, Shri
Sonavane, Shri
Subrumanyam, Shri T,
Sumat Prasad, Shri
Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, Shri R.S.
Upadhyaya, Shri Shiva Dutt
Venkatasubbaiah, Shri P.
Virbhadra Singh, Shri
Yusuf, Shri Mohammad

If the

sion is:
Ayes 36; Noes 82.
The motion was negatived.

Shri Harl Vishnu Kamath: May I
suggest, Sir, that we should have a
convention that the hon. Deputy-
Speaker may not take part in the vot-
ing? He should rather abstain.

Mr. Speaker: Shri Kamath is usual-
ly opposed to such conventions. Why
should he propose one? Now, have
I put cut motion No, 13(ii)?

hon, Minister assures that he will
consider the matter, we will not
presg it.

Mr. Speaker: That is always done.

Shri Dasappa: He is talking of the
next one,

Shri Hari Vishnu Kamath: It is re-
garding reinstatement of all em-
ployees who were dismissed in 1960
after the general strike. -
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Shri Dasappa: I must make a differ-
ence. If it is those who have taken

general part....

FEBRUARY 27,

M

Mr. Speaker: He only wants to

know whether the hon. Minister would

consider this matter,
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Spri Hari Vishnu Kamath: Once
again; otherwise, we will press it.

r. Speaker: The question is:
“That the demand ' under the

head Railway Board be reduced

by Rs. 100.”

Shri Hari Vishnu Kamath: Afresh,

Shri Dasappa: We have always

‘been considering.

Division No. 9

Alvares, Shri

Aney, Dr. M.S.

Bade, Shri

Banerjee, Shri S.M.
Bhattacharya, Shri Dinen
Chakravartty, Shrimati Renu
Chatterjee, Shri N. C.
Chaudhuri. Shri Tridib Kumar
Daji, Shri

Deo, Shri P.K.

‘Gupta, Shri Indrajjt
Gupta, Shri Kashj Rem

Achal Singh, Shri
Alve, Shri A.S.
Bal Krishna Singh, Shri
Barman, Shri P.C.
‘Barupal, Shri P.L.
Basappa, Shri
Basumatari, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh-Kotah, Shri
Chandrasekhar, Shrimati
Chaturvedi, Shri S.N.
Chaudhuri, Shri D.S.
‘Chavda, Shrimati
Chani Lal, Shrj
Das, Shri B.K.
Dasappa, Shri
Deo Bhanj, Shri P.C.
Dubey, Shri R.G.
Gandhi, Shri V.B.
Ganga Devi, Shrimati
Igbal Singh, Shri
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas

Kamble, Shri

Kotoki, Shri Liladhar
Lakhan Das, Shri
Lakshmikanthamema, Shrimati

AYES

Gupta, Shri Priya
Imbichibawa, Shri
Kamath, Shri Hari Vishnu
Koya, Shri

Kunhan, Shri P.
Laxmi Das , Shri
Mehta, Shri Jashvant
Mohan Swarup, Shri
Nair, Shri Vasude van
Nambiar, Shri
Pattnayak, Shri Kishen
Roy, Dr. Saradish

NOES

Laskar, Shri N.R.
Malhotra, Shrj Inder J.
Masuriya Din, Shri
Mehdi, Shri S.A.
Mehta, Shri J.R.
Melkote, Dr.

Mishra, Shri Bibhuti
Mohanty, Shri G.
Morarka, Shri

Munzni, Shri David
Musafir, Shri G.S.
Muthiah, Shri

Panna Lal, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P,
Patel, Shri P. R.

Patel, Shri Rajeshwar
Pillai, Shri Nataraja
Raghunath Singh, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri
Ram, Shri T.

Ram Sewak, Shri

Ram Sarup, Shri
Ramaswamy, Shri S.V.
Raajit Singh, Shri

[Need to reinstate in service all
those who were victimised
after the strike of Central
Government employees in
July, 1960.] (13)(ii)

The Lok Sabha divided:

A
[14.9 hrs,

Sen, Dr. Ranea
Shashank Manjari, Shrimatj
Shastri  Shri Prakash Vir
Shnkre, Shri

Swamy, Shri M.N.
Swamy, Shri Sivamurthi
Swell, Shri

Umanath, Shri
Venkaiah, Shri Kolla
Vimla Devi, Shrimati
Warior, Shri

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Thirumala

Roy, Shri Bishwanath
Saha, Dr. S.K.

Saigal, Shri A.S.
Samanta, Shri S.C.

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimatj
Sen, Shri P.G.

Sheo Narain, Shri

Shree Narayan Das, Shri
Sidheshwar Prasad, Shri
Singh, Shri K.K.

Singh, Shri R.P.

Sinhasan Singh, Shri
Sonavane, Shri
Subbaraman, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, Shri R.S.
Upadhyaya, Shri Shiva Dutt
Venkatasubbiah, Shri P.
Virbhadra Singh, Shri
Yusuf, Shri Mohammad
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Mr. Speaker: The result of the
Division is: Ayes 38; Noes 82.

Shri M. L. Dwivedi
‘There is one mistake, '

(Hamirpur):

Mr, Speaker: The other day we
said that unless it influences the re-
suit, we would not take note of any
unistake.

The motion was negatived,

Shri Hari Vishnu Kamath: We have
won a mora] victory,

‘Mr, Speaker: That he always has.
The question is:

“That the demand ' under the
head Railway Board be reduced
%y Rs. 100.”

[Failure to introduce new rail-
way lines and new trains in
the developed areas parti-
cularly in Tungabhadra pro-
ject area in Mysore State,
and (iiy inefficiency in goods
transport especially in min-
ing areas.] (7)

The motion was megatived,

Mr. Speaker: Now, I shall put all
‘the other cut motions to the vote of
ithe House,

\All the other cut motions were also
put and negatived.

Mr. Speaker: The question is:

“That a sum not exceeding
Rs.  1,09,50,000 be, granted to
the President to defray the

charges which will come in course
of payment during the year end-
ing the 31st day of March, 1865,
in respect of Demand No. 1—
Railway Board.”

The motion was adopted.

Mr. Speaker: The House will now
take up discussion and voting on the
Temaining Demands for Grants Nos.
2 to 16 and 18 in respect of the Budget
(Railways) for 1964-65. Four hours

2239 (A1) LSD—5.
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are available for discussion and vot-
ing on these Demands. Hon. Members
desitous of moving cut motions to
these Demands may send slips to the
Table within 15 minutes.

DEmMAND No. 2—MISCELLANEOUS
EXPENDITURE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,01,62,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965 in
respect of ‘Miscellaneous Expen-
diture’.”

DeEmMAND No. 3—PAYMENTS TO WORKED
LINES AND OTHERS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 33,53,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1865 in
respect of ‘Payments to Worked
Lines and others’.”

DEMAND NO. 4—WORKING EXPENSES——
ADMINISTRATION

Mr. Speaker: Motion moved:

“That a sum not excecding
Rs. 47,80,44,000 be granted to the
President to defray the charges
which wil! come in course of
payment during the year ending
the 31st day of March, 1965 in
respect of ‘Working Expenses—

[X])

Administration’.

DeMAND No. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE

Mr. Speaker: Motion moved:

“That a sum not excecding
Rs. 151,58,21,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
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[Mr, Speaker]

the 31st day of March, 1965 in payment during the year ending
respect of ‘Working Expenses— the 31st day of March, 1965 in
Repairs and Maintenance’.” respect of ‘Working Expenses—
Miscellaneous Expenses’.”
DEMAND NoO. 6—WORKING EXPENSES—
OPERATING STAFF DeMAND No. 10—WORKING EXPENSES—
LABOUR WELFARE '
Mr. Speaker: Motion moved:
Mr. Speaker: Motion moved:
“That a sum not excecding

Rs. 92,79,16,000 be granted to the “That a sum not exceeding

President to defray the charges
which wi'l come in course of
payment during the year ending
the 31st day of March, 1965 in

Rs. 15,68,09,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending

the 31st day of March, 1965 in
respect of ‘Working Expenses—
Labour Welfare'.”

respect of ‘Working Expenses—
Operating Staff’.”

DEMAND NO. 7—WORKING EXPENSES—
OPERATION (FUEL) DemAND No. 11—WORKING EXPENSES—
APPROPRIATION TO DEPRECIATION RE-

Mr. Speaker: Motion moved: SERVE FUND

“That a sum not excecding
Rs. 104,19,59,000 be granted to the
President to defray the charges “That a sum not excecding
which will come in course of Rs. 83.00,00,000 be granted to the
payment during the year ending President to defray the charges
the 31st day of March, 1965 in which will come in course of
respect of ‘Working Expenses— payment during the year ending
Operation (Fuel)’.” the 31st day of March, 1965 in
respect. of ‘Working Expenses—
Appropriation to  Depreciation
Reserve Fund.”

Mr. Speaker: Motion moved:

DEMAND NoO. 8—WORKING EXPENSES—
OPERATION OTHER THAN STAFF AND FUEL

DEMAND No. 11A—WORKING EXPENSES—
APPROPRIATION TO PENSION FUND

Mr. Speaker: Motion moved:

“That a -sum not exceeding
Rs, 31,12,02,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965 in - " K
respect of ‘Working Expenses— which wil!l come in course.of
Operation other than Staff and payment during the year endu}-g
Fuel’.” the 31st day of March, 1965 in
respect of ‘Working Expenses—
Appropriation to Pension Fund’.”

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 19,00,00,000 be granted to the
President to defray the charges

DEMAND No. 9—WORKING EXPENSES—
MISCELLANEOUs EXPENSES
DeMAND No. 11B—WITHDRAWAL FROM

Mr. Speaker: Motion moved: PENsioN Funp

“That a sum not exceeding Mr. Speaker: Motion moved:
Rs. 29,61,25,000 be granted to the
President to defray the charges

which will come in course of

“That a sum not exceeding’
Rs. 3,99,02,000 be granted to the
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President to defray the charges
which will ,come in course of
payment during the year ending
the 31st day of March, 1965 in
respect of ‘Withdrawal from Pen-
sion Fund’.”

DemAND No. 12—PAYMENTS TO GENE-
RAL REVENUES

Mr. Speaker: Motion moved:

“That a sum not excecding
Rs. 103,23,45,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965 in
respect of ‘Payments to General
Revenues’.”

13—OPEN LINE WORKS
(REVENUE)

Demanp No.

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 12,99,96,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965 in
respect of ‘Open Line Works
(Revenue)’.”

14—CONSTRUCTION OF
New LINES

DeEmAND No.

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 80,84,00,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965 in
respect of ‘Construction of New
Lines’.”

DEMAND No. 15—OPEN LINE WORKS—
ADDITIONS AND REPLACEMENTS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 489,23,52,000 be granted to the
President to defray the charges
which will come in course of
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payment during the year ending
the 31st day of March, 1965 in
respect of ‘Open Line Works—

Additions and Replacements’.”

DEMAND No. 16—OpEN LINE WORKS
DEVELOPMENT FUND

Mr. Speaker: Motion moved:

“That a sum not excecding
Rs. 33,00,94,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965 in
respect of ‘Open Line Works
Development Fund'.”

DEMAND NoO. 18—APPROPRIATION TO
DEevVELOPMENT FUND

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 30,86,42,000 be granted to the
President to defray the charges
which will come in course of
payment during the yecar ending
the 31st day of March 1965 in
respect of ‘Appropriation to Deve-
lopment Fund’.”

Shri Nambiar: Sir, the other day
we had the opportunity to refer to
certain points to which hon. Minister
gave a reply, particularly on the ques-
tion of the administration and manage-
ment by the Railway authorities. In
his reply he was good enough to say
that he would try his best to see that
there is no nepotism or favouritism as
also corruption in the Railways.

14:10 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

If the hon. Minister would have taken
sufficient steps, corruption could have
been reduced to the minimum pos-
sible. Unfortunately, I find that suffi-
cient action has not been taken. Not
only has sufficient action not been
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taken, but the hon. Minister himself
had referred to the fac* that some
Member had made a reference to cer-
tain members of the Railway Board
in a particular manner and he said
that such remarks should not have
been made since the members of the
Railway Board were doing their job
very well. If they are doing their job
very well, we can have no grievance.
But unfortunately, we have to submit
that they are not doing their job well.

It was I who had stated that the
Railway Board looked like a Moghul
empire. The hon. Minister said that
they were not like that, but I still
continue saying that their behaviour
is such. I am so sorry to make these
remarks. Of course, there may be
some pecople in the board who are
better or who are good; I do not deny
that some officers may be doing their
job well. But the Audit Report
(Railways), 1961 discloses a different
picture. For instance on the question
of imports of sleepers from America
and from Australia, it has been stated
in this report—it is the Audit Report
of the Comptroller and Auditor-
General, and it is not something con-
nected with any of our publications or
reports—that an amount of about
Rs. 77 lakhs was in deficit or over-paid
or wrongly paid by the Supply De-
partment of the railways to the sup-
pliers or the contractors. To be
specific. the amount involved on one
of the items is about Rs. 85 lakhs. I
do not say that the Railway Board
members or any particular officials
were direct'y responsible for this.
But T would like to know what Gov-
ernment have done in this matter.
If it had been a mistake committed by
an ordinary person he would have
been punished and victimised and sent
out. I would like to know whether
Government have taken any action
against the members of the Railway
Board or the officials connected with
this. It is no use saying here things
in defence of the members of the
Railway Board or saying that they
are very good people, they are heaven-
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born and so on. But it must be shown
to us that action has been taken in
these cases. Rs. 65 lakhs is not a
small sum which can be ignored by
us, Members of Parliament who have
been sent here by lakhs and lakhs of
vnters. We are not here to curry
favour with anybody. We would like
to know what Gevernment have done
in these cases.

Then, I would come to another
instance mentioned in the same Audit
Report. This relates to excess pay-
ments to handling contractors for
shipment of coal, made by the South-
ern Railway. This item is referred to
in para 20 at page 19 of tre Audit
Report, Railways, 1961. The Iloss
involved is to the extent of about
Rs. 15°37 lakhs. We find that the
contract in question wag entered into
in November, 1954, by the then Chief
Mining Engineer, Railway Board, for
a period of three years. The total
loss incurred due to this was Rs. 15°37
lakhs, and this was the excess pay-
ment beyond what was actually in-
tended to be paid. What action has
been taken against this gentleman?
That must be made known to us. It
is no use saying that these people are
good.

The other paragraphs in the audit
report also narrate a similar tale. I
do not have enough time at my dis-
posal to go into all of them; otherwise,
I would have been prepared to read
out the whole thing. But I would
request the hon, Minister to go through
this report and ensure that so much
of valuable money of the tax-payers
who are already hard-hit is not allow-
ed to be wasted in this manner.

Here is another report, namely
Audit Report, Railways, 1964, where
we find worse stories. Here is the
story at page 10 of the report, dealing
with the extra expenditure caused by
changing the zonal contract system
into the area contract system on the
North-East Frontier Railway. We
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find that the North-East Frontier Rail-
way decided in October, 1861 to switch
over to the area contract system and
on account of this change-over, there
was an extra expenditure of about
Rs. 13 lakhs. I would like to know
what action haf Been taken in this
regard.

Then, 1 come to paragraph 15 at
page 11 of the report dealing with
extra payment to a handling contrac-
tor on the Northern Railway. Then,
there is another instance of loss on
account of delays in‘ finalisafion of
tenders, referred to in paragraph 16
at page 11 of the report, where we
find that:

“In 16 such cases, which have
come to notice, the result was
that extra expenditure to the ex-
tent of about Rs, 90,000 had to be
incurred, in obtaining the mate-
rial from the same or other con-
tractors by negotiation or due to
higher rates quoted while reten-"
dering.”.

I would like to know what action has
been taken in this case also.

Now, T come to paragraph 20 at page
14 of the Audit Report. This relates
to non-utilisation of permanent way
fittings— (loose jaws). This is a very
big story. The paragraph states that:

“Stee] Loose Jaws costing about
Rs. 395 lakhs have been lying
unused on the railways due to
non-availability of stee] sleepers
for which these were purchased.”

After detailing the case, the report
goes on to point out that about
Rs. 5°4 lakhs worth of loose jaws have
been used since, and the loss will only
be something like Rs. 30 lakhs.

Then, there is paragraph 21 at the
same page, which relates to non-utili-
sation of materials fabricated for cov-
ering a transhipment platform, on the
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North-Eastern Railway. This para-
graph states that:

“An abstract estimate amount-
ing to Rs. 18,79,000 for the execu-
tion of works required in connec-
tion with increasing the capacity
at a transhipment point from 120
to 200 B.G. wagons per day was
sanctioned by the Railway Board
in March, 1955....".

But, later on, we find that the propo-
sal for having a covering shed at that
place was given up, and the materials
fabricated are lying unused and are
going waste. Surely, somebody must
be responsible for this. If the Rail-
way Board members are not responsi-
ble, it may be some under-dog who is
responsible, and let that under-dog be
shot; I do not mind if he is shot; or let
so-and-so whp is responsible be shot.
Anyhow, we cannot allow these things
to continue. We are answerable to the
people, and we must have a very clear
check over what is happening. We
thought that by making a reference to
the Railway Board and saying that
they were behaving like a Moghul
empire, we could make them under-
stand things and change their beha-
viour and we thought that the hon.
Ministers would not go to their rescue.
But we find that without realising the
seriousRess of the situation, the hon.
Minister unnecessarily went to their
rescue and started pleading on their
behalf and ridiculing us who were
saying these things with -eyes wide
open.

Then, I would draw your attention
to paragraph 35 at page 23 of the
Audit Report, relating to earnings on
the Eastern and South-Eastern Rail-
ways. This paragraph refers to delay
in the recovery of demurrage charges.
This is a very sorrowful thing. The
paragraph states that:

“On the Eastern and South-East-
ern Railways, the realisation of
arrear demurrage charges due
from some big firms (both in the
public and private sectors) yas not
been satisfactory inasmuch as
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charges aggregating to Rs. 161-42
lakhs relating to the period from
1956 to 1963 were outstanding on
30th June, 1963.”.

This shows that a sum of Rs. 161-42
lakhs was outstanding as on 30th June,
1963, and relating to the period 1956—
63. We find further that:

“The Railway Board have inti-
mated that the outstandings have
since been reduced to Rs. 123:08
lakhs (October, 1963).”.

I would like to know the reason why
the demurrage charges have not been
realised from these big firms and why
they are outstanding from 1956 on-
wards. I would like to know what
action has been taken for the last eight
years. 1 make this charge that some-
body higher up in the Railway Minis-
try is hand in glove with the people
who are cheating the exchequer of
public money. Otherwise, how could
this kind of thing happen? 1 want the
person who is responsible to be traced
and punished.

There are many such cases mention-
ed at page 29 of the Audit Report. For
instance, paragraph 44 relates to
frauds and losses on the Nogthern
Railway. We find that the loss to the
Northern Railway on account of frau-
dulent drawal of stores on forged re-
quisitions was to the extent of
Rs. 62,000.

These two audit reports alone are
enough to show that something is seri-
ously wrong with the railways. I do
not know how many such cases have
escaped the notice of the audit people.
I think that the number of such cases
would have been still higher. There-
fore, T submit that it was not proper on
the part of the hon. Railway Minister
to defend the persons in charge who
behave in this manner. Coming to the
pension scheme, the hon. Minister said
yesterday that he could not agree to
extend the benefit of the pension
scheme to.staff who had retired prior
to 1957. And the Deputy Minister,
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Shri S. V. Ramaswamy, had pointed
out that it would entail an expendi-
ture of something like Rs. 100 crores
or more, which I submitted immedia-
tely was fantastic. The total number
of persons who are likely to claim
pension, from among those who retir-
ed before 1957 and are still living, will
be something like 25,000.

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Our estimate is that it will
be about 3 lakhs.

Shri Nambiar: Anyhow, I can also
place those figures before my hon.
friend, and the amount that would be
involved would be a little less than
Rs. 1 crore. Anyhow, the difference
between my figures and the Deputy
Minister’s figure is about Rs. 99 crores,
He says that it would be Rs. 100 cro-
res, and ] say that it would be only
about Rs. 1 crore. Such g big differ-
ence cannot be there actually. I may
be wrong or he may be wrong. Any-
how, I would request him to kindly
look into this question and see whether
he could not extend the benefit to
those persons also.

On the South-Eastern Railway, there
is a 34-km. line from Purulia to
Khutsia, which is going to be demo-
lished. But if it is converteq into
broaq gauge, it can survive with bet-
ter returns. I request the Minister
to consider this question.

Regarding the Chittaranjan work-
shop, the recognition of the Union is
a point which I would request the hon.
Minister to consider. The workshop
is a separate administration under a
General Manager. Men are being
transferred from the workshop line
which is not proper., If it is not a
victimisation, what else is it? One
workman has been removed under
article 311 of the Constitution by the
President. I request that this sort of
victimisation should not be resorted to,
Just now the Minister said that they
do not victimise. If this is not victi-
misation, what else could it be? So I



2847 Demands for

would request the Minister to recon-
sider this policy of indiscriminate
transfer and victimisation.

On the question of trade union
‘workers on the S.E. Railway, the mat-
‘ter has been brought to the notice of
‘the Minister. No action has been
taken. There the union officials are
being transferred from place to place.
“This should not be done.

Another point I would drive home
is about three smal] private railways—
this is also concerned with fraud—
running in the Eastern Railway. They
are the narrow gauge AK, BK and
BDR Light Railways, Together they
come to 160 km. The Railway Minis-
‘try has an agreement with these pri-
vate operators that if their income is
less than 5 per cent, that amount will
be subsidised by the Railways. Today
I find that a subsidy of Rs. 10 lakhs
every year is given for the mainten-
ance of these railways. These rail-
ways are operating in a bad way.
Therefore, my submission is that the
Railway Ministry should take over
‘these railways. They can be convert-
ed into MG or BG and then they can
efficiently function. Otherwise, there
is no justification for spending Rs. 10
lakhs by way of subsidy to these pri-
vate operators who have no scruples
to see that the railways run properly.

With regard to other subjects, I have
given details in° my cut motions. I
request the hon. Minister to go through
them and see what he can do. If he
‘is not in a position to do anything, let
him answer us, I do not want to re-
peat all those things here. But my
submission that railwaymen in general
feel that they are being neglected, that
their grievances, thousands of them,
are not being redressed, Class IIT and
‘Class IV employees drawing Rs. 80 to
Rs. 200 are not in a position to engage
clerks for themselves. They cannot
be writing letters and appeals every
day. To the letters they write or ap-
peals they make, no reply is received.
“The grievances are not redressed.
‘There are cases of unnecessary trans-
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fers. There are cases of overlooking
of seniority. There are cases of seri-
ous punishments awarded for no fault
of the employees. These things under
the Discipline and Appeal rules must
be very carefully dealt with. The staff
should fee] that they are serving a
national undertaking for the nation’s
progress. At the same time, they must
be given their due share. They should
not be maltreated. The railway offi-
cials down below are behaving in a
way more bureaucratic than humane.
This must end so that the 12 lakh
workers can work voluntarily with the
teeling that they are serving the coun-
try. The railway administration must
treat them in that way so that there
woulq be wlling co-operation on the
part of the 12 lakh railwaymen. That
feeling has to be roused not by talk
or by patting here but by real action
in terms of removing their grievances
and allowing them to play their role.

I am interested in the progress and
efficient operation of the railways.
Let it not be understood that because
I am pleading for railwaymen, I am
against the railways. Far from it. I
am pleading for them because if their
grievances are redressed they will be
able to give full co-operation, so that
together all can work for the progress
of the railways. So my pleading is
first and foremost for the benefit of
the railways. It ig not a partisan atti-
tude I am taking. It is for the coun-
try’s benefit and the benefit of the
railways to give better performance
that I am making these suggestions.

certain cases of fraud,
cheating, inefficiency etc. involving
several lakhs of rupees. These are the
findings of the audit department, not
mine. Let the railway administration
come forward and say what action
they have taken. There may be
blacklegs. If they misbehave, they
must be punished. But they should
not be given general support or patt-
ing by saying ‘all are well; every-
thing is well’. By doing so, these
frauds and misbehaviour will continue.
We cannot rectify them.

I mention
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Therefare, I would request the hon.
Minister to take the House into confi-
dence and tell us what they have done
80 that we at least can be satisfied that
things are moving in the correct way.

Shri Muthiah (Tirunelveli): M.
Deputy-Speaker, the Railways are the
biggest public undertaking in the coun-
try employing 12-12 lakh workers.
They constitute the major transport
system in the country. 1 feel sure
that the railways will fare well under
the able stewardship of our new Rail-
way Minister, Shri Dasappa, who is a
dynamic personality with an intimate
knowledge of public undertakings.

The Minister has disclosed a surplus
of Rs. 308 crores. There is no in-
crease in railway fares or percel rates.
This is a great relief to all people.
There is a slight increase by 2 per cent
in the surcharge on freight, yielding
an income of Rs. 7'5 crores. But I
feel that this will not entail any hard-
ship in view of the increased alloca-
tions for staff welfare ang passenger
amenities.

I find a number of laudable aspects
in the Budget, e.g., the institution of a
pension fund of Rs. 19 crores benefit-
ing about 10 lakh employees, an allo-
cation of Rs. 4 crores for passenger
amenities, an allocation of Rs, 15
crores for labour welfare, an alloca-
tion of Rs. 370 crores for expansion
and development programmes, an
allocation of Rs. 1'6 crores for

increase in dearness allowance
and house nent allowance, and
sufficient contributions to the de-

preciation reserve fund, and develop-
ment fund. I submit in this connec-
tion that in view of the increase in the
interest rate from 4-5 per cent to 5'75
per cent for new capital to be borrow-
ed from general revenues, it i3 not
quite good to depend too much on
genera] revenues for capita] in future.

I come to new railway lines. The
first is the Meelavittan-Tuticorin har-
bour line. I feel happy to say that it
is nearing completion. The embank-
ment is completed and lines are being
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laid. The bridge over the Korampal-
lam surplus course is in quick pro-
gress. On this occasion, I express.
deep gratitude to the Railway Minis-
ter and his colleagues on behalf of the:
people of Tuticorin and Madras State:
and the whole country for expediting
the work.

For the Tirunelveli-Kanyakumari-
Nagercoil-Trivandrum line, I find that.
a sum of Rs. 3§ lakhs has been alloca-
ted for 1963-64. and a sum of Rs. 2%
lakhs has been allocated for 1964-65.
The preliminary survey work is not
yet over. The Railway Minister gave:
an assurance in the meeting of the
Consultative Committee that the en-
tire survey work will be over by May
1964. The traffic survey and the final
location survey have to be taken up-
soon. I request the Railway Minister
to speed up the work and to include
the line in the Fourth Plan.

Then I would like to plead for the
construction of a new broad-gauge
line from Tiruchirapalli to Tuticorin:
in view of Tuticorin harbour becom-
ing a major harbour in the near future,
a bigger harbour than even Madras
harbour. And 1 plead that this also
should be included in the Fourth Plan.

Now I come to my constituency
needs. There is imperative need for
an overbridge at Tirunelveli Junction
level-crossing. The Deputy Minister
Shri Ramaswamy must be aware of
the heavy road traffic at the level-
crossing at peak hours, between 9 and
11 am. During these peak hours the
entire traffic on both sides of the gate
comes to a standstill when the gate is
closed, and the traffic is held up for
half an hour and it causes a lot of
hardship and inconvenience to hun-
dreds of people—teachers, students,
clerks and other government emplo-
yees and employees in shops, as also
the general public. This overbridge
is long overdue, but it has not been
taken up till now. Therefore, I make
an earnest request to the Railway
Ministry to take wup this matter as
early as possible.
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Then, 1 would also make a request
to the Railway Ministry to arrange
for a through shuttle train from Triu-
nelveli to Shencottah starting from
Tirunelveli Junction at about 9 am.

I also plead for a through Madras
coach in the passenger train leaving
Tirunelveli Junction at 11-30 a.m. to
be attached to the Tuticorin Express
at Maniyachi to avaid jnconvenience
to through passengers.

About reservation, I like to say one
or two words. I find a lot of difficulty
with regard to reservation, particular-
ly at the Madras Central Station. 1
have made a representation to the
Minister with regard to this. Some-
times, during the off-session period,
we suddenly get notices from the Cen-
tral Government to attend certain im-
portant meetings. And we get these
notices just three or four days before
the date of the meeting. It is not
possible to give twenty-days’ notice.
1 therefore plead that a special con-
cession should be given to M.Ps in
view of this.

I want to say a few words about the
better performance of the Railways.
It is gratifying to note that the pro-
duction of wagons has increased con-
siderably in recent years, and this
year it has come to 3,000 wagons per
month. The number of trains also has
increased in order to relieve over-
crowding in trains, and more sleeper
coaches have been provided for
through trains.

With regard to staff welfare, the
Ministry is doing a lot for the welfare
of the railway staff in regard to their
educational, medical and recreational
facilities. A large number of schools
are being run by the Ministry, as also
hospitals which are very good hospi-
tals. The Ministry should also be
congratulated for building 11,000 hous-
es per year for the railway staff. A
new feature this time is the provision
of free educational tour for deserving
workshop employees with their fami-
lies from this year onwards, that is
from 1964-65.
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The labour relationg between the
Railway Ministry and the employees
are very cordial,

Sir, I would like to conclude my
speech with a reference to the report
of the World Bank team. The World
Bank team in their report say much
in praise of the performance of the
Indian Railways. They have said that
the performance of the Indian Rail-
ways compares very favourably with
the performance of the Railways of
more developed countries.

Shri M. B. Masani (Rajkot): Mr.
Deputy-Speaker, Sir, I speak in sup-
port of Cut Motion No. 46 on Demand
No. 14, and I would appreciate the
Minister looking into the five separate:
items that form part of that cut
motion,

I shoulq like to speak in particular
about jtem (ii) namely the “neeq to
expedite the construction of the
Jhund-Kandla broad-gauge link on the
Western Railway and to provide its
alignment along the most appropriate
route”. This matter, Sir, figures on
page 133 of the Demands for Grants.
It shows that the present estimated
cost of this line, which has been sanc-
tioned, is eighty million rupees. All
except eight thousanq rupees of this
have still to be spent. Unfortunately
what is disappointing is that the bud-
get estimate for 1964-65 appears to be
only to the extent of Rs. 1 lakh—I
hope the Minister will correct me if
I am wrong—and I hope that the one
lakh which has been allotted in the
budget estimate of 1964-65 does not
mean that the bulk of the work will
not be undertaken during the coming
twelve months. Because, if that is so,
it will cause intense disappointment to
the people of Saurashtra.

Sir, according to the President of
the Gujarat Chamber of Commerce,
in Saurashtra there are only fourteen
miles of broad-gauge railway., It is a
shocking thought. I myself was not
aware of it till I reaq it in.the papers
the other day. But if it is true, it
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shows gross neglect of an important
part of the country with great poten-
tial. Fourteen miles of broad-gauge
railway! It is true that there are
1,250 miles of metre-gauge. But we
know the very great limitations of
the latter variety. Therefore it would
be agreed that there is a need for the
development of the broad-gauge sys-
tem in Saurashtra and that the need
is urgent.

Dr, M. S. Aney (Nagpur): That is
the only broad-gauge line, between
Ahmedabad and Viramgaon.

Shri S. V, Ramaswamy: You know
the historic background, Mr, Masani.

Shri M, R. Masani: The develop-
ment of both Gujarat and Saurashtra
requires that Saurashtra should be
linked to the rest of Gujarat by a
broad-gauge railway, not only to
Gujarat but also to the hinterland of
Rajasthan. Because, if Kandla is to
be a major port, as we all hope, there
is no good having a major port when
it cannot be connected expeditiously
with the hinterland of Gujarat and
Rajasthan. I would therefore urge and
request that whatever be the difficul-
ties, a sense of urgency might be im-
ported into thig matter, where there
has been, I think, enough delay. I
am not blaming any one, but there
has been declay. And I do hope that
this does not mean that in the coming
year only token progress will be made
with this line—I hope there is some
mystery about these figures and I
will be grateful if the Minister will
clear it up when he replies on Satur-
day morning.

This matter was raised at a meet-
ing of the Gujarat Transport Parishad
in Ahmedabad on 31st January this
year. 1 did not have the opportunity
to be present, but the hon. Minister
of Transport, Shri Raj Bahadur, ad-
dressed that gathering and he pro-
miscd that the implementation of this

FEBRUARY 27, 1964 for Grants— (Railways) 2854

scheme would be taken up soon. But
the people want to see things moving
and feel they have had enough of
verba] assurance,

Apart from the question of expedit-
ing the scheme, the question of the
route is something which I under-
stand is causing some hesitation on the
part of the railway aguthorities. It
seems that there are two possible
routes for this jine. One proposal was
that it shoulq take the shortest possible
straight line from Jhunq to Kandla
across the map. If that is done, the
line will pass through the northern
perimeter of Saurashtra leaving the
bulk of Saurashtra unaffected by this
development; and the bulk of the
benefit of this broad-gauge line will
not be made avajlable to the people
of Saurashtra. Therefore there is a
general demand in Saurashtra, of
which T believe the Railway Ministry
is aware, that the line should pass
through the heavily-populated and
industrial centres like Morvi, Wan-
kaner and Surendranagar.

Shri Man Sinh P. Patel (Mehsana):
We do not agree.

Shri M. R. Masani: You may not
agree, but that is what the people of
Saurashtra want. Thig route is sup-
ported by public opinion in all the in-
termediate towns which would then
be brought into contact by the railway
line with Kandla on the one hand and
with the hinterland of Gujarat on the
other.

Now that some hon. Member has
questioned the representative nature
of my statement, let me read g tele-
gram that has peen sent to the Rail-
way Minister by the Rajkot Chamber
of Commerce, whose Chairman is a
leading Congressman, Shri J. Modi:

“Urge expeditious implementa-
tion of broad-gauge connection
Kandla Jund stop Broadgauge
line via Surendranagar Morvi
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malia far superior alternative to
original proposal via Dharangadh-
ra because it will ensure very good
traffic and will contribute to rapid
industrialisation of major portion
of Saurashtra region which has
very good Industrial potentia] stop
second alternative will be more
economical and possible to imple-
ment much earlier and will be
more paying to the national ex-
chequer stop however request that
second alternative should not
mean delay in implementation.”

This is the telegram that has been ad-
dressed by thc Rajkot Chamber of
Commerce which, as I said is a body
dominated by the members of the rul-
ing party, with a Congressman as its
Chairman. They have listed in their
telegram the advantages, namely, more
people will be served, the centres of
population will be affected and in-
fluenced and helped, it will help rapid
industrialisation of Saurashtra, which
all of us want, it will be more econo-
mical, and it can be implemented ear-
lier. This is 3 powerful combination
of reasons why this should be the
alignment and not the straight line
which bypasses the bulk of Saurash-
tra

Indeed, 1 wunderstand, subject to
correction, that there is already g sur-
vey made by the Western Railway
themselves in regard to this alterna-
tive route, and, if I am not mistaken,
the survey of the Western Railways
prefers the route through Morvi, Wan-
kaner and Surendranager on tech-
nical grounds, so that, even the
railways’ own preference, on merits,
is for this route which public opinion
is demanding.

Shri S. V. Ramaswamy:
tension to Rajkot.

Shri M, R. Masani: I am glad the
hon. Minister has mentioned it. I did
not want to mention my own constitu-
€ncy, I was not trying to do anything
improper for the people of the cons-
tituency I represent, I was only try-
ing to give expression to -what is an
accepted view of the people of the

With ex-
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whole area. I am glad to hear that
there will be a possible extension to
Rajkot also. If this is the case, then
the Minister’s task will be easy, be-
cause both the technical report of the
Western Railway and the wisheg of
the people happen to coincide. In
that case, I hope very little more
time will be wasted in pondering over
these alternatives further, Like the
proverbial donkey between two stacks
of hay, Railway Ministry, T am sure,
will not dally further in deciding the
route, but make progress with it.

Shri S. V. Ramaswamy: Why com-
pare with the donkey?

Shri M, R. Masani: I am just say-
ing that it will be wrong if we just
go on looking at both, each looking
equally attractive.

Shri Hari Vishnu Kamath: Like the
donkey, not that you are the donkey.

Shri M. R. Masani: It is just a pro-
verbial reference, it has no reference
to the qualities of the Ministry, T
hope the Ministry will make up its
mind. The main thing is that the
line should be constructed, and it is
also important that it should be con-
structed where the people want it,
where it can be of major service. 1
do hope that on Saturday the Minis-
ter will be able to assure the House,
and through it the people of Saurash-
tra, that this matter is being attend-
ed to, that the expert opinion of the
railways themselves will prevail
along with that of public opinion, and
that no extraneous considerations will
be allowed to delay the scheme
further.

sft wo Ao frAd (aWEr)
IqTEAE WEIRA, IMAW & AR F qgq &
o FE S g | S # LY ST Avgar
g, afe & <1< 3 =gan g fir defor
¥ syaEdT § €T U T AR
@ AR § A7 gaE a8 § fr fafres,
fegét fafaees Ak a9 a9 wfwwd &
gro goiee fafeew &t T =ifeg
R & guaan § F F2for & qu a3
Tq FT HAT FTH G071
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[#fr Fo ATe firardi]

AT g, TWo Afgar, A o
UF I FE Y, I € T FT g 1 TE
g & Fr ot gl T ed §, Aw ¥
qt & frwer 1 sraeqr Y Trfge o
FrHFI I gl § 7gi & @A faere
F Ffw & fag qeaw w1 woww fear
qF ¢, OF A 9 wifgw 1 ¥
N FiEEIUAYT § Twfams &
Fwdw FAfEmE F 0" oF 9F T
]| ¥ A oFT I FT AT @
R FAT X TE G T, qGF
AYl § 7 G a0 3 ) fewis A @,
AfFa geifrafer feadie ok Waw
& graz fawr A 59 o Fr€ e Y
fear | v g @ fF ww & geamew
1 ag ¥ forg, o A T F T TR
F faq o 2w & fegq #7 @A @A
g 78 T w7 ¢ 5 Tw ¥ w9 T
orrgl 9 gt & frmfor an vt & frrer
T %R FEEH A I AZC

o qF A FEETATHY FT gFY
2, & g srE g fx angy & o
F g AT WNiTE a9 @ & WS
W S FT AT g YT R | AETE
s F fag a€r S w0 T qA
& fog 7y T e 9T TR { A AR
TafeT a8 AT el ¥ Tl a1
Y Ffge | Ew gNiEE weET a7
RUFIAL R, AT, o d
g F3, e e F1 W T o dro
¥# fawar a7 98 AR FAAE FT
T[N | FEAT ¥ AET Y ATE A
HTEA 1Y 8, T & QT 99 9
FE Wi T FEIE A gf ) qgd
TRT # AsF Ty 9R UF G 47, forg ¥
T2 U 0T Yy T W E | R
g AZF 99 qrEY § AR vew faw ¥
fagar s fyer fear amar &, @
q9e ¥ WFEC AW, WA qF Iq9
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ATET &Y SRy, S o e & ey
& F N | 7g 5w fedw qwoT
¥ faw ot WX gEX QU ¥ ot aF
T #1 § W & gy o fafasdy
FT 8T WIHfaT HIA AT §

I fogy W9 awe F www of
IF wATIT FT A ¥ T &4 av
fer go dfro # gedr & Ayt (wwar<A):
areg i & g0 ) 1| g, A
ggr 9 ¥ ozar §, et smardy
¥} I § WX q- T Yo AR WA
A T & | Jgt ¥ e )
A qga L g el A & o
qEaT &, forg & 37 %) FTer Ever @ d
T 7 AXE WA AT AGA 77 & 1Y,
Y F-mrafed wTeTR 9% A7 AT {93
¥ agr 9 P fad o wwdAr Y 0
JAY TETL F) W G o feem
2T W § PR T@aw F @ FH
¥ oft wgmer faeeft

& o AT ara #Y T T T+ A
FT ST FHGS FIAT AT § | T
[T F F @ET ¥ A A TF—
fargr< & waTw a1 oo av R o g
FE—TeAT T dHE S, @ S¥
[ T UF & A AT S £
TR Em™ & 9 9] §, 59 W ag fw
A T 1 qeT gY Wl F W A
T g ¥ AR wEeard ¥ fewww
O AT AT & WX T ATH FTH
A a1 Iq @A e
forey avg & W §, 9% @y A T
frarm wmy @ =fee, < f it AT
T ¥ way X A § ) W@ A A
R e ¥ gEEl T ¥
wagisgom g fE A F TG
g ¥ g e ¢ e et aramt
& &Y arw 7Y a9 gu §, afew A A
#F A R Ew A A g § A,
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wget, ®E, Gedl, IT g A FAF
gk @A I RN O
&, 52 o T g7 o Al A q@A A
wrw A g whe v fdm e
g yarg faad § S sfsemi, o2,
waelt, wiw mnfy, o o of 9 faaw
) fFy ad AN @ AR fT §F
‘R # A fRY om & |, i,
AT wfe F 9T Bz & gorAar ofag
5 ¥ 3w Ay i § ol @ et
T oy qwfr A Ry
sFIfFmAAANE fFmaT
Seqrfad S FT g WITHT IR FIQT
2, Yo FAT wefugl & Iw@m AT A
9 § 1 @ T ag HR W 9w
fr T & et & T wm
Iy |

fagre, ard fage o @9 faE
Hdergar 1 ard fage A ofiworaa
qre , fagre &1 i< arey fage sfgaa
a1z § | ar3v fagre ¥ T & |y A
ufywea 1 T qgE FH TG g | AT
fagre &1 s=fa it g1 1, Ard fag
F AT AT &, IAE) HrART ot 9E
THAT & o 923 F1 ;9 Y fage
faar § | 9eq & QU9 W 9T AT TF
g7 g Dt I9FY gafa anE 8 gt
& | TSR I WA AT g W I
AT qGT BAT gAr &, 7€ & wAar
g | gear fagr &7 dftew &1 IR
faar aome, faeslt a1 sa% 9_wW &
ferar &, 759 39 feeq #1 agT oq W
8, THY 798 agA wfus F0F AR
foraet sredt @) JrAT A fagre @ fae
v arg fage &1 qwE o Jedt
g g9T AT g%, 9% A gg q=d
f&F 3T 9T 92y F F9AF g @ e
A | AT T HW A A o A
s dEr T8 fear S § @ amna
FT AT JUL G ST JTAT FFAT ALY
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B aFar & 1 g fage & feadadiz &7
AT FI T T GATT T "I AT
qas faa s Y Fw 4, qdr §
Lici G L |

FOA F X § aga & ad w4
w§ & | AT Wl oft § gt & e Ty
o grfos Ay § A7 3¢ F fe
78 fmrd WA aF & @faa & @@a
S UL A U AL T S
HAAT § | G FY T @) o T
¢ 5 7 g9 way fasrar @, 7 &9 w=ay
formar & =T 7 & Avey g=ay fasar &
agA AT A9 @0% F F a9 Ak
fax gl a7 71 ffva @ 0 fgem
oY oA WY § qg T fAw w3 ogma
& feer sma 1\ 2 fear omar £ 1 s
=AY Sft 7 gy i 39 v @) o Qe
oifed 1 a8 w6 & 1 AfFw ww W)
AR T e fF oF Twawm g §
fomn wrElt FEd & AT zEw g
) AT AT §, F WY wifq s
W & faay W G Ay & §, g
T S w R 0F oM F I
fraeft wmpent g, @ 97 fRar @,
fadie & fau @ 7 o ST @ S
w et @, 0 & fog fee
Y, g & duT wAT g | W A §
T fF T3 4 AT F) AT T A F
AT F FIC AT I AR TS TG
FTH FT USTEHE FAT &, IJEF FI
YIIF T FITE TAAT ¢ | Tg TgT AR
& o 29 "I AT A1 Ay S
Lutoll

Shri Man Sinh P. Patel: Sir, on
page 32 of the explanatory memo-
randum there is a provision of one
lakh of rupees, as my learned friend
Shri Masani pointed out for Jhund-
Kandla, Western Railway, If I re-
member right, a similar provision
was there in the last year’s budget
also and I am surprised at the evasive
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[Shri Man Singh P. Patel]

policy of the Government in not pro-
viding the full provision in the fourth
year of the Third Plan. It also says
here that further evaluation of likely
volume of traffic and its routing is in
hand prior to undertaking the con-
struction. Government has no desire
to see that this project is completed
before the Thirq Plan period. From
the speech of Shri Masani, I am -fur-
ther afraid that indirectly and other-
wise, political and commercial pres-
sures are brought in to see that the
work is not carried out, With due
respect to my hon. friend Shri
Masani from Rajkot, I have to say
that he is new to Gujarat and with
his limited knowledge and with the
papers made available to him by the
Rajkot Chamber he says that the ap-
proved project is uneconomic. They
have the limited interest of Rajkot or
Saurashtra in view. But Jhund-
Kandla project is not a project only
for Saurashtra or Gujarat or {for
Rajasthan; it is a national project.
We want the development of Kandla;
it is going to be a free port. 1f it is
not linked by rail to Rajasthan or
Gujarat, the potentialities of its deve-
lopment will be slackened, Now, a
re-survey is suggested of an approved
project by some people from Rajkot
District with very limited information
about Saurashtra. It is my misfortune
to say that the same thing happened
regarding Bhavanagar—Tarapur, In
spite of repeated surveys, that line was
much more contemplated in the past
but that line was also dropped. If we
are serious about the development of
Kandla port, we must implement the
project quickly. Hypothetica] consi-
derations of what would be the income
of the newly suggested line of 40 miles
in addition should not come in way of
the approved project. My hon. friend
Shri Masani talked of the recent
transport conference attended by Shri
Raj Bahadur, State Minister of Trans-
port. I have got the papers and we
only desire that the Gujarat Chamber
wants a specific declaration from the
Government of India that as te when
they are likely to start this project
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of Jhund-Kandla; it should be prefer-
ably finished with the remaining two
years of the third Plan. Unless a de-
claration is made, I am afraid that,
since we are having only two more
years of the third Plan and if we do
not initiate it now, the expenditure of
Rs. 1 lakhs which has bcen provided
for is an indirect and evasive provi-
sion,

15 hrs.

I find certain survey of new railway
lines in the Explanatory Memoran-
dum. In my speech during the general
discussion on the last railway budget,
1 suggested the linking and survey of
Himatnagar-Vijapur line. It is no-
where found in the list of new surveys
which are now contemplated. The
Udaipur-Himatnagar line is under
construction since the past three years
and it is likely to be completed in the
current financial year. The line that
I have suggesteq would link the east-
ern part of Rajasthan and some areas
of North Gujart. There is a small span
of only 14 miles to be linked in bet-
ween Himatnagar and Vijapur where-
by the distance to estern Rajasthan
will be shortened by about 40 miles
up to Jhund-Kandla linking the three
district headquarters with g popula-
tion of 35 lakhs of people. Mehsana is
a district with 19 lakhs. Banaskanta
hag eight lakhs and Sabarkantha has
eight lakhs. I suggested a survey in
my speech last year, but it is my mis-
fortune that even a survey is not con-
templated. No doubt the railway line
from Vijapur to Himatnagar is likely
to be a metre gauge railway, but
that shoulq be taken up by the Rail-
way Ministry.

Now I come to the small problems of
my constituency which is also in the
interests of the Railway Ministry. My
hon. friend the Deputy Minister, Shri
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Ramaswamy, is not present in the
House at present. I wrote one letter
to remove the small curve of a nulla
in Mehsang headquarter town. A de-
finite assurance was given that it
would be carried out before 31st
March, 1963. Now, it is the main
passage joining the western portion of
the town. Now, it is under construc-
tion in February, 1964. If this is the
way in which the Railway Board is
functioning, 1 say it cannot claim to
be efficient, being the largest public
undertaking in the country a5 a whole.
The hon. Minister also gave a deflnite
assurance that it would be done as
early as possible. But. if it takes
about a year to start the work, I think
this is not the way in which the Rail-
way Board and the higher officials
should work.

I cun give another example in which
the same is the case, ang that is about
a foot-bridge in Mehsana. Mehsana
has got five branch lines. Two watch-
men are permanently located just near
the railway godown crossing. Normal-
ly that crossing remains closed for
about seven hours in 12 hours. We
have suggested that there should be a
foot overbridge there and not a nor-
mal overbridge which will definitely
reduce the cost of the existing re-
curring expenditure of the railways.
A small wooden foot-bridge about ten
feet wide would satisfy about one-
third of the population of Mehsana
town, residing in that part of the town
which is the main business centre on
that railway godown side.

Now, I would like to refer to the
contribution made for railway cross-
ings, etc. The idea is that the public
authority, say, the municipal authority
or any other body should necessarily
give a 50 per cent contribution wher-
ever g new proposal comes. But, for
an existing level crossing, if an alter-
native like a foot bridge is suggested
as a measure of economy, I think the
Railway Ministry should accept it as
a whole.
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Mr. Deputy-Speaker: The
Member’s time is up.

hon.

Shri Man Singh P, Patel. Two min-
utes, Sir. Sometimes, some philan-
thropic people also come forward with
grants for either a passenger shed or
water-huts. It is an accepted policy
of the Government not to accept any
contribution or 3 grant for water huts.
But there are some people who have
promised to donate grants for passen-
ger sheds on platforms. The Railway
takes pride in not accepting such
contributions, At the same time,
they do not accept the feasibility of
such a pasenger shed. For the Maka
Khad railway station on the Kalol-
Vijapur railway line, a philanthrop-
ist donated Rs. 5,000 four years ago.
What happens? If the donation is
already accepted, they retain it for
about three or four years and then
subsequently return it! I would like
to say, let not the Railway accept the
donation; let them put up the pass-
enger shed in the normal way
through normal channel. But then,
the philanthropic attitude of the
people should be appreciated and at
least the zealous desire of the donor
for whatever amenity is to be afforded
must be fulfilled.

st ¥¥ : STETW WERA, AZ T
feare sw @Y § SR @Y AT
HAT ST A ST WO fear 91 39H I
Fg1 ot f @3 a1 whre v @
21 o ag qar wgy & @ & o g
1T g, T = &, fF I o aqty
¢ 3z At TF Ad TR § Y s
gUT & | AR TERI AT AT AT
Ig FH § FW °T TN F AT ATET
T AT Ay 97 fF | AT g

Mo Wio =ito HU: TF E::T qIRATE
qqr a1 |

Wt qE . FA F AW UF ARTRE
A amar ) IfFF agi Az aAw I
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worar g fe A% & wrg, wnr & gw7€ |
¥ § firelt 7 w7 e Fs ag g
AR Ui dw i AW A S
R T foar S fex & adwor
g A ) W gy A
N wgfre faa & wifer fole aq
q8%¥ #1 garer faar | § o St AN
aTH |TTHT swrw e wgar g
I 917 w7 {5 oF w3ae ¥ fad s
‘HgEE IRT TRE w1 ag faar Ay
& o A fedem } frar i e T
S 91 ag 3F TG 471, 97 fawr qATH
T e & 97 a7 3F o fawr w1 HA
AL FT HFAT AT | THMAY IGRY TEY
AT T | AfeT § s gEd aw

FAAET E 1 qe%¥  ¥F wfer
foale & & ¥ ax o Fefar o7 qfer

F1 §OUT §, 999 gad @ f waga-
s F 3% 57w faar wmr §
IaN FAWEr T § OF oA & fAy
7Y AF AT T | IZF UF WAL
FH FT OF A T FrEy HESTHT J477
Y FT 31 fFA1 A7 A IWF aw
37 e & fax wawez v fagr @
™ F19 F far I=T w40 T8 95 17
THHET F1E A AT A faav A
2| % 78 9THAT 9o To Hlo F GTHA
T d9 I@T AT |

a4 g wifse o F a9 33
ut faar mr g fF

“Rs. 64,000 due to loss in three
cases of accidents; Rs. 42,000 due
to write off of depreciated value

of 8 wagons which could not be
traced.”

That is a great ninth wonder that
- wagons are missing.

FrE NI TR E | 59 aT
% 8 7N & FW ¥R,000 To FY

FEBRUARY 27, 1984 for Grants—(Railways) 2866

TEE T FfEaqr T & | gq avg 7
THTE AW W & W ¥ gEer
g w10 at ag 1 i ag aga a3 fawmr
to gga wrwr g R oA
The Railway Board is after all human
and to err is human.

ar Y fafreex age w33 & & &
oA F@ET AN ) WA G TS
waar § o o wor o wEy ¥fr ug
oY Rl A § | IR IR a9
frar & | STET a9 FIA HT ey
oiw T ¥ gwm W Wy faew ug
Faeny & qg Rl & v ¥ T A
X &1 Far # ot wwfe g,
IAHT AT A T & IY fY g agl
T TET T E |

sq% aX AR Afstor afefered
Fat & wgwm § 1 oww frd @I
gz w1 afeww gfefrde & § av
AgH 9T INF T[T BT § g ATH
Iy Afewa gfefede o1 giar ¢
FY A & qrF gEA &1 AT A Faw
T Qg B F T, A 'S
¥ AT ITHET BT & | WL FFY 4
TS WA ATERT AT FY @G FAAT
T ag T A1 9% 9T ¥ 4y A
F fay av a2 ggt o ¥ fay
TN THET FT HiEfRIT FAT A
T[T | IY RS H AT &Y AT TTFX
g afefpde T gwr o vEF
T F 919 IV AT D FAT TSAT §
qg WA WA qE | §O I AL F;T7
A7 AT FIAT & IIAT FOT | AT FA
srAx Iy zavzal ¥ faw qx wfeww
gfzfrde fas aam gR/T 1 39 SFTCHY
SIS |TH I7F qra § | IT AW A
ary W§ FAMiE 7 g3 ea9 Fq §
o Tq aeg 7 3T AT WX IR
g forar a0
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qa A 9w 7 & wgA Sgan
g fv wrore wew Rw w7 difesr @
afew #feewr g7 g o faand & fad,
gt 9 fE € 9w guT Seae 3,
W ¥ ey a8 et 3
TG & 1 A ¥ faed iy & faw
I WY MEY TEAAT TTAT & ) g
foa #3 vF w2z groe o fear g oo
gafadt F a1 & FgAr g

a4 W1 forarga ag & fE o weae
IWE FEATT F7 qafaSt @ 77§
STH  wseTAIL gy § AR faen fawe
qor TS &, e ¥ v fawr AT €
AR TEHE AT gatast [ Y )
g Ifaa A& &

FAEYT A€ F AT # & 77 FEAT ATEav
gfragi & @v & I@d s
& fau grwa faar, afsr mo 9@ &
=1 g =g« favmar Ay ¥ TgF A
¥ @9 "t F FrE Farq Jgl fgar

g

W F AT H ATEN WETEIT g
& o Raw ¥ farea § AR e
R W oo & 1 ST A e}
TEAT § I 99 IFHT qT AT A
2 % gaar e Ty @ww § w1 R
o9 T AR hAEY § Srar € & agt
IqH g2 fomy 9 ¢ A} I W qE
qrq ¥ g fan san @ 1 Afew feT e
ZH geErAT g g | f uF a
[T wATAA ®1 AGT 97 fHEN FG qv
f&£ W3 « T dE@
wmagm g | AfpA vEEF AR A
HT oW &% I9T Ag W |
7Y g g F A H grav § o fF
TR Tgh ¥ WS ST § FIfE g
TG ST § | WO IFA AT AT FAT
5T 21 TTTR FY av AT A o7 FHAT
* wifE gEET A9 @ A9 9T AT ]
2289(Ai) LSD—8,
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R 5T PR FFRATHAY | 1@
WeETHR Y QFAT AT |

qee fofeae g A & aR ¥
Aty 4Y AT I FEAORT TG g
TRY | gW WO agi sy § aF Wt
Y 75y § fF TE argw WA anf
afFT ag wrETerESr & qE) g
TR IEF AR F Hell AT wvara §
ar aga weer g |

TR &7 § @raay, @raTe, d@<ar
FAIT AT F @I A A &0 QA
A & FF AR G A A @
2T # T oA v oew
7€ g ¥ oy v | o & Sy
¥ N & Fer Aar & 9T Aqnew
fraIaT | g T IR ¥ g,
FY T ATAEEEAT § | T F GHT
AR FT TA AET FT AFAT G HT
femmar v 1R w5 agh fasel
F I SN, TR AEA ARy &
A gERl A Q| AfeT Ig A F
Fe AE fwar @ | 99 aw s
TERL WEAr ¥ snfeamEl Wk R
F THo TWo To fay 4 | IFA Fgr
fF g X agrge w1 e ag
(AT AR A | AfRT ag T Ty
R g fafres o AfF a8 WA
LA C il

T wgw § fF geaw ofar ¥
AT @ @A A Wg fF #red
M gNT e wEr gy g agi
Wg A g =gy | wEw
a ¥ F 5% X v I E ) o
st 7% e ¥ fag fewre @b §
Ia¥r ag g TG T g fr e
F fqd ag qard @i ) A w®
fawrdt & 5 o9 T 8 FY AR TAw
am & |
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Fa A AR g weAT § v feremal
A AFEA I O Agl w7 S,
Wy W qgar § M am
I BT @ 1 WX oF fareras @
N, IgH! I qT9 T AT, WIS IR
grREd W 1 3 e Ty
TF HEHT 1 g9 FT fAr WK qH
¥4 THFETEO T GHT AT Q1 I99
wg faar 7o fr fag v & g &1
AT & IEET TEET @ oET, F@y
TIRTE FT | gafaT S A |f
g A F AT geeE FT & T
W aE ¥ 30 A | Ty Tl
§ wg<™ gHaT § W qre gqra
¥ o waw Seaw grar § )

o ¥ AR fomed, meE wR
FrEad ¥ AR ¥ ag sy & 5 g
! A TASY faar Aav § AE qArdy
g F W faden Anfgn, W) S faw-
g N O dFe @ gt & I
waAr Afgy | aE fag &9 oogw WY
o wEo F gy a7 AfFA T o
X Srarg Ay faaw

A fade faaaw & & wIggR
A& W ST srer e faar owr @
IaH! F9 fEq g AR g ofan
¥ AT AT TAEY I afF I @d
& SFGT FY GIW &7

Mr. Deputy-Speaker: According to
intimation since received from mem-
bers, the following cut motiong are
desired to be moveq to the Demands
other than Demand No. 1 in respect
of Railways. So, they will be treated
as having been moved.

Cut motion Nos. 14, 15, 18, 19,
21, 24, 25, 31, 32, 33, 34, 37, 38,
40, 41, 47, 48, 50, 52, 55 and 586,
as shown in List No, 3.
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Shri Bade: I beg to move:

“That the demand under the
head Miscellaneous Expenditure
be reduced to Re. 1.”

[ (i) Final location survey of Udaipur-
Himmatnagar line, and (ii) delay in
the finalisation of Dandakaranya-
Bolangir-Kiriburu Railway. (14)1]

Shri Sivamurthi Swamy:
move:

I beg to

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs, 100.”

[Need for adequate survey through-
out the country about the balanced
development of lines in all regional
areas. (15)]

Shri Bade: I beg to move:

“That the demand under the
head Payments to Worked Lines
and Others be reduced by Rs. 100.”

[Need to check increasing amount of
subsidy given to private companies,
(18)]

Shri Sivamurthi Swamy:
move:

I beg to

“That the demand under the
head payments to worked lines
and other be reduced by Rs. 100”.

[(i) Need for scientific survey of
worked lines and bridges before
actual payment, and (ii) meed to
nationalise all railway lines working
under private or other public
agencics (19)]

Shri Bade: I beg to move:

“That the demand under the
head Ordinary Working Expenses-
Administration be reduced by
Rs. 1,000,00,00.”

[Need to effect economy by standar-
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dizing
instruments,

intertreking and line clear
21n1.

“That the demang under the
head Ordinary Working Expenses-

Administration be reduced by
Rs. 100.”
[Neeg to (i) provide more medical

facilities for wayside stations, (ii)
prevent increasing number of acci-
dents. (iii) introduce passenger
trains instead of Express trains dur-
ing night time between Ajmer and
Ratlam, (iv) connect Bhopal with
Bhilai gnd Raipur via Nagpur, (v)
effect economy in catering depart-
ment, (24)].

Shri Sivamurthi Swamy:
move:

I beg tc

“That the demanq under the
head Ordinary Working Expenses-
Administration be reduced by
Rs. 100.”

[Pblicy regarding direct recruitment
to the higher grade posts. (25)].
Shri Bade: I beg to move:

“That the demand under the
head Ordinary Working Expenses-
Operating Staff be reduced by
Rs. 100.” '

[(i) Failure to apply Shankar Saran
Award to Signallers Cadre and grant
of proficiency allowance to them,
(i) failure to pay night duty allo-
wance to telegraph peons, messen-
gers and signallers, (iii) need to re-
duce pissenger fare from Fatehpur
to Churu station. (31)].

Shri Sivamurthi Swamy: I beg tc
move:
“That the demand under the

head Ordinary Working Expenses-
Operation (Fuel) be reduced by
Rs. 100.”

[Need to check the wastage and theft
of coal and other fuel throughout
the country. (32)].
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Shri Bade: I beg to move:

“That the demand under the
head Ordinary Working Expenses-
Operation Other Than Staff and
Fuel be reduced by Rs. 100.”

[Need to (i) change over to A.C. trac-
tion, (ii) provide better clothings
ang stores. (33)]

Dr. M. S. Aney: I beg to move:
“That the demand under the

head Ordinary Working Expenses-

Miscellaneous Expenses be reduc-

ed by Rs. 100.”

[(i) Need to improve catering ar-
rangements on the fast trains run-
ning between Delhi and Madras and
on Howrah-Bombay Express, (ii)
unsatisfactory provision of invalid-
chairs. (34)].

Shri Sivamurthi Swamy:
move:

T beg to

“That the demand under the
head Ordinary Working Expenses-
Labour Welfare be reduced by
Rs, 100.”

[Need for (i) compulsory insurance of
labourers in the Railways, (ii) pay-
ment of bonus to staff when the pro-
fit earned is more than 5 per cent of
the capital investment in Railways
(37 1.

Dr., M. S. Aney: I beg to move:

“That the demand under the
heaq Appropriation to Pension
Fund be reduced by Rs. 100.”

[Need to grant pensions to Railway
employees who retired on accepting
bonus before the Railways introduc-
ed the Pension Scheme. (38)].

Shri Bade: I beg to move:
“That the demand under the

head Withdrawal from Pension

Fund be reduced by Rs. 100.”

|Necd to grant pensionary benefits to
railway staff who retir?d prior to
April 1, 1957. (40)]
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Shri Sivamurthi Swamy:
move:

I beg to

“That the demand under the
head Withdrawal from Pension
Fund be reduced by Rs. 100.”

[Need to give the benefit of new
scheme to the remaining employees
who joined before 1957 and to those
who have not been included in the
new scheme. (41)].

Shri Bade: I beg to move:

“That the demand under the
head Construction of New lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.”

[Need Jor (i) ncw Railway line join-
ing Neemuch and Kota via Javad in
Mandsaur District Begun in Chitor
District and Kota in Rajasthan, (ii)
railway lines in Vanvasi tribal areus
particularly a railway line joining
Khandawa and Dahod via Khargore,
Barwam, Dhar and Zhabua. (47)]

Shri Sivamurthi Swamy:
move:

1 beg to

“That the demand under the
head Construction of New Lines—
Capita]l and Depreciation Reserve
Fund be reduced by Rs. 100.”

[(i) Need for a railway line from
Hubli to Karwar and from Karwar
to Mangalore, (ii) need for a rail-
way line from Raichur-Sindhnur-
Kustagi to Gadag, (iii) neglect in the
construction of new lines in Mysore
State, (iv) need for a new line to
connect Mangalore Port from Kottur
to Haroponalli and Hadagali and
Harihar, (v) need for a broad gauge
line from Hubli to Bangalore and
Hubdli to ‘Hutagi, (vi) need to deve-
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lop railway lines on the border
areas, (vii) need for a broad gauge
line  connecting Hospet-Kottur-
Hadagli-Harihar. (48)].

Dr. M. S, Aney:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs, 100.”

I beg to move:

[Need to (i) comstruct g new line from
Amraoti to Narkhed, (ii) re-cons-
truct q line from Darwhar to Pusad
dismantled in the first World War
(iii) exrpedite the construction of
the line from Buti Bori to Umred
(50)].

Shri Sivamurthi Swamy:
move:

1 beg

“That the demand under the
head Open Line Works—Addi-
tions and Replacements be reduc-
ed by Rs. 100.”

|Need to replace all narrow and metre
guage lines by broad gauge lines
throughout the country. (52)]

Shri Bade: 1 beg to move:

“That the demand under the
head Open Line Works—Develop-
ment Fund be reduced by Rs. 100.”

[Need for a passenger’s shed in Javad
Road station. (55)]

Shri Sivamurthi Swamy:
move:

T beg to

“That the demand under the
head Open Line Works—Develop-
ment Fund be reduced by Rs. 100.”

[Need for (i) onme more morning local
train from Bellary to Gadag, (ii) one
more direct train from Bangalore to
Bijapur via Gunthakal. (56)]

M. Deputy-Speaker: These Cut
Motiong are now before the House.
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Shri Jashvant Mehta (Bhavnagar):
Mr. Deputy-Speaker, Sir, first of all,
I would like to draw the attention of
the House to Demand No. 14. In this
statement there is a provision for
Kandala-Jhund railway., I am sur-
prised to hear the contradictory views
presanted here a few minutes before
by my two friends, As far as Gujrat
i8 concerned, this is the most important
vital link required for the development
of Kandla port, which is an important
port of the country from the point of
view of defence. It is necessary that
this Kandla-Jhund railway should be
taken up immediately. This problem
is pending since the last 10 years. The
survey is completed and yet there is
no progress. As Gujerat is short of
broad gauge railway, the people of
Gujarat want an immediate decision
by the Railway Board on this issue.
We have come to know that there are
contradictory reports. There is con-
fusion in the mind of the people. There
is no clear-cut policy of the Railway
Ministry as to which way they want
to decide.

I would request the hon, Minister
to clarify in this House on this occasion
as to what is the final decision of the
Government of India on this issue.
This controversy should be closed as
early as possible. As the controversy
is going on whether this line in better
or that line, people are more perturbed,
because our past experience is such
that by this controversy we are losing
on both fronts. I would like to re-
mind here that the Railway Board
had taken a decision regarding the
Bhavnagar-Tarapore railway. That
project was surveyed and an amount
was also sanctioned, When the Baroda
Railway merged with the Western
Railway, they had also deposited
special amount. But up till now there
is no clarification as to what is the
policy of the Ministry in this regard
also. I would like to have a clear-cut
statement from the Minister whether
they have finally decided on this
KandlarJhund Railway. When the
Communications Minister attended the
Jast transport conference in Ah-
medabad, he said “we have already
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taken a decision on this issue”.
But up till now, there is‘no cla-
rification. Even the budget pro-
vision made in this demand is so
meagre that we do not know when
this project will be completed. The
speed with which the Railway Board
is moving is also perturbing. So, I
would request thre Minister to clarify
this point.

Secondly, what has happened to the
Bhavnagar-Tarapore Railway? The
survey report is lying with the Railway
Board for the last five years. We
would like to know from the hon.
Minister whether the Government is
having any re-thinking on this issue
or not. I want to know whether this
project will be taken up at least in
the Fourth Plan? That is the demand
of the people of Gujarat, because this
Bhavnagar-Tarapore  Railwav  will
minmise the distance between Saurash-

tra area and the distance between
Madhya Pradesh and central India.
Therefore, this project also requires

immediate attention by the Govern-
ment,

I want to draw the attention of the
Railway Board to another important
point, The Anti-Corruption Committee
headed by Acharya Kripalani has
recommended many things. There is a
separate Anti-Corruption Bureau in
the Railway Ministry. When the
Government of India have decided to
appoint g Central Vigilance Commis-
sion, why is it that the Railway is
insisting on a separate anti-corruption
branch? This anti-corruption branch
should also be merged with the Central
Vigilance Commission. Another im-
portant point. in this connection, is
that the railway authorities should
not transfer officers from the anti-
corruption department to other de-
partments. We come to know that
experts from other departments like
the engineering department. the com-
mercial department and others, have
been deputed to this anti-corruption
branch, but after some time those
very officers while investigating cases
against responsible officergy are being
transferred to their departments.
There is no security of gervice, The
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result is that they will not be function-
ing with any independent authority.
If you want the anti-corruption depart-
ment to function effectively, officers
from this department should not be
transferred back to their department.

Then I come to the
priorities, The Railway Board has
decided upon certain priorities. I
would like to make a point with re-
gard to the priority in which the Rail-
way Ministry is spending the amount
sanctioned by this House. We have
seen that during the last ten years re-
modelling of stations has cost us croves
of rupees. If the Railway Minister
visits other countries he will realise
that they have also decided upon cer-
tain priorities. The hon. Minister has
said that railways is a commercial de-
partment, The question is whether it
is functioning efficiently as a commer-
cial concern. If it is functioning as a
commercia] concern, the priorities
should have been altogether different.
As 1 said, the Railway Board is spend-
ing crores of rupees on re-modelling
of stations, but they are not giving
priority to important lines which bad-
ly require change of slecpers, increase
in facility for third-class passengers
ang all those things. They should fol-
low a policy of ‘first thing first’. First
of all, in the mofussil areas the rail-
ways should try to convert the metre
gauge and parrow gauge lines into
broad gauge lines. The hon. Minister
said that it will take some time, due
to financial difficulties, for converting
the narrow gauge and metre gauge
lines into broad gauge lines. If we ac-
cept this contention of the hon. Min-
ister, we must also think that the Rail-
way Board is going on with a definite
programme for conversion of thesein-
to broad gauge lines. But he must also
clarify as to what they are going to
do with the narrow gauge lineg for the
present. They are not even looked
after properly. We suggest, either
end them or mend them. If you do
not want to end them now, at least
mend them: They require some alte-
mtions ana aditions. The Railway

question of .
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Ministry always send a reply saying
that they have decided not to spend
on narrow gauge lines and therefore
they cannot change anything, they can-
not bring new engines and so on. My
suggestion therefore, is, if some rail-
way lines do not come within a time-
bound programme of conversion from
narrow gauge to broad-gauge, then the
Railways should decide to mend it.
But the Railways are looking at this
problem with apathy. This attitude
should go and the Railway Ministry
should move in this matter.

I want to say a word about the con-
version of the Ahmedabad-Delhi metre
gauge line into broad gauge. This
railway is connecting two capitals of
States to the capital of India—Ahmeda-
bad and capital of Rajagthan are con-
nected with Delhi. One of the de-
mands of the people of Rajasthan and
Gujarat is that this Ahmedabad-Delhi
line should be converted into 3 broad
gauge gection,

Then, there is a demand of the peo-
ple of Saurashtra to have a Janta train
from Bombay to Saurashtra side. After
Viramgam there is not a single Janata
train. There is a heavy demand for
such a train and if there is one Janata
train to this area the people there will
be greatly benefited.

Lastly, T want to make an appeal to
cnd the monopoly of book-stalls. There
is a circular and the Government have
given the monopoly of holding book-
stalls to some people. There should
not be any such monopoly. When we
have decided to end monopoly system
why should this monopoly continue. T
would suggest that the monopoly in
book-stalls should be abolishred. There
should be free competition and other
people also should be invited to open
book-stalls so that a lot of people who
are unemployed will also be benefited
with the opening of new book-stalls.

Mr, Deputy-Speaker: I am informed
that cut motions Nos. 22, 27, 30, 35 and
39 are also to be moved. These cut
motions also may be treated ags moved.
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Shri Nambiar: I beg to move:

“That the demand under the
head Ordinary Working Expen-
ses-Administration be reduced
by Rs. 100.”,

INeed to (i) gwe promotion to com-
mercial clerks of Howrah Division
of Eastern Railway on seniority
basis as in other Railways, (ii)
re-introduce the working hours that
were existing prior to declaration of
emergency in Lillooah, Kanchrapare
and Kharagpur workshops on East-
ern Railways, (iii) strengthen Rail-
way Security Organisation, (iv) in-
troduce Workmen’s Co-operative
Canteen in Golden Rock Workshop,
Southern Railway, (v) adhere strict-
ly to the principle of promotion by
seniority of all employees in the
non-selection category, (vi) imple-
ment the Class IV Promotion Com-
mittee’s recommendations and pro-
motion of class IV employees to class
I1] posts in all Railways, (vii) ab-
sorb permanent way gangmen from
among the casual labour on seniority
basis, (viii) check indiscriminate
transfers of certain Trade Union
office-beurers from Salem, Southern
Railway, (ix) abolish twelve-hour
working day system for stationary
employees in Railways, (x) grant
Central Pay Commission’s scales to
casual labour of Kharagpur Work-
shop, (xi) abolish contract labour
system in Stores Department of
South-Eastern Railway, Kharagpur,
(xzii) change nomenclature of
“Shrofls’ employed in Cash Depart-
ments of Railway Offices, and (xiii)
discarding of claims of seniors for
promotion as Commercial Publicity
Inspectors and Assistant Welfare In-
spectors of Oldvakkot Division in
Southern Railway, (xiv) transfers
of officials of South Eastern Rail-
waymen’s Union, (xv) insecurity of
employment of Railway Electrifica-
tion Project staff and need to make
their posts permanent (22)].

“That the demand under the
head Ordinary Working Expen-
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ses-Repairs and Maintenance be
reduced by Rs. 100.”

L (i) Need for repairs and proper main-

tenance of the rolling stock, (ii)
need to sanction sufficient strength
in local sheds for repairs and main-
tenance of engines to reduce engine
failures, (iii) need to promote un-
skilled and semi-skilled workmen
to skilled posts in all railway work-
shops, (iv) need to revert to the sys-
tem of three-mile gangs instead of
four-miles in permanent way so as
to accomplish safety working on the
railway track (27)].

“That the demand under the
head Ordinary Working Expen-
ses-Operating Staff be reduced
by Rs. 100”.

| (i) Need for incentive scheme in

Railway Workshops to increase pro-
duction and quality turn out, (ii)
recovery of house rent from station
masters and others who were grant-
ed rent-free quarters prior to 1955,
(iii) failure to pay arrears of wages
to casual labour and khalasis in the
Signal and Telecommunication
Workshop, Podanur on the Southern
Railway, (iv) need for strict ad-
herence to 12 hours limit of engine
footplate work for drivers and fire-
men. (30)].

“That thre demand under the
head Ordinary Working Expen-
ses-Labour Welfare be reduced
by Rs. 100.”

[Need to (i) improve labour welfare

measures, (ii) give the benefit of
Central Pay Commission scdles of
pay, weekly rest, leave privileges to
casual labour who have put in six
months of continuous service, (iii)
check discrimination in the grant of
complimentary passes to Class IV
staff, (iv) construct five thousand
quarters yearly for each Zonal Rail-
way, (v) provide amenities of ven-
tilators, taps, latrines and other
facilities in the staff quarlers in the
old Railway Colony, Trichinopoly,
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Southern Railway, (vi) introduce
co-operative staff canteen in the
Railway Workshop at Golden Rock,
Southern Railway, (vii) remodel
old and unhabitable staff quarters
in Golden Rock and certain open
line stations on the Southern Rail-
way, (viii) allot uniform work to
sweepers of the Railway Colony.
Golden Rock, Southern Railway,
and (ix) need for repairs and main-
tenance of staff quarters and Rail-
way colonies, (x) need for supply
of adequate medicines to Railway
Hospitals anq Dispensaries on the
Southern Railway, (xi) mneed for
payment of ex-gratia grants to T.B.
patients equal to their monthly
emoluments for a period of one year.
(35)1.

“That the demand under the
head Withdrawal from Pension
Fund be reduced by Rs. 100.”

[Need to (i) extend the pensionary
benefits to employees retired before
1-7-1957 also on the present condi-
tions, (ii) grant adequate dearness
allowance to Railway pensioners,
(iit) dispose of promptly the appli-
cations for option to pensionary
benefits. (39)].

Mr. Deputy-Speaker: These cut
motions are also before the House.
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Mr. Deputy-Speaker: The hon.
Member may continue his speech on
Saturday.

15.30 hrs.

MOTION RE: AMBUSH OF INDIAN
POLICE PATROL MEN BY PAKIS-
TANI TROOPS

Mr. Deputy Speaker: The House
will now take up the motion to be
moved by Shri Nath Pai,

Shri Nath Pai (Rajapur): Mr.
Deputy Speaker, 1 beg to move:

“That the statement made in the
House by the Minister of Defence
on the 24th February, 1964 regard-
ing the ambush of Indian police
patrol men by Pakistani troops on
the Indian side of the cease-fire
line in Kashmir and the situation
arising out of the further Pakistani
incursions into the eastern and
western borders of India be taken
into consideration.”

Mr. Deputy-Speaker, the adjourn-
ment motion. which subsequently was
converted into this motion, was neces-
sitated by the ambush carried out by
Pakistani forces on Indian patrol men
carrying on their legitimate duties well
within the Indian side of the frontier
with Pakistan in Kashmir. This latest
outrage carried out with such impunity
on our soil raises certain very vital
issues, and among them the most im-
portant is, I am constrained to say, that

it shows the alarming state of unpre- ~

paredness that prevails even now on
our vast frontier, where we are con-
fronted not at one side but on three
sideg of them. The existence of an
enemy across one border, one frontier,
is bad enough but when you have an
enemy—or, unfortunately, we are hav-
ing rather two enemies—facing you in
combat readiness, not on one frontier
but on three frontiers, north, east and
west, it requires the combat readiness
of a far greater order and degree than
is being shown, demonstrated or pro-
ved by our Government today in
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Police Patrol men

by Pakistani Troops
Kashmir, either in the northern or in
the eastern sector of our f{rontier.

This outrage hag a sinister sequence
which must not be lost sight of It
was within a few hours of the joint
communique signed by General Ayub
Khan and Mr. Chou En-lai that this
outrage wag carried out. We do not
know what exactly is incorporated in
the Pindi-Peking Pact, but one end,
one object of this Pact is clear, to
hurt the vital interests of this country.
I do not know how far they are going
to honour their mutual exchanges of
camaraderie, friendship and loyalty,
how far Peking is going to stand by
Pindi but I think one aspect, one part
of their agreement to hurt this coun-
try, to humiliate this country, is being
very faithfully implemented, and the
proof of it was given within a fow
hours. May be Mr. Chou En-lai had
told something to General Ayub Khan
that “with impunity we can make a
mockery of the defence of India” and
General Ayub wanted to show “we are
not lagging behind you”. In any case,
the sinister significance of this episode
must not be lost sight of, as it comes so
closely, within a few hours of the sign-
ing of the joint communique by Mr.
Chou En-lai and General Ayub Khan

I think this incident is not to be dis-
missed as one of those usual border in-
cidents. I think these incidents hava
behind them the grand strategy, and I
saw some kind of that realisation in the
statement made by the Defence Minis-
ter yestarday in the Rajya Sabha. I
hope our armed forces, “the Defence
Minister and the Government as a
whole are taking the significance of
these incidents which fit into a grand
strategy that Pakistan is adopting to-
wards this country, and the strategy,
Mr. Deputy Speaker, is a very simple
one for anybody to understand who is
not blind or who is not blinded by his
own illusions and prejudices. The
strategy is to divert, to divide India’s
defence, to put as much strain as they
can; with these hit and run tactics
Pakistan wants to keep India’s defence
on tender hooks. There is another
thing. They want to go on testing
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probing the soundness of your fron-
tiers, of your defence preparedness; if
possible, they want to humiliate you in
the process because the whole world
is watching this kind of thing happen-
ing. What is happening? May I now
say how there is a pattern, how there
is a strategy which is not beyond ima-
gination. Here are these sordid, gloomy
facts. The vear opened with Pakistan
sending us greetings in this form: Pak.
raiders kill Indian solider on duty:

“Jammu. Dec. 31.—Pakistanj rai-
ders. whose number could not be
ascertained, and an Indian border
police sub-inspector, Chan Singh,
were reported killed early this
morning in exchange of fire....”

—there ig doubt if any Pakistani was
‘killed but there is absolute certainty
that one Indian sub-inspector was kil-
led.—

“....near Kangri village, three
miles inside the cease-fire line”

This is on the 1st of January, when
the. House is greeted with this news,
the countrv gets thizs new item of news
from acrass the hore Then comes

the news that Pokistan violat: {le o'r
spzce o the 8% Januar ),
“Agartala, Jan. 5. Pakistani

planes recently flew over Amlighat
arca of Sabroom sub-division of
Tripura State. according to official
reports reaching here today.”

This has come a little later, on the 6th
of January. Then on the 11 of Janu-
ary comes the news that “Pak build
up on Tripura border”:

“According to the reports, Pakis-
tani forces had been regularly pat-
rolling the disputed area and
distributing  lands belonging to
Indian nationals to Pakistanis for
-cultivation.”
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Police Patrol men
by Pakistani Troops

Then comes the news on 15th January:

“Pak
forest.

intruders enter Tripura

Agartala, Jan, 15. A large num-
ber of Pakistani nationals entered
Indian territory in the Matai re-
served forest in Tripura early this
week and felled many valuable
trees, according to a message re-
ceived here.”

Then again:

“Pak intruders kill two Indians

Jammu, Jan. 19—Armed Pakis-
tani raiders killed two Indians in
a village about 51 miles west from
here....”

January 24—Pakistani main forest
guard,

January 28—Pak intruders kill In-
dian villager.

Then we come to the 29th of
January—Pak troops dig trenches on
border. This is the reacord, this is the
chronicle all along. Now what hap-
pened in February? Again, they never
missed the first of every month. On
the 1st of February:

“Pakistan has forcibly occupied
a one and a half acre stretchr of
land on the Ramgarh side....”

I do not go into the details of every
item. “Pak forces remove boundry
posts”, this is on the 6th of February.
Now, on the 24th of February “One
killed in Pak firing on border.” And
then comes the latest incident, but this
was not the last or the latest because
only yesterday the Defence Minister
shocked Rajya Sabha by the grue-
some details of how this outrage was
committed in Kashmir and following
this, he added;

“There are two more incidents,
one on the 24th of February when
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24 Pakistani personnel were notic-
ed in an area two miles north-east
of Keran.”

Then there is the incident of the
Indiang being kidnapped. 1 want to
ask: what is the significance, what is
the meaning of these incidents with a
shocking monotony, with such a regu-
larity that it looks as if they are
unavoidable, that these incidents are
being repeated? What is the defence
preparedness of thig country? Some-
body may ask: what is the relation-
ship, because it is that that comes
into question.

The, last episode, the last incident,
the last outrage was carired out within
the border of India. This time it was
not cattle it was not camel, it was
not sheep, it was not even fleeing
refugees but it was patrol men, 23
armed constabulary membcrs who
were carrying out their duty of guard-
ing the frontiers of this country who
were ambushed, and then the Defence
Minister says that all that remains
of them is:

“..no bodies wera found at the
site. A padded waistcoat torn
bits of clothing and buttons were
found lying near the river Kishen
Ganga.”

Perhaps, the bodies were thrown into
the river. How does it. come to hap-
pen that we were always hearing of
what happens on the Pakistan-Punjab
border, on the Rajasthan-Pakistan
border, on the Assam-Pakistan border,
on the Bengal-Pakistan border? Here
is a live border, there is the cease-fire
line, there is the Indian army and right
at this site where patrol is being
carried out by the members of the
armcd constabulary this is happening.
So, I would like to ask a few questions
about this.

When we raise this question, what
ig the reaction of this Government?
They are developing some kind of
immunity against this kind of regular
violations of our sovereignty. The
Minister Without Portfolio, intervening
in the debate on the President’s Ad-
dress, said: “Why do you get panicky?
There have been 5,000 violations of
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the Soviet frontier by China in one
single year in Sinkiang.” What a fair
solution! There might have been 5,000
or perhaps 25,000 violations of the
Soviet frontier but will any member
of this Government tell us whether
the Soviet Union has lost at least
5,000 sq. inches of her territory. How
many soldiers of the Soviet Armed
forces have been lost while defending
her frontiers? That is impossible.
That cannot simply happen. The
Soviet Union will not suffer such
humiliations or insults. So. why give
ug this analogy that the Soviet fron-
tier was violated 5,000 times. Every
single violation of our territory means
loss of territory, loss of personnel and
eventual humiliation.

1 would like to ask as to what
state of affairs really we are in today;
what is the true test of defence pre-
paredness. Shri Chavan while reply-
ing when this House debated his
report on the NEFA debacle, assured
us that all the mistakes had been
taken into account, the necessary infe-
rences and lessong had been drawn
and that never again shall we be
subjected to the same humiliation. I
think he was scrious and sincere about
it. But where is the proof of that
solemn assurance given to this House?
Within a few days on every frontier
we are made to go through the same
humiliation. 1t is not something to
be laughed at, to be brushed aside
or to be pooh-poohed when members
of the armed constabulary of India
are lifted within the territory of India.

What were the Pakistanis doing so
far? They could come and drive away
the camels, lift cattle, have a good
dinner with some sheep in Rajasthan
and, if they so liked, could abduct
women. It all depended on the choice
and tasle of the intruder. Whether
he chose to take away some cattle,
some camels, some sheep or some
women, it was all left to the sweet
will and taste of the intruder.

Where are we standing with regard
to defence? Within one week have
three admissiong from thrée members
of the present Government, The



2889 Motion re:

[Shri Nath Pai]

hon. Deputy Minister of External
Affairs biandly told this House and the
Government knew of the movement of
800 Nagas. They knew in which
direction they were going. He further
added this piece of information,
namely, that they knew the comman-
ders of the Nagas who were guiding
them. Then he added that 150 had
already crossed but they were not
sure if the other 150 had crossed into
Pakistan. What an admission? What
is there {o boast about? Why this
triumphant attitude that you knew?
What did you do to prevent items or
for stopping them from crossing into
Pakistan?

We have raised this question earlier,
If armed hostiles can cross from India
into Pakistan or Burma, if these
peaple whose track, whose movements
and whose intentiong you know, who
bave given you sufficient warning can
still cross our frontier and can go
across, then it means that the enemy
who never bothers to give you any
notice of his intention or design can
ecross with impunity. Are you going
%0 come once again and tell this coun-
try, as you did when we were taken
by surprise by the Chinese according
to you, that we were taken by sur-
prise? This Government cannot plead
the specious plea of surprise when
Pakistan is concerned. Her intentions
and designs with regard to this coun-
try have been made amply clear dur-
.ing the past 18 years. How can you go
on pleading that we were taken by
surprise?

The question is; what are you going
to do? This nation demands that we
abandon ‘this impotent policy of
lodging protests. We want something
more effective and telling which the
Pakistanis will learn to respect,

Following the statement made by the
hon. Deputy Minister was the state-
ment made only yesterday by the hon.
Minister of External Affairs his
senior colleague. She told us about
what was happening to the refugees.
And what was her plea? It was:
what can we do to defend the refugees
since the Pakistanis opened fire on
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these fleeing refugees within Pakistani
territory? Hon, Members felt convinc-
ed. Indeced, what can we do if the
refugees are slaughtered like that by
the Pakistani forces on Pakistan’s
s0il? Quite true. What did you do
when it happened on your own soil?
There would have been some meaning
and some significance and we would
have been impressed by what she had
to say if the record had been different
when the same outrage was commit-
ted on our own soil. You could not
protect the fleeing refugees. Help-
lessly you watched them and pleaded
vour hclplessness.  But.is your per-
formance any better when the enemy
with the same impunity perpetrates
the same kind of an outrage on our
own soil within the very sight of the
Indian armed forces, under your very

noses? Is the record in any way
better? Hag there been  one single
instance when those who come to

mock at us, to humiliate us, to insult
us and to make a mockery of our
sovereignty are punished?

What can we do, they ask. The reply
to that is simple. They come here as
if there is no frontier or border It
seems our whole long frontier is a
kind of a dharamshala. Anybody can
come, have a good time and go with
the trophy of victory. And then we are
surprised if the world does not take
us seriously, if we find ourselves
isolated and alone in the Seccurity
Council. Then we will find explana-
tions that Pakistan is an ally of the
Americans and the British in the
SEATO. Certainly she is; it is not a
tremendous discovery that you are
disclosing to this House. But how ‘can
Britain, America, Pakistan and Lhina
behave like this? It is simply because
continuously there is this demonstra-
tion of India's armed impotence on the
border., If we can demonstrate that
we are not going to run to the Securi-
ty Council, and that we are not going
to beg on our knees to defend the
honour and the sovereignfly of this
country, neither the Pakistanis nor the
Chinese will have the audacity to
insult us as they do every day. But
this basic thing is not learnt
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‘We believe in this policy of protests;
1 am not advocating and pleading for
a policy of false adventure. I want
a policy of self-defence and self-
respect.  Pursue those who crosg the
border and punish them. That should
be the policy. If this pursuit neces-
sitates that you cross the border into
the enemy’s territory, do not hesitate
to do it; do not go on worrying about
what the world says; the world will
certainly respect this. Have we ever
done it? We have never done it. We
never have the courage to do it. We
have been so hypnotised. almost petri-
fied and paralysed by this kind of fear
of the world laughing at us. If the
world laughs at us for being manly,
the world laughs in contempt and deri-
sion for this show of lack of manliness
every time we allow such an outrage
to be committed on our border. Yes,
perhaps, the world will criticise us.
But we cannot leave the responsibility
of defending our honour, defending our
countrvy and defending our territorial
inviolability. either to the good opin-
ion of the world or to the tender mer-
cies of our unscrupulous neighbours.
Ultimately, this country must learn
the basic lesson that the inviolability
of India’s frontiers and India’s borders
must be defended not by the charity
of somebody, not even by the sanctity
of so-called treaties which are already
dead so far as our neighbours are con-
cerned, but we must come to depend
for the inviolability of our own fron-
tiers on the prowess and might of our
own arms, not on the charity and plea-
sure of somebody. This is a basic
lesson,

If this is what is happening to our
defence preparcdness when there is an
emergency in the country, when the
defence apparatus must be in the top
gear, when only last year we voted
Rs, 800 crores or even more willingly
and unanimously without moving one
penny’s cut, where shall we be? And
what is the true state of affairs?

I had referred to this during the de-
bate earlier. Shri Y B. Chavan's
statement pin-pointing this extraordi-
nary state of unpreparedness of this
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country says that there were no arms
even for training, much less for de-
fence; there was no proper orienta-
tion; there was no transport; there
were no proper roads, no equipment, no
intelligence, no leader and no com-
mand; all these elements which make
up the complex pattern of the appara-
tus of modern defence were missing;
nothing was available which forms
the fighting arms of the country. When
we raised this point, he gave an as-
surance that this was past sad chapter,
and we had turned the pace and learnt
a lesson and in learning the lesson, we
had paid very heavily. How can we
forget the lessons? In all sincerity, he
said that. But then we read these
kinds of things day after day, week
after week and month after month;
we read these things every day, and
my hon. friend comes and makes a
statement either in reply to a calling-
attention-notice or in reply to an ad-
journment motion. What is it thrat he
has been telling us? Has he told us
that we have punished those who
came? I think that it would be a very
happy day for this House, if one of
the Ministers will get up and say that
the Pakistanis or the Chinese or who-
soever crossed never returned alive to
their land. Has my hon. friend ever
said that? 1 am not 3 blood-thirsty
kind of chauvinist-nationalist. I do not
believe in this kind of thing. But all
these years we have been seeing; all
these years, we have been watching.

1548 hrs.

[MR. SPEAKER in the Chair]

All these years, we have been subject-
ed to thig humiliation, to this constant
mockery anybody can make of us.

I shall connect this with what is
happening now in Nagaland. I would
refer to just one aspect of it. of
course, my hon. friend cannot stop their
coming in or going out. It is as if they
are haivng a picnic at their......

Member
factor

Mr. Speaker: The hon,
should take care of the time
also.
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Shri Nath Pai: I am the Mover of
this motion, and I suppose I can get
half an hour.

Mr, Speaker: The time allotted for
this discussion is 2} hours. I have got
before me a list of about a dozen and
a half Members besides others who
might stand up. So, I would request
the hon, Member to be very brief.

Shri Nath Pai; I think that as the
Mover I am entitled to half an hour.

Mr. Speaker: Not always.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Normally. Last time, when
we were discussing Mr. Walcott’s es-
cape, the Mover had half an hour.

Mr. Speaker: But this is a subject
where most of the Members would like
to speak.

Shri Nath Pai: I would submit that
I shall bear in mind your advice, and
I shall not have wrong ideas about my
rights, except that I would say that
Shri Kamath is very right when he
pointed to the precedent set up under
your guidance, but then I know that
precedents are always subject to modi-
fication by you, and I am aware of
that also.

1 was trying to say how the position
about the Nagas stands. Here again
does it not basically remain a question
of the defence preparedness of this
country? You have been fighting
them. You are trying to pacify them.
During the last week again, they made
a statement;—I do not mean the state-
ment by the Deputy Minister, but the
statement that there has been an in-
crease in the activities of the hostile
Nagas. You have been fighting them
for years. You have been deploying
your own forces against them for years.
You cannot pacify them. Do you
know the significance of this? Do you
know the meaning, the lesson, the in-
ference that will be drawn by Peking,
not only in London by Phizo? The
inference that will be drawn by Ayub
Khan and by Ling Po, the Chinese
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General, in Tibet—'They cannot deal
with rebels, they cannot deal with
those people who fight with bows and
arrows. How can they stop the mighty
Chinese Army, the mighty Pakistani
Army having the latest equipment?’
Do we stop to ponder over the mean-
ing of this failure in Nagaland? Do
we try to draw the necessary inference,
which must be obvious to everybody
in the world? No, nothing of the kind,
1ln a cavalier, casual manner we are
going on, telling the House periodical-
ly that we are succeeding in putting
an end to Naga hostility, to be follow-
ed by a statement by the Prime Min-
ister or by his very able assistants.
that ‘Of late. during the last week,
there hag been a stepping up of the
hostile activity, but the Government
hopes to bring it under control’. Al-
ternatively, we are told that there has
been a stepping up, there has been a
mitigation. But never have we been
told that during the next three months,
four monthg or six month:, there will
te an end to this mockery of India.

2894

This has been the position. I am
not saying ‘exterminate them’. I have
never believed in that. T want a set-
tlement in Nagaland. But you are
trying to have a settlement through
your means, and how far have vou
gucceeded?

Where do we stand with regard ‘o
this. We find that is the story with
regard to the Nagas. We find that 1s
the story with regard to the whole
border. We find that is now the story
with regard to those who are called
upon to defend our territory. .

Is Shri Chavan satisfied by saying,
ag he told the Rajya Sabha yesterday
that these are incidents, but if there is
a ‘concerted action on the part of
Pakistan’—to quote his own words,
‘there will be a proper reply on the
part of India. The Army is ready’.
May this House know from the De-
fence Minister whether his assurance
and his promise of meeting the aggres-
sor, if he commits aggression, is more
substantial and more real than the
historic assurance given by the Prime
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Minister when he told his country that
he had ordered that the Chinese inva-
der be cleared, thrown out, from
NEFA?

I hope that thig assurance this kind
of manner of dealing with the Pakis-
tanis, particularly in the light of the
fact that Mr, Chou En-lai was only
recently on their soil, is taken more
seriously than they have done so far.
Let us not remain content by saying
‘n0’. Are we doing at least the one
thing which any Government should
do?

I raised the question: do you tell the
world, do you try to awaken public
opinion in every country to what
Pakistan is doing systematically to this
country? Is a White Paper being pre-
pared? Are we trying to galvanise
opinion or, once again, it will be too
late? It is better to put out 3 small
fire before it develops into a conflagra-
tion. If we want to prevent a full-
blooded war with Pakistan, which 1
think we should try to, the surest way
of doing it is not to go on sending
these paper notes to Pakistan but
doing something strong which it under-
stands, Try to see that she is not
emboldened to go on committing these
atrocities on our frontiers.

Let us not try to tempt. Let us
not try to test our faith. Let us not
try to tempt Pakistan or China. But
the temptation remains so long as you
never deal a telling blow to those who
come,

Before I conclude—I hope 1 will have
the usual right of reply after I have
heard the Minister because that has
also been customary here—I would be
putting one suggestion to him. Adopt
a more firm policy, a more realistic

policy. Defence preparedness during .

the emergency should be something
more telling, more convincing than has
been demonstrated so far. And, in the
the meanwhile, do not neglect a very
important thing, that defence cannot
be left only to the armed forces. In
the vast border region, we will have
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to learn to trust and train and equip-
the Indian citizens who may be there.
Defence, to a very large extent, will
have to be entrusted to them, and it is
only a major assault from the enemy
that the army will have to be called’
upon to deal with. I trust that when
he comes to reply to this debate; he
will tell us what positive policies,
apart from telling us that the Ministry
of Externa] Affairs hag lodged a pro-
test, he Iras in mind to stop this conti-
nuous mockery and humiliation of our
country.

Mr. Speaker: He has taken 25 or 26
minutes, and the same time, perhaps,
would be required by the Minister
as well. '

The Minister of Defence (Shri Y, B.
Chavan): About 20 minutes.

Mr. Speaker: And then some time
for reply. That means one hour is
gone. We have got 90 minutes.
Therefore, may I suggest that each
Member might have ten minutes?

Shri Sham Lal Saraf (Nominated—
Jammu agnd Kashmir): A number of
aspects have to come out in this
debate which have not been touched
by the Mover of the Motion. I would
submit it should be possible to extend
the time.

Shri Swell (Assam—Autonomous
Districts): I join in that appeal.

Mr. Speaker: No. We sat yesterday
and discussed all aspects of it.

Shri Harish Chandra  Mathur
(Jalore): We always admire and
appreciate the eloquence of my es-

teemed friend Shri Nath Pai. Today
I have no note of dissent to strike.
Rather, we fully share the feelings

which he has expressed on the floor of
the House.

This particular incident, the ambush
of our patrol well within our territory
and killing of our patrol personnel,
even as an isolated case is bad and
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humiliating enough, and we had ex-
pected that we would be able to beat
them back within our territory. but I
wish that we take a realistic picture of
the whole thing.

This is not an isolated case. This
is one of a series, sordid series, which
Pakistan has perpetuated during the
last few months. As a matter of fact,
I would like Shri Nath Pai to go a little
back, and I remind him of the gpeech
made by Mr. Bhutto in U.N. last Sep-
tember, when he himself very clearly
stated on the world forum that Pakis-
tan would miss no opportunity to wage
a cold war against India. That was
only telling the U.N. forum, but they
have been waging not a cold war; they
have taken further steps, and they
have engineered intrigues, they have
engineered violence to provoke this
country into something, and unfortu-
nately. we have not taken full note of
the situation as it exists.

What has Pakistan done during
these years? They have engineered
riots on the other side. Thousands and
thousands of refugees in a very unfor-
tunate and sad plight have been pour-
ing into thig country, thousands and
thousands of them. There are already
infiltrators in this country. their
number running into lakhs. We must
take note of it.

Then, there is a complete spy ring
and saboteurs who are spread all over
the country. We know about that.
Then. only the other day the Home
Minister told us that there are more
than 60,000 persons who had come with
passports and permits, who are over-
staving in this country. We are per-
mitting infiltrators to stay on, we are
permitting these people who are over-
staying to stay on, and the entire wide
net of saboteurs and spies is there.
Only the other day, the Chief Minister
of Bengal had to say something about
it, that they would take stern action.
Apart from this, only the other day,
the Chief Ministar of Kashmir stated
in the Assembly that during the last
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few weeks Pakistan had indulged im
atrocious activitiegs on the frontier, and
he had to express great concern about
it. He cited the instances at Karen,
Chaknot, Chamb and Jorain.

16 hrs,

We know of quite a number of inci-
dents which Shri Nath Pai read out,
and because of shortage of time, I will
not take the time of the House in men-
tioning them. The two most peaceful
countries of the world—China and
Pakistan—have come together and
counsel that we should determine the
wishes of the peorle in settling mat-
ters. If the wishes of the people were
to be settled, this Government would
not be there in Pakistan—this most ir-
responsible Government, this dictator-
ship which ig foisted on the people,
which is condemned by their own poli-
tical leaders, and which was condemn-
ed on a solemn occasion like the Re-
public Day by Miss Jinnah herself.
That is the type of Government about
which we are talking—not the people
of Pakistan. Then there is China, an-
other aggressor. They get together
and tell us about the wishes of the peo-
ple being determined. If the wishes of
the people of East Bengal were to be
ascertained things would have Dbeen
different and East Bengal would have
broken away from Pakistan; it will
throw out immediately the Ayub Gov-
ernment. When Mr. Chou En-lai was
talking about the wishes of the peo-
ple, one of the American correspon-
dents asked him about Formosa: will
the wishes of the people of that place
be determined as to whether they will
go to Japan or to you? He said that
it was part of China. He forgets that
Kashmir is part and parcel of India
but still he talks in that strain.

Instead of expressing strong feelings
in this matter, my first suggestion is
that we must take immediate steps to
arouse world consciousness about this
matter, The factg are undisputed.
Thousands and thousandgs of Chris-
tians Jhave been evicted from East
Pakistan only yesterday and fleeing re-



2899 Motion re:

‘fugees, women and children, were kil-

:led, Yet Pakistan goes and lodges
complaints against us. It should not
be allowed to happen again. Let us

:make foolproof arrangements against
all sorts of troubles in our own coun-
‘try. Pakistan is out to engineer all
soris of things on this side and a note
-of warning about it was given by our
own Education Minister who was at
the UN. So, let ug see that there is a
-proper district magistrate in each and
-every district and a proper superinten-
dent of police also in the trouble spots.
It should not be necessary for the
‘Central Home Minister to have to rush
from place to place. The local autho-
rities should be able to take care of
the situation.
’

Having done that, my second sug-
gestion is to take immediate steps to
‘throw out all the infiltrators without
any fear. 50,000 people are over-stay-
ing in India and we must break the
spy rings and saboteurs. We¢ must
make also adequate arrangemements to
receive all the refugees without any
conditions, those who want to leave
Pakistan and come to this country. We
do not want our Minister to come and
-report to us that we have taken a beat-
ing here and a beating there; instead
‘we should be able to give a beating to
the people if they venture to come ac-
ross our border and we can do it, My
friend was talking about Rajasthan. I
can assure him that if Rajasthan is
only told so, they would be prepared
to take care of themselves. If instan-
ces after instances are reported to this
House belatedly that we have taken a
beatidg here or a beating there, it
undermines the prestige of this nation
and the morale of the pcople and the
services. 1 shall take two more minu-
‘tes, Sir and then conclude, We must
not hesitate also to take immediate ac-
tion n this matter. I would, therefore,
like to say that the Government of the
United Kingdom should be warned
-about the attitude which they want to
take in this particular matter, in this
dispute between Pakistan and India.
“The Government of the USA and the
"Government of the USSR must be
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taken into confidence and we must tell
them that we have always been for
peace; we have worked for peace and
we stand for peace and we have suffer-
ed for peace. But taking these humili-
ations and taking these beatings do
not promote the cause of peace, and
we must now go ahead.

The last point that I would like to

"mention is about Kashmir. We must
understand that if anything has
come out in the wake of
this relic episode, the one

thing which is absolutely and definite-
ly clear, which is dominant, is that the
people of that place have shown an
amazing sense of responsibility and the
secular character of that State. That
ig one of the most important things
which has been demonstrated: that is
their faith in the Central Government.
We should, therefore, have no hesita-
tion whatsoever in carrying out the
wishes of the legislature in that State
and the wishes of that State in accele-
rating the integration which is just only
a process. Kashmir ig absolutely a
part of India.

I thank you very much for the op-
portunity you have given me. I hope
that the Defence Minister will be able
to stand up to our expectations and
give us the assurance that he will
never accept the beatings without
beating them back and if necessary to
beat them in their own territory.

Shri Daji (Indore): Mr. Speaker,
Sir, the subject has been placed in all
its details before us. It is not a ques-
tiin of an ambush; it is not a question
of a few air violations; it is not a
question of mere transgression of the
border. What ig really important is,
we have, out of these incidents, to
read Pakistan’s attitude and judge its
seriousness. Pakistan has been con-
sistently whipping up a war hysteria.
All that she has done is not without a
plan and a purpose; it is not without
a grand strategy, as the Mover of the
motion, Shri Nath Pai, was pleased to
say. All this action of Pakistan falls
into a pattern, a pattern of cynical,
calculated provocation, a provocation
intended to blackmail and bludgeon
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us into giving up our portions of Kash-
mir. This game should be clear.
Otherwise, the isolated incidents by
themselves do not spell out the com-
plete strategy. Born in hatred, Pakis-
tan seems to desire to prosper by
blackmail.

Our failure comes out poignantly be-
cause I would like to point out to the
House that full 24 hours before we
came out with the news, the Pakistan
Radio came out with the news that the
Indian border patrols had violated
their border and the Pakistani brave
fighters had punished them and had in-
flicted heavy casualties on them. It is
after this propaganda by Pakistan that
we came out with the news that they
had violated our territory; it was full
24 hours after that we came out with
the news. No wonder, therefore that
some people felt that it was an after-
thought. This is where we missed. It
is our patrol and it is our area, and it
is our patrol which is still there and it
is our patrol which was ambushed.
But Pakistan comes out before 24 hrs.
with a counter-propaganda which we
are unable to meet. This lapse is
something which we have to make
good, and make note of.

What is this whole game about?
What is this blackmail? Here, I am
afraid the Mover of the motion Shri
Nath Pai missed a very very impor-
tant fact, and missing that fact will
not help us. Behind the acts of vio-
lation of our frontiers by Pakistan lie
the arms of Anglo-American imperia-
lism; they are the arms. of Anglo-
American imperialism. We have to
tell them, and they have got to re-
concile the fact that Kashmir is an
irrevocable part of India. If we do
not surprised. All of us knew
this conspiracy on their part, we will
be screening our visions.

We have got to see the situation.
The whole thing is a planned strategy.
In the UNO, they talked of about the
Kashmir situation. In the UNO, it
seems it ,was a volte face on the part
of the United Kingdom. The Minis-
ger of Education was shocked and
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surprised. I was rather shockeq and
not surprised. All of us knew what
the position that the United Kingdom
took. It is the United Kingdom and
the USA which back Pakistan on the
issue of Kashmir; back them up in all
these violations. And again, they
forced India into talks last year—
five rounds of talks—and because we
in our goodness allowed peaceful
negotiations. The very fact that we
want negotiations is being turned over
us. What did the High Commissioner
for the United Kingdom gsay, when
some Members of Parliament met him
on deputation? He said that the very
fact that the Government of India in-
tended to have negotiations shows:
that we accepted the dispute over
Kashmir. It is time we tell them, “No
gentlemen; we did not accept any dis-
pute over Kashmir. Kashmir is a
part of our territory. Maybe out of
goodness and under certain circum-
stances at that time, you wanted us
to negotiate a peaceful solution not of
a dispute, but of a problem, which
is the creation of Pakistan”. It is
not a question of merely Pakistan.
We have to see through the whole
sinister game. The last villain of the
piece is the visit of Chou En-lai to
Pakistan and the emerging of the new
Peking-Pindi axis. If I may be allow-
ed to lapse into my Hindustani, it is
all a case of ‘HIT-FIT, B197 ATE they
are trying to sell out, parcel out, dis~
tribute our territory and with a
sophistic casuistry, unknown in diplo-
matic relationship. Chou En-lai calls
CENTO and SEATO as aggressive
treaties which were forced upon:
Pakistan for defensive purposes. De-
fence against whom? Against USSR,

against India’s threat or against
Pakistan’s threat or against whom?
Who is threatening the Pakistan’s

frontiers? This statement that Pakis-
tan’s entry into the war pacts is for
defensive purposes is sheer sophis-
tic casuistry, unknown in diplomatic
relationship. This is the new axis
that is emerging. It is against this
total picture that we have to devise
ways and means.
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To speak only against Pakistan’s
provocations and not to mention the
other thing is to lull the people and
not to rouse them to preparedness.
For al] the shouting, it is lulling the
people for not pointing out the real
people who today endanger our peace
and our borders. Pakistan through
her friends knows the total inventory
of arms that have been supplied to us
during the last emergency. All the
arms aid that was rushed to us today
lies immobilised, because one of the
terms is that we cannot use them
against Pakistan even if Pakistan
attacks us. All the radar equipment
and all the arms that came to us were
photographed and published and they
know the total strength of our armed
forces; they know that this particular
part of the armed forces cannot be
used against Pakistan. Pakistan
knows it; America knows it; England
knows it.

This new aggressive posture of
Pakistan backed by U.S. and British
imperialism, this new context, can be
forgotten only at the peril of our
nation and at the peril of our defence
preparedness. It is this which I want
to point out and I want a specific
reply from the Defence Minister that
apart from the arms aid that we have
got, on our own strength our sinews
of strength are strong enough not only
to scotch any possible provocations,
but to beat back any possible attacks,
come they may from this side or that

side of our frontiers and we will
defend our frontiers with our own
strength.

It is not a question of war hysteria.
India can never be a party to war
hysteria. To plead for watchfulness
and vigilance is not pleading for war
hysteria. The shape of things during
the last few months shows that our
forces are not as much watchful and
vigilant as they ought to be. Even
Mr. Chagla has called for a continuous
watchfulness and vigilance. But it
does not show that we are either
watchful or vigilant. It requires a
keen defence preparedness; it re-
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quires calm and calculated prepared-
ness, active patrolling and above all,
it means delicate and dynamic diplo-
macy, so that Pakistan is exposed,
isolated ang beaten back both diplo-
matically and if necessary, militarily.
We have to isolate them, to expose
them. to beat them back—both China
and Pakistan—and the sinister forces
who even at this stage want to cons-
pire against our freedom and integrity.
Diplomatically we have to isolate
them and that can be done only if we
play a more dynamic role among the
resurgent new nations of Asia and
Africa and bring them to our side. It
is not as if in the Security Council we
are isolated, as Mr. Nath Pai wants
us to believe. Mr. Chagla has given &
true account of the happening in the
Security Council, where even the Afri-
can countries were not prepared to
oblige Pakistan,

If a more dynamic diplomacy is
pursued with a courageous champion-
ing of the new resurgent countries of
Asia and Africa, we can rally toge-
ther the new forces that are coming
up in the world, the new saner forces
that are coming up, the forces that
really want to break away from im-
perialism of this sort or that, the new
forces which will be armed to see
through the sinister diplomatic pat-
tern of France, China and Pakistan
backed by England and America, the
whole gamut of international relation-
ship that is emerging. There are
plenty of nations who want to stand
on their own. Together with them
we can certainly isolate them we can
expose them. Together with the peace
loving forces of the world we can
surely see that Pakistan is isolated.

Hanumanthaiya (Bangalore
That becomes alignment.

Shri
City):

Shri Daji: That does not become
alignment. If championing the cause
of freedom becomes alignment, T am
for that alignment. Let us align with
those forces who want to fight against
imperialism. Let us scotch not only
the game of Pakistan but also the
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game ‘of the masters who help them,
who aid them, who abet them and who
egg them forward. Remember, Pakis-
tan is only a cat’s paw. Let us not
be deceived by the cat’s paw. Let us
beat both the cat’s paw and the cat
itself which wants to play the pro-
verbial role of the monkey trying to
distribute between two parties.

Shri N. C, Chatterjee (Burdwan):
Mr. Speaker, Sir, I am happy to find
that the House agrees generally that
this should not be treated as a party
question or a political question. It is
a national problem of the greatest
significance. This is not an isolated
incident. It is part of a calculated,
deliberate and designed plan to create
an incident to enable Mr. Bhutto to
demand ah emergent meeting of the
Security Council and to create further
mischief against JIndia. It must be
judged in view of the recent pact
which T call the Pindi-Peking Pact
which was concluded. This is, there-
fore, a part of the game in order to
create further tension so that with
the help of the new allies Pakistan
may thoroughly attack India and dis-
credit us.

Now. I ought to inform you that not
merelv in this part of India, that is
the Kashmir side, but on the Bengal
border and on the Tripura border also
these incidents have been happening
during the last two months. On the
West Bengal and East Pakistan border
mor~ than a dozen incidents have
happened. They are not so serious
as in Kashmir. But that shows that
there is something very defective in
our defence arrangement, when we
turn to the security of our border
area. Therefore, T would appeal to
the Defence Minister to take vigorous
action, to give up any attitude of
complacency. The West Bengal Con-
gress leader has just issued a state-
ment—he is a Member of this House
hut today he is not here. 400 miles
of Raiasthan border are being pror
tected at a cost of Rs. 90 lakhs. 500
miles of Punjab border are being
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looked after at a cost of Rs. 3 crores.
But, so far as the Bengal border is
concerned, which is 1309 miles, it is
only Rs. 1,25,00,000; The result is
continued infiltration, continueq cases
of harassment, kidnapping and cattle
lifting going on in that border. You
will be amazed to know that Shri
Ghosh, the Congres President has said,
that our border-post arrangements are
hopelessly defective. He says:

“l take the opportunity of
drawing the attention of the Gov-
ernment about our border posts.
Our border posts are situated at a
distance of 8 miles. We must in-
crease our border strength and
border posts. It should not be at
a distance of more than 5 miles.”

You will be amazedq to know what
these border posts are and how they
are manned. It is manned by three
constables, three members of the
National Volunteer Force and two
other people. Only cight people are
managing an area of cight miles. Two
of them are cooking and therefore
they arc rot doing any other work.
Two pcople are actually looking after
the arca by patrolling ang two people
are standing there eight miles apart.
This is all the defence that we are
having in our border posts. Why
should not the army be installed
there? 1 hagq the privilege to pree
side over the Karimganj Convention.
Pakistan was attacking our main posts
like Karimganj. It is a big centre
and there was a big fair. It was a
big industrial town where lakh$§ and
lakhs of rupees worth of business
was heing transacted. All sections of~
Assam leaders requested me and other
friends to go there and see things for

ourselves. I went there with Shri
Kamath, Shri Chaudhuri and other
Members of Parliament. What we

saw there was simply deplorable.
Day after day, Pakistani army is firing
into Indian territory and our army
stationed there yet never retaliate. It
is a wonderful display of non-violence
Mahatma Gandhi condemned this
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kind of non-violence because it brought
dishonour; it is nothing but simple
cowardice.

Now, we got the information that
the order from Delhi was that they
should not retaliate but shoulq imme-
diately retreat, and when the aggres-
sion is committed and the firing comes
our people have got to run away;
they are not defended. The army is
stationed there but it withdraws to
another position. Then the Deputy
Commissioner is informed, the Deputy
Commissioner  informs the  Chief
Minister of Assam and the Chief
Minister then gets into touch with the
Defence Minister, who passes an order
either from Delhi or from New York,
when the counten-firing will start.
Can you really imagine that the
Pakistani army which was ccmmitting
all this aggression will keep on stand-
ing there? This is a puerile thing.
I am, therefore, one of those who de-
manded that there should be a change
of the Defence Minister. 1 was happy
when Shri Chavan came in the place
of the old Defence Minister, but
sometimes I suffer from a feeling of
disappointment. This thing is going
on ang there is absolutely no de-
monstration of strength but only
lodging protests notes, which is an ex-
hibition of cowardice or exhibition of
unpreparedness.

What have we been doing all these
years? We just see that in East Ben-
gal they are torturing our people,
driving away ‘our people, persecuting
our people. Hindu and Christian
mingrities are used as pawns in the
political game of chess and we are
not able to do anything. Even though
they have removed certain restric-
tions, when our people go to the
Indian Deputy High Commissioner’s
office at Dacca for visa and other
certificates, they are subjected to all
sorts of indignities, and the reports
which are forwarded to the Home
Minister gives rather dismal reading.

India’s honour demand that we
must vindicate our stand, we must
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stand firm, we must be prepared,
we must give up that attitude of
complacency, proving that we are
worthy of defending India. Either
defend India or quit; no good your
sitting there just as ornaments,
occupying important portfolios when
our country is being subjected to this
kind of periodical shame and humili-
ations. For Heaven’s sake, realise
that this is being done for the purpose
of creating world opinion, for the
purpose of showing to their American
and British allies and other allies that
India’s position is such that there is
so much of tension, that something has
got to be done and, therefore, the
Kashmir issue will have to be handled
at a higher level. Now we must
clearly tell them that there is no
1issue of Kashmir, excepting the one
issue, and that issue is that Pakistan
is the aggressor and Pakistan has got
to vacate that aggression, There is
no other issue. That should be made
clear. Therefore, I am appealing that
the attitude of complacency must go;
there should be more firmness, more
strictness, the borders should be
defended properly, all kinds of incur-
sions and border violations should be
checked, this periodical humilitation
must not be repeated and this
periodical exhibition of ineptitude
must end.

N\ marw fag (F0eT) o owem
AT, |@fx wwr 9T &, @ Ay &
Sedt Fodt o9 FT E |

9 ¥ Ugd FEYT 39 AT Ay @
TR & A OONE FY wHEny g,
9 F R fAar q@ - FER ¥ W@
fedifesw i sefga dar & ¥ §,
IF 1 g FFAT S90S Jw a|
@ A & 9w T g feww
oF qafe 3w §—argt faw ¥ s,
w1 7T ¥ foay, wgr o =,
e g fe, Ry emn vw & W



2909 Motion re:

[ oo )
aw & fgwras 9T Fewr T foar,
frg ¥ I@r, I9¥ IT W AT F FATT
R qrAGIEaT X FeAl FT fAar o
ETHFX B 9 AAET F gEAq F oy
ffrw w0 aFH O

W oEr w9 o wrd 3w gw A
Y q2TT AL F qFar a1 F 9 Fr
35 AT qTEET WA FAA T TA
FT HST AFTQT &1, IF F W@ AR
T=91 ¥1, I9 F wAtHEl, ErE ;Y
I F1 fazay s #X 7 I &, 39
F ur fafaed  wfee—saa wzr-
AT &1T FFA F1 d7g § TfFea
¥ do ¥ a3 %< fagr omar & 0 g
T 32 93 ] TG T FFar a1 fF
3T a7 FY geATd g @ WK ag A}
FFX G & @ T IF
few =W T FAEw & &
9@ FqT 4, T TG FT wAART FY
FEAAT M |

A i § 5 we oF TER a7 [T,
AN A FAI ARA AR AETA, WX
uF grEgem  aw feoam, &t g
T ATEHT FIX FAET | 5F JAAH FT
IR AE Y — IH qIEAE AT JET
o, st fF wfrar & &1 o &, waig ¢
“garfarer Ty wafaied’—
T A &1 I 4 fF e wy
fefit & w7 sy gt £, wowrT F
AT & g7 TEA ZAET § | AL A
7g fewifesm g2 g v frm £ 0
oo W AT 39 frRifeew & @A
fa Fr=am =Te § W ARy FAT oA
vy & 1 Az WX wfeer g8 F
v %, o1 @ 7 oy Fv ograr
§ R g Y I W g few
fafaeeT 7 @t # oz aww § fr g
fanrfeat &1 7 § gay fear o s
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ITF T, FA AR I qR T
TT | AT TEU HIE A T AT Y @
FT qFaT a1 ¢ A | g A #%
TFAT °qT |

W qF 39 AW ¥ S A WEAr
AT fF @i Ry
I UF TIT WTEAAT § | 3 W A T
Fq gAY, 99 gL uF fafreT @l
FEf 98T 7 MEAT | qEAT seqe
f& it #9710 wEwE A @ aFar
g, 9t fafeed gfm o far gu g,
it gz 9F1 qger A s, S
THT & qETE A AAT AR AT
t I # e ghw fafreet #
Tl 9x T qeq faar o

weqW REA AT qg W TGE
FFT wET ¢

Y gaaw fag ;- wr gHTd AT
FHTHATE FT AT AT § | F FeAT A1gar
g & g I w1 Ja wwrE #
AT W], ST &I € ET HEATC )
FET ST AR S OE RS
# For g fafeeex 2, a8 & a9
Q¥ {IEATE AT & | g9 feedfE wy
L FET U | WIS GATT A1 SqqH
AT W a% H @30 gAT AT @I &, 39
F1 geeaTg a5, 9 WIT i A
AT F FH FET TS7 | TH TR
ARA @ ST WA

fomr «nit & o aF T® 9§,
5 |t 7 O A% aFAar gord
& 9T T F T FHA AR AIF
gr oo & 39 % fedifeom 1 wyraam dar
g€ § 1 99 fewifeom &1 @ &1
W Y T@ W F T4 T &1 g
GV i
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AT T FT w@AT F18 0AT
TAN, ST ogmARER ) FAwF
oY FEA g fF g FASR g @
AT g FT g gl & & g,
AT 2 WA & g AT M qufepear
FT AT 7 FT 3, AT & FT AT § IST
farsg 1 ¥R T FH ! W H
TG FAA AT A g1 T E | qF AR
2 T faowma & foar ar

“Not by parliamentary speeches
or majority votes are the mighty
questions of age solved; but it is
through a policy of blood and
iron.”

qUETT &1 &5 F H15 04T FaH
ISAT T3, TfF 3T ¥y FAT AL
F fqelit a9 @, qg W /AT I
qF AT IEIAT A AT F AT I3
feaeqag a1 fqr F gl § =
gEATd, AfA I R A S
IELT T4 &, Ffew 97 FHE K I A
&1 AT I AT & IET AL
2, Ffew o ®NT qarw Gk Ts-
FA AT IET E |

¥ @ g@R ¥ gg fAdeq @
agar g fF 9a § o fewdfesw dar
g g 3, S oo # AAEf e
w4, 9w o fewm oW o
R feag @ T9 Y, w|
IS OF AW A A g oW
# Aofrmm q@r v Wl
He can, who thinks he can; he can-
not, who thinks he cannot 78 IR

WY FUT THWI H g
fazare =1 FAT 93w fF ag 3T A
TAT FH AR AL g T8 F a6y
g T 9g A WM G5 -qg IT F
T T FTH AL G |

Shri A. N. Vidyalankar (Hoshiar-
pur): Mr. Speaker, Sir, I am glad that
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Shri Nath Pai has spoken today of
self-defence, through our own arms
and weapons. On earlier occasions
most of the leaders of the Opposition
generally asked us to rely more and
more on foreign arms and weapons.
So far as the sentiments and feelings
are concerned, I think, all sections of
the House will entirely associate
themselves with the feelings that have
been expressed by earlier speakers.
The situation is serious enough and
we should take account of that.
Yesterday in the Rajya Sabha our
Defence Minister had stated that we
are strong enough to frustrate any
attempts at violating the cease-fire
line. I wish that it were so. Merely
stating that we are strong enough
would not do, but we should demons-
trate our strength by our actions.
And as the Defence Minister had
added, this was not the only incident
this week, but there were other inci-
dents too, and if we look at tne list
of the incidents that have continued
to occur almost daily, really a feel-
ing comes in the mind that after all,
we should be capable of doing some-
thing and our Government shouid be
in a position to do something.

The hon. Minister had staied yester-
day in the Rajya Sabha that the UN
Observers were looking into the
whole matter. Of course, they will
Jook into the whole matter cnd they
should look into the whole matter.
But what should we ourselves <o?

1 do not agree with my hor friend
Shri Yashpal Singh who statad that
Government and the ruling paity were
suffering from a defeatist mentality.
I feel that it is the type of speeches
that Shri Yashpal Singh has made
and other hon. Members have made
in this House and generally make
outside the House, that create the
mentality of defeatism. and they
generally frustrate the people. I have
been listening to these speeches for the
last two years since the Chinase attack.
They have been making th.is ‘kjnd of
speeches in public, and it is .tho§0
speeches that have created a feeling in
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the minds of the people as if this
Government is not prepared to face
the aggression.....

Shri Harl Vishnu Kamath: That ic
the barest truth.

Shri A, N. Vidyalankar: ....and
their speeches tend to create dissatis-
faction against and lack of confidence
in the capacity of Government. When
we are facing such an emergency, I
submit that such speeches are not
proper and in conformity with the re-
quirements of the situation and are
not in conformity with our determina-
tion to fight aggression. Although we
should have determination, in such a
situation, yet we should thirk calmly.
We cannot just walk into the trap
that Pakistan is trying to lay for us
at present. It has been stated that
Pakistan wants some kind of excuse
to draw India into a war. At present,
China is trying to attack India and
involve India in a war, not directly
with herself but with Pakistan; using
Pakistan like a Shikhandi China
wants to attack India through Pakis-
tan so that America and Englang and
other friends who had been giving us
aid agaipst China should not feel
called upon to come to our aid.

We have to take all these matters
into account, and we should see that
we do not walk into the trap of China
and Pakistan. I have no doubt in my
mind that our Government, our De-
fence Ministry and our Defence
Forces are strong enough, and they
are trying to gather more strength,
and they are trying to make our de-
fences stronger. I have no doubt
about it. Nor do I feel that there is
any lack of determination. But do we
want war? Do we want, as Shri Nath
Pai had stated, that there should be
orders to the effect that our armies
and our troops should pursue the
enemy into their border, and enter
their territory?

Shri Hari Vishnu Kamath:

Wh
not? v
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Shri A. N. Vidyalankar: There is-
difference of opinion on this point.
My hon. frienq may hold that opi-
nion.

But, are we prepared to enter into-
war? If we want war, we should dec-
lare war, but if we do not want to
enter into war, if we do not want
that Asia  should be involved
in war, we have to think from
a different point of view. At
present, I think that we should con-
sider the question from the point of
view of strengthening our defences.
What is needed is this. We in the
Punjab have been asking the Gov-
ernment that the people on the border
areas should be armed andq adequate
and effective weapons should be given
to them and they should be properly
trained. We have a long border, and
all the people on the border should be
trained properly and they shoulq have
sufficient confidence in themselves.
That is a necessity. That is one sug-
gestion that I want to make, because
I feel that that would strengthen our
defences, because the people will then
feel enormous amount ‘of self-confi-
dence to face the aggression. Other-
wise, the  aggressor  will al-
ways have some initial advantage.

That is the case with Pakistan. That
was the case with China too. They
had got the initial advantage.

Shri Sham Lal Saraf: That was the
position in 1947. They were aggres-
sors. What is the position now? Can
those conditions of aggression continue
for 18 years?

Shri A. N. Vidyalankar: He will
have his chance.

I think first weapons should be
distributed among the people living
on the border. Secondly, we should
try to bring some political pressure to
bear on Pakistan to make it desist
from evil activities. So far as China
18 concerned, I know that no political
pressure can be really effective. I
know that there would be no other
way but to powerfully defend our
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country against their aggression. But
so tar as Pakistan is concerned, I
think one thing is absolutely neces-
sary, that we should give weapons
to our border people in gelf defence.
The border population should be arm-
ed and strengthened. At

feel enough is not

present, I
being done for
strengthening our defences, through
strengthening our people on the
border. Something tengible must be
done. That is what I wanted to say.

st ®o Wo &Nl (FTAIY)

ey wERa, § 3w wr g f& o
ql ¥ arfEs &1 ogae 9f am
AT T AT @I & WY IFET A
THT BN IO 2 TR ¥ | & gy
I 99 $AG gATS WEIT T A%E
feamr wear §  fow w1 I=IN W
7T 2 fira fear ar | e aeEt
FET g AR T GIEAT WA G FaT @1 fw
TTfEY FEHT A a1 e arfed |
AfFq 98 quES 1 a@ #} faegA
gre fear w1 ) 99 4T ¥ gRY &
g UF R AT G2 S gHIL Afve-
A JAT FX qrfeEa ¥ @ faam
IqF 915 TG 9T gH @R A Siewe fwar
o7 sl @eq § gEETe WA HAY A
7 ¥ ww I gu Fe 7 ag fm @
aﬁwmrﬁaﬁ gAR AT A g |
AR "W 4G fFoag ofew &
aﬁafnﬁém T E, A # ar
g & T | IgF T AR qraES
it 3q ofEr &1 R FX R ¥, 399,
3T 7T $eeA dFeT ¥ T o MW 1 gAR
g TR W WX IR amdr Sy
mafeat e @ 9, wgfedl &1 e
F Q@ 4, 99 e F o arfFr
W qF HOA 9T W g & | I H A
F & ar ad) AW A Y
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o aF a1 7 fFami 1 Y I Y,
AT TS ATAL T T T AT FAY
w47 fafady snfeed 1 & s ¥ afeT
@ @ uar } fF aneE sieeaEd &
RIAFTaFMIIqUE L WA
F 3@ FT W T F7 gATT A A
¥ A% S § 9T 7@ qra & fw A fadh
T % 29 F1 441 &7 7¢ qfew 77 armt
1 fFaemem ¥ 12 %79, A9 I &%
feam ar | 9T T ged wfed € WY
gt o gAY avw & FEy 97 fFoaw
ATy 7% 7R €, 77 qwTEen F37 F fo
a1 TEE AT ATV 2N &, AT
o &= 1§ 97 afRa § ¥ A g
S T FT WTEAT FATT 92T & | A
o fFRE O AT 39 g S gy
AMET FT OFATD AITD WHIAT §,
T TTfAga &1 gATH SErd
querar &, @ 99+ g 9 F@T adiT
fear o, T fom gEmR AEem
gAY w@d w3 |

i OF g EArE Sew W
g o1 fomaT it a% #1 q@r @
I FFT | T I 7 92 Iy fad
i g 9% g | ww fegw ar
oa1 g1 98 WA § f@ ofeam
¥ IY AT M 7Y F7 TE
ERM AR g qE° T AR gl
AEICT ST I # G, T q7 a1 aTfea
¥ wew ¥ g7 ar @t "X fear
grm 1 mifex sifFae &% FaT @r
§ 7 F4f gE wraen IEE 9fq g Wi
vl ¥ faell § & 7 9wy Aifq aar €
UF aTF Al dg d9 F qY AT
qEAET FVaT MR GE qF FRA-
F{FT warts F ({§w AT T aw
FL I7E A F1 S awr §, avg ag
A a1F g FeAT £ 1 T o N F
A E Tfer TN aw ¥y
aoft wig F A F § | g wra
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fFaw QET T § Y gAY WAt A
AARET  FT TS & 7

T S GREATE, AT A THE |
gak ad X faaw o @ oy §
I ghwar @ s afs Fv-aaaw
aifFea@ 1 7w g A% fF g
glaadl 1 9 7 T gFT § AR
FEIT T3 X T TATA g qFd 2l
& afY sgar fx ew =wr miesae o<
AT FT F | A miferear s AT
qIR T AT FT HG9 GAH TG A
& FT FY T AT T STaTg AT ¥ AT
g mrfe arfsreara qera q Ao &1 f
gifferm awaar & fF ag & ar oFw
o T owE g v oFma
g for & wfm fx o7 ag gmma §
aoEr fF gW OF WA s9g F%
qif¥am F f@ars 1gw q@r 4w ¥
FE AT FF AT A AT AT 24T A
ST FT IAR! FTATH | AT T AT ERO
f aferr 3 oF a%z 39 G F AT
g ot fo guemml F 2w & e
AT E 1 AT TR F E, AR GAR
g9 ¥ Amyq o §, fF S arva g
¥ TET 3 T 9 "9 LA q oA
FO & o gw g =z ar dra
4 ¥ 1 77 AY WA w7 fFozw
i3 ¥ A weww 77 2 §, 7l
SETA F1 Adr mmaAr S g A
NF FAAE AA 1 F 7 AIETT RO
ar IFFT FArF frar s

mafaq & geem wolr & wFm o
AT ATT T € AAF #7 27 &, 4777
HEINA FT W & 1 AR AT AR
TTAT AAT I F A A FT ATIAT
TAR, T AT @ q| A TG
I B TR | FeE g S
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2 Afew & frda som TR £ fF

TF AT wqeq © F frasir a7 )

st go wYo @AWt : faEAmh ¥
e AT | & A Jvgan § 5 F farsh
7 wifFem & a@rg 1 AfE SR T
T+ & 4 v gw g8 T SO e
g W T amog afdefa gk
faers §, a8 #57 Fg @@ g g
& F &, 7 O T g faodr s
q T, A F gAR WA A T @ 8§,
9 g @Far § f5 Tg o) T FifF
s fifeT 7 fadt 1 afew & o
ANF FRAT § H WY I qq g
gfF o r A agfax & L @
FRORT giaaTe, S "9, I8 Jw
A A T | Fawma g T g
9 & ¥ gg @19y 9ufgd 5 g few
g 7 I A FFF FL )

@O T # wwt feww wiEw

F A F FEU ARATE | ITH AL H
qET AT o g e H K
ST g fF ag gaaen 7 awdt §
T WSt 9% | § ag @ A T
fr quma gedl WX faefed @ W)
fer ard Fifs ag qufer 48 )
A Il T FW § T gAR faered
ar | g wifgd | et gferw A
agl 7@ far sd AWK 9qE q0E FQ 5
T A€t WET § B T & & §,
# gawar g fF o8 A7 @ AT
qgaT gATE 48 ¢ F o & faes
FW & fol o wra i F

foamr & T ATE WY, AR T TR
fe gn QT qEEer &9 & fad
dare & soTC QY S gRMT | gER T
SATGHT a7 § A% TP T T A
fF SR 99 &7 a7 A1 W @ FE-
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I & gHIR WA AT RE To@ AT |
wfe< FAaed ¥ g7 §I @ | IR
qE TOF F ToFY ST JUfEd | 37 Ak
7 @16 dR ¥ MAg aa aF Gy
Fifaa & 7@ 3T | Fre, aver, ey
AR T FAA AT HqEfAaT 9
T TAT FX I AYAT GTATSTATET ST
T FI qUIEEA FT WET W' GATY
HIT T A

wfag & g =ga g 5 grd
g @fy ag :rér gt aifgx v gm
felt 9 g FX FfF F9 ¥ w9 9
TEL AT Tnfer fF AW F oA @)
fF T gAR I FAATEX FE g
F EH IHFT TEEAT T | TfEE
&t N Aifx o & ag faega @ |
qg & TATI, SATGT W SAFAAT |
g T T & 1 A9 & g HUY I}
F) FATT AEAT & | § faw e fa
T qea "t wrw fazae faad,
sTzaTEn £, fF gAr agr gfra v @
&, gar famifeal &1 arerg T9T€ o WY
&, faeftedy &7 qrare agrs 51 W
qEr A4 & fF 9% Fa@ qETE 9 I
F AFT | FIFA A TAE GAT | TIH
Q7 T, S0 AT A A g, A e
Y JT T T FIW @, TG T FH T
W § w3 FY g Afg ;a0
2, TOF 9 § 96 Q% § qura el
FT TAEIFO QAT LA |
Dr. L. M. Singhvi (Jodhpur): The
fedlings expressed by Shri Nath Pai
are the feelings of the whole House.
He has spoken for all of us here. We
speak in sorrow, in anguish and in
anger because we feel that these
instances constitute a humiliation, an
affront, to our motherland. I  am
-quite sure that the Defence Minister,
whose patriotism is unquestioned, and
whose highmindedness we have on
many occasions applauded, will join

with us in expressing and in sharing
this sense of anguish and anger.
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The Karen outrage, as has rightly
been pointed out by the speakers who
spoke before me, is part of a sinister
conspiracy between ‘Pindi and Pek-
ing, who are hoth committed to
mutual aggrandizement at our cost.
The question is: what have we done
to repel these designs for aggrandize-
ment? The question is: how well
prepared are we to meet the chal-
lenge, whether it is on the military
front; or it is in the matter of
internal security and destroying the
espionage rings in this country, or
indeed in the matter of meeting their
diplomatic offensive; for  these
armed incursions by Pakistan are
accompanied by diplomatic offen-
sives. We would have to pro-
vide a comprehensive answer to the
Pakistani challenge which is exe-
mplified by this intensive offensive
which has been launched by them.
The ambush is only an inaugural
arrow and I feel it amounts almost to
a declaration of war by Pakistan
against us. It is generally by the
mis-calculation of trigger happy ag-
gressors that wars are brought about
and we should leave Pakistan in no
doubt that any such miscalculation
would cost them very considerably.
We should also harbour no illusions
about the possibility in the immediate
future of a negotiated settlement with
Pakistan, We should clearly see
through their game and realise that
there is method in their madness and
we may have to meet it squarely on
the battle front as also on the diplo-
matic front, We should also tell the
Western powers that those who exult
or connive at the adulterous embrace
of Pindi and Pecking arc doing so to
their own great dis-advantage. We
should leave no doubt in the minds of
western diplomacy that even suffer-
ing and tolerating or encouraging the
newly emerging relationship hetween
Pindi and Peking may cost them and
the entire world a great imbalance in
the world power politics. We have
been subjected to kidnapping of our
officers and of Indian citizens abduc-
tion of women, lifting of cattle, am-
bushing of our patrols; infiltration
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and incessant firing as was the case
on our eastern borders, in addition to
signing away to China of our terri-
tories and wanton attempts at wide-
spread espionage within the borders
of our country. How long shall we
tolerate all this and remain in our
posture of being a gehtleman? We are
losing respect everywhere in the
world by a weak policy in all these
matters. It is time we declared in
no uncertain terms that we shall not
tolerate any of these incursions on
our national sovereignty.

I shall conclude in
Sir. To add insult to injury, Pakistan
has always been carrying on insiduous
propaganda and has always Dbeen
subjecting us to an adverse world
opinion or at least to a doubtful world
opinion about our case. 1 should
like to draw the attention of the De-
fence Minister to latest Pakistani
manouvre. This morning Pakistani
radio announced that there was an
{ncursion from the Indian side by
troops, a battalion strong and that
the Azad Kashmir forces successfully
repelled these incursions. We would
like to know before the rest of the
world knows the Pakistani story, and
want our Government to come out
with a true picture of things so that
Pakistan is not permitted to confuse
issues. As if this were not enough,
we have Mr, Bhutto’'s bewildering
gyrations and wanton prevarications.
Is it not time that we reorganised the
entire machinery of our foreign pub-
licity? Is it not time that we made a
real, dedicated effort to resuscitate our
foreign publicity from the morass of
inactivity and indifference into which
it seems to have fallen? I think it is
necessary for us to study the modus
operandi of Pakistan in its relation-
ship with us. It is necessary for us
to see how they have been adopting
consistently a policy of hit and run
and then to sing the nursery rhyme
of oppressed innocence. We should
try to expose ,its game and we should
try to show that the silk road of
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which Premier Chou-En-laj spoke re-
cently in his speech to the West
Palfistan Assembly is a silk cord to-
strangulate India like the cloth which
was used by the Thugs in medieval
India. We should expose their game
in an effective manner all round.

I would like to pose a few sug-
gestions just for the  consideration -
and reaction of the Minister, because
the time at my disposal is very short.
[ would like to say that the border
security should be organised in a
much more effective manner than
has been done hitherto. The border
people should be armed with and be
trained to use and wield those arms.
We should have strong guards on all
our borders, and we should also
as far as possible mechanise all our
extensive borders with Pakistan, so
that we are able to give swift and
prompt answers and rough and ready
retaliation to Pakistani incursions,

Those who believe that Pakistan
may yet come round and that the cor-
ner may be turned in the relationship
of India and Pakistan are, I think,.
in for disappointment and disillusion-
ment. Let us not allow such illus-
ions to hold our progress in the field of
self-defence and in the field of vin-
dicating our national honour to ran-
som in anyway. Let us make a real,
massive and dedicated effort. and
spare no pains or secrifice for this
purpose,

WY qF (|TONT) : A Seme
wgre, ot amaars oft N sEE " g
& ITFT qHGT FAT § A ITE AT
w ot §7 g R §wET 1 WR
IT AT F AR AT Fogr AR W
e TE gF AR AT T WE, A g
wryer =t aTafag w1 § fed s
SToy faerft | oo < ARl @1 ax
=t sgror 9o fe av fF & At
g & wem dfer gfm Al o A A
oI 1
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AT @ge 7 g fF g Sa
weTy F1 2w & 1 & &, Afed gura
2 T yarT W) faEwsft & o A
A RIE AN TE AT A
A TR T fFw aw amer fear
a1 ag gd @A .few 1 arfrem
¥ A oTIA I g [® T far
& zwF Frwr gg ] fF e & -
& Frefad § gorer g Wt |7 ) 9EET
g aw Y foer 71T 7€ avw wmow |
Sfa 59% @12 919 UF ATE AT & W)
Q¥ Feafowr gdr &1 oife-
@A F I THLFT A AR G F
FTHTT 747 ¥ fo wa A ferwa i 4
M AT U AqTE A I+ g fgmmd
T I d92 g i gwa aform
T QY THGE T T W@ E | QU T,
1 fergem o ® ag @aw mml
Cile

“Pakistan has engaged a large-
number of Chinese engineers and
military experts. They are now
camping at Koteghat in Comilla.
Chinese are seen at Navkhat.
Pakistan is massing troops on the
southern border.”

TOF TEA % FFET F1 0T H 0 FII A
I A1 | ZHY " 9 fF s awa
a mfFea 3 S@ F era frerar g

o7 | TET M F AHLET ¥ g

faemar o7 €@ AT 7D FT F2OT a9,
AfE T 3T AT A AT I
*AEA AL AT | TAT TEA | T gy
fasmar 1 o wfeene e @ fF
o fret Avg e foar ) gafag
FH F1 GIY GZF TN F T F) g9
FTAT AT HR FTHT T ME queay
TE @A AT AT | IgF AT R
T BT ATIA FY H €T 37 71T |
T 497 qUZT A Fr A7 v 98 F oA
ATET & THIAS ATEA AL @ | BH A
ey fF @ fag g AR &%,
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afe g Ta fog ofaw o won
arfge | oifFeTT F HET S
forar o 3T & | TRIWT R W W T
gfed TRM &G a1 qifeEE # R
B G fFam Ao gE § T %W
TTH AT A g OF &Y T 9%
g o+ & 39 graey § faaErt v
AT ATEAT E | T S X gASAT &1 AH
q &rar q1 @Y 98 TF a6 AT 47 WK
o fegman a1 fF gad avw o1 @
g @ gFE Y T g wT Ay
e sfagre & wa FaT A1fey | 78 FEAT
FTEr T & fF g F AT § 1 O
vt & &1 gArdr foew et § 0 &
FgaT g f7 =it gmrafeg Sft  Amoor
& garer fermg agdt @ o faaresre S
& wrawr ¥ gArd ferma # g & WX

EHIR HR7 TIEHAT AT & |

oS 30 #7129 g, Sfea ot awe
o7 97 7T 0§ IAF g9, IR
AT AT fexgt saET 4T wEdr §
g muEt fyawrdr § o agdr & fF
guTy mmefat &1 Fezar fzar #@e AT
gger a8t faar | me wiiEE gwy
T a7 Zref A T § | EW AL e
T Ty WA ZAT FAT TR §, Al
T qZ EATL A A &7 BT GAAT
aTeAT § AT EW T A g g &
F=I0 A2 7 TEA g i F 0w fowa
fafaezy &, zwr qevAT anfersr aEY
I WIET | WY F OE 4T A1 5fa-
gm vawr  fmEron A7 s fw
SEM T TR FAT | ¢ mEET ¥ a9y
9 78T & | 9.9 Ho aoe & fow wfaw
&ay i s f @ & e SfE oo
aar far 7 ft ag arfeet 5= i
zq% fau & 9w wgE &1 9 TG
a1, & za+ fau gfeq o ¥ g A
A9 A g, fqmE Fw A g
1€ T T | TA F A G #
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faar, == Fr Aifq §r 777 , T
AT F740T TAT 21T | AT FAR FA
Ffza afefeafa & 1 afww ooy gfeq o
FT qUfEET & FTO AT R

F AT AT JWLERT & AT FT qTHAT
FAT & | THRHT qOAT F99 F fAU gEEn
M AT TR TAT AT AT WG
¥ §TT T qI AT AAEAT g 1 THA
21

g wred & fa oy Afy gy
STU f ST AT gelT § a9 ;T 7 21
T WA AT g T G § AR q
1T §AT | TAT Z1 79 AT FogTT A7
& fam w=1 ST fF v 3w R
71 fegeaTT #r oo |

Shri Sham Lal Saraf: May I know
if you are restricting the speakers to
the signatories to the motion or
others also will get a chance?

Mr, Speaker: I am not restricting,
but am just giving preference to
those who have signed it.

Shri Swell: Mr. Speaker. Sir.
within the time that you have pres-
cribed, I think can only make a
number of submissions for the con-
sideration of the Defence Minister and
the Government of India. I may make
it clear at the very beginning that
I make these submissions not with a
spirit of criticism but with a cons-
tructive spirit and the desire to see
that the Government does something
about them.

In the first place, I want to submit
that the Pakistan Government means
business this time. There are a
number of reasons. In the first place,
it is clear to everybody that it wants
to create a situation which will ena-
ble it to revive this question before
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the Security Council in the month of
March, as the Foreign Minister of
Pakistan has declared. Mr. Chou
En-lai has stated before the West
Pakistan Assembly on the 24th of
this month that there is a new deve-
lopment, a big stride forward. What
is that new development and big
stride forward? It has been explained
by his lieutenant, Mr. Chen Yi in a
discussion with some representatives
of the Pakistan Government in which.
he said:

“You take Kashmir and we take
Taiwan, but even after that we
shall remain friends.”

17 hrs.

The second submission that I want.
to make is this that we should under-
stand the meaning of this word ‘in-
trusion’ in its right perspective. 1
submit that it does not mean simply
the intrusion of a number of armed
Pakistani personnel or a number of
Pakistani soldiers or a number of
Pakistani planes, but it may also:
mean the intrusion of Pakistan either
by itself or through its collaborators
on this side of the border,

I know about my side of the border,
the eastern sector, a little more than
the western sector, and therefore I
would confine my remarks particu-
larly to that part especially with re-
lation to Assam. I want to submit
this for the consideration of the Gov-
ernment of India, that Pakistan is.
today planning to stage a situation in
Assam which is similar to the situa-
tion in Kashmir. Today it might be
a cry for taking Kashmir, but I warn
this Government that in a few years.
time if they do not wake up to the
situation they will be faced with a
situation in which the cry for plebis-
cite in Assam too will be raised.

Sir, I would like to take a little time:
of this House and mention a few
things that have happened in Assam:
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during the last two months. I do not
know if the Government has made a
sort of a calendar of these happenings,
but with my little knowledge from
what little information as I could get,
1 have made that -calender, It is
clear to everybody that Pakistan has
got collahorators in Assam. It has
been established in this House again
and again and admitted by this Gov-
ernment that the Naga hostiles are
working in complicity with Pakistan.
It has been established in this House
again and again that there are hund-
reds of thousands of Pakistani infil-
trators into Assam. Then, I am sorry
to say that the people in Assam to-
day talk quite currently that Pakis-
tan has got colaborators also among
a section of the State Government of
Assam. I would like the Defence
Minister and the Government of
India to put their hands in their hearts
and to admit or to deny these things.
There are the stories of money hav-
ing passed from Chinese sources and
Pakistani sources into a section of the
State Government of Assam for sub-
verting the law and order situation
especially in the border areas of
Assam. I have been told on reliable
authority that this matter is engag-
ing the attention of the Government
of India itself.

Sir, I would like to mention those
things that have happened in Assam
during the last two months. I wil
read them out because I do not have
the time to go into the background
On December, 30, 1963 Shri Laldenga
and Shri Lalmawia, President and
Vice President of the Mizo National
Front that has been demanding se-
cession from India, were arrested by
the police of the Assam Government
after they returned from Pakistan
where they had gone for negotiating
arms with Pakistan. On 5th Jan-
uary, 1964, Pakistani planes crossed
into the Indian border in Tripura.
On 7th January, on account of the
alleged misbehaviour of some person-
nel o: the Border Road Organisation
and the Border Security Force with
women in Mizo Hills there was a
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clash between the people of Mizo
Hills and those people in which a
major of the Indian Army was killed
and a young man of Mizo Hills was
also killed. In this clash we are told
that the people seized away a num-
ber of arms, rifies and ammunitions
and those rifles have not been traced
even till today. Again, on Tth Janu-
ary, Mr, Pahlira, Secretary of the
Mizo Union, the biggest party in the
Mizo Hills, gave out a sort of a
threat that unless the Prime Minister
agreed to meet the representatives of
that party by 26th February—that is,
yesterday—the Prime Minister would
be responsible for the consequences
that would follow in that part of
Assam.

Then, on January 7, the Naga hosti-
les raided a village in Jorhat called
Gamarichowa. On January 11, the
Naga hostiles blew up a bridge on the
road linking up Imphal and in Mani-
pur and Kohima. On January 12,
the Naga hostiles fired at six posts
of the Security Forces at Kohima. On
January 14, the Naga hostiles am-
bushed and killed three security men
of the waterprotection party in the
same area of Nagaland. On January
15, the Nagas ambushed and fired at
a military convoy, killing two secu-
rity men. Again, on January 15, the
Nagas with machine guns and hand
grenades attacked two police stations
in Mao area on the imphal Badarpur
Road. On January 20, refugees who
have now swelled to about 100,000
started crossing from East Pakistan
to the Garo Hills. I shall come to
that question again if I have the time.
On the 7th of February, Nagas raided’
a shop in Amguri area in Assam. On
the 6th of February, 100 armed
Pakistanis fresspassed into Puran Rag-
baria area in Tripura and attacked
an Indian party. On February 8 the
Naga hostiles killed five Nagaland
officials in the Tuensang area.

Then we come to the most fateful
day, the 17th of February, when the
incidents in Shillong occurred. After:
the discussion here, I have taken the-
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trouble of going a little deeper into
the matter. With the co-operation of
a section of the State Government of
‘Assam, a party of the Assam State
police created a law and order situa-
tion in the whole of Assam. The in-
cident that occurred on the 12th of
February appeared to be an innocuous
thing, a clash between the people
and some policemen because of al-
leged misbehaviour of some police-
men with some women, and the mat-
ter was stopped there. But,  soon
after the 12th of February, the State
Government at a very high level
meeting decided to take action on the
17th of February by sending armed
police to go into the bazar to knock
-everybody indiscriminately, spit on
the face of women and men and to
beat up the people in the bazar itself
to create a law and order situation.

Now, you cannot say that I am
‘talking about that because it affected
my people. T would like to ask the
.Defence Minister to go into the
papers of that day. On the same
day—the Home Minister, the whole
Government of India, everybody is
concerned with it—on the same day,
on the 17th of February, Pakistani
slogans were raised in Nougong dis-
trict. On the same day, Pakistani
slogans were raised in the Karimganj
sub-division. On the same day,
Pakistani slogans were raised in
Dhubri. On the same day, Pakistani
slogans were raised in  Tezpur so
much so that the Government of
Assam was forced to impose an order
under section 144 of the Criminal
Pro~edurc Code in Nowgong and
Karimganj districts, Well, you can
imagine the situation, Though the
people would not rise against the
‘Government, it is easy for a handful
-of the policemen to go to the market,
commit misdeeds and create a law
and order situation.

I would like to ask the Defence
Minister to look into the matter. 1
‘would like the Government of India
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to look into the matter. I have many
other things to say but I do not have
the time for it. What I would like
to say in conclusion is, you must do
something about the situation in
Assam. Either apply the pruning
nife or the axe as the Government of
India is doing to the Kashmir Govern-
ment. Unless and until you do it, I
give you this warning that the day is
not far off when you will have a
similar situation in Assam as we are
having in Kashmir.

Shri Kapur Singh (Ludhiana): Mr.
Speaker, I will not go into the facts
because they have already been gone
into by the hon, Members who have
spoken before me. Besides, they are
not in dispute. The facts out of which
this motion arises relate to a certain
incident which took place on 2l1st
February in the Baramulla area on
the banks of Kishenganga. Those
facts are admitted and not disputed
by anybody. Added to these facts is
an other fact to which a reference has
alrcady been made in this House, that
is, a certain news which Pakistan has
broadcast, I presume, this morning
and which is now current in the
bazars of Delhi. This news is to the
cffect that Pakistan claims that, yes-
terday a whole battalion of the Indian
arm.vA attacked Pakistani forces and
that we were repulsed with heavy
losses. I would reqguest the hon.
Minister of Defence when he rises to
replv to this Motion to make this mat-
ter clear so that misunderstandings
are removed,

Before procecding further I should
like also to remove certain misunder-
standings which seem to have arisen
out of the speech which the hon.
Member of my Party has made. An
hon. Member from the ruling Party
seems to have got the impression that
we have certain intentions and make
certain claims, On behalf of my
Party, 1 would like to make it clear
that we have no intention of turning
any misfortune of this country or any
crisis which might overtake the ruling
Party into an advantage for our Party.
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I also want to make it clear that
it is not our claim that if we were
sitting on the Treasury Benches we
are in a position to solve all the prob-
lems that face this country including
the problem of China and Pakistan
either within six months or within six
years. [t is not our position that the
individual Members of our Party are
in any way wiser than the other hon.
Members of this august House. Our
position is that individually we are
less than many hon. Members of this
House and collectively our Party pas-
sinnately believes that the policies
which they advocate are in the best
interests of this country, But they
d> not claim that these policies are
the only correct policies and that the
policies of others are either miscon-
veived or dishonest,

Having made this positicn clear I
would like to say that our attitude
with regard to the problem which
stems out of the circumstances ot
this Motion is the same which is the
national policy, namely, the policy of
unb-oken friendship with the peoples
of Pakistan, no matter what happens.
Even if we go to a hundred years’
war with Pakistan, our attitude
towards the Pakistan people should be
that they are our friends and that
they are not accountable for what
their rulers and their Government do.
Towards the Government of Pakistan
the policy of our Party is that we
should always pursue the end of
peace through peaceful means, if pos-
sible, and through other means, it
necessary, and that firmness should
always be the keynote of our policy.

Having said this I should like to
make certain observations which I am
persuaded might help the hon. Def-
ence Minister and those who sit on
the Treasury Benches to formulate or
to reassess their own attitude towards
what has been hapenning vis-avis the
attitude of Pakistan towards us. 1
want to say something about the
ethics of revenge. In Islamic history,
ind in the history of the Arabs, the
oncept of revenge and the ethics of
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revenge have played a very improv-
tant part. From times immemorial,
it had been accepted in the Arab
society, even before the Islam arose,
that revenge was a legitimate method
of settling grievances of individuals
as wel as of groups. When the foun-
der cf Islam came on the scene he
revolutionized the whole society of
the Arabs and consequently those of
other -countries that accepted Islam,
Those who have studied his life and
his thought know that, the founder of
Islam was a man, not only of remark-
able talents, but also that, he was
essentially a man of peace. He
believed in persuasion, that through
reason man could be persuaded to
accept what is right; but he was also
a man of his age and he belicved and
declared that where the other party
was cussed, where the dissident was
unreasonable and unrelenting, revenge
was permissible. Ever since that time
the concept and ethics of revenge
have formed a very dynamic concept
not only in the Islamic polity but In
In all Islamic governments and in all
Islamic societies. Therefore, bhefore
we can formulate our own attitude
towards Pakistan we must understand
the psychology which permeates those
who now stand opposed to us.

I will not go further. I am not
suggesting that the Government
should adopt any particular policy. I
suppose that for this Government to
adopt the policy of peace is the best
pelicy. I also accept that war, the
ultimate weapon of pursuing peace, is
a very very difficult decision to make.
It is not a matter on which I would like
to presume to advise this Govern-
ment. But I would like to tell them
that this being the psychology of
those with whom we are now con-
cerned, it will be better if we give
a second look to the methods which
have so far been adopting in dealing
with the situations that have been
recurrently arising out of our rela-
tions with Pakistan.

Before I sit down, I would request
the Defence Minister to answer three
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questions when he rises to reply.
The first question is: Does he think
that the incidents on the banks of the
Kishenganga and the incidents with
which we are concerned now and
which have been succinctly placed
before this House by my hon. friend
Shri Nath Pai, form a pattern which
leads to a well-conceived aim or whe-
ther they are merely exhibitions of
ill temper? My second question is:
If they from a pattern how do Gov-
ernment think that they relate to the
current political scene in which we
are now involved? The last ques-
tion which T would like him to ans-
wer is: What do we propose to do
about this whole business?

Shri Bade: Does my hon.
want war or peace?

friend

Shri Kapur Singh: These are the
three questions which I would request
the hon. Minister to answer.

&Y werER e (faseie)
T WERE, TEEA &1 AW § a6y
9T 97 ATPHE FRTHT 97 ATFH,
qEqTe AT FATRINE Kl AN GZATG
&Y E 2, 27 99 ) T w7 qF 9
0 AT FY T AATAAT HTA qTE ATAY
g, St I mFEE e ¥ T,
wafs 3% ak # wfww faorg foam o
T a1, F99 agEiEAty & afgam ¥
q ) | ag i wre F faeit 4
A7 IF IF q9T qG F2T AT, TgwA
AT AT F FT A R g, AT &
T fAsl swE & W™ 9T qw F
wg F% o g fE fegem #0 gy
9T g9 T TAT FizT mg TR gy, A
TR g fergee &1 q@E Far
& \ fag @ete aal a1 gfagre wrer
wfa Z39 ¥ AATAAT FT WeAE FHTO

2

TFETT & a9 F 9741 T4 399
FIE 9 gwan o, fam qeg & gdlf
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qiffear # 3 w17 & gATETE g
w® ¥ W@ ¥ avEfaw IuEw
weE & fou faw avg ¥ aifare
g X WTEHT FIT F74 T84 &, W9,
frger o ofrel e § A e &
T qrar ® arfgear @ o §, w8
feq a7 & W@ 9vEr 97 wwEr
& a9 R & ug g v g | e
Ty & g gFae ar sfems, |
sfg o #1 Ifem, afer @ @@
sifer & wiake &1 siaem e
T AT FT IF FATAAT FT ET IR
f& g vF may =7 fergE FT BT
9T T way 2, S A% TEE[
AT THAT T AT AR T IAHTT
®qQ ¥ vEW, A9 A% g fegena &
e T AT AR A5 &M

wler 3l @ =g afeena §
o7 AT H AT §AAE 2, A& (9
UF 9T 97 AT qfEET w8,
o 7 FREAT F AT ® /Y AEsaa @
% T fAEAAT 8, a8 @ Wradd v
fa<ia, WrrEd 97 grEE AT S |

st ot gy afveg § aife v
F fazar w7, o1 30, T AT 9 W@
CIEAEE e R E I e T (O §
qiffFam #1 EHmET T AT @I
ey 57 w7 & 1 & modr v ®
T FT TAY A § & AT F ATHA 98
IA7 TEAT FEAT §, A fF 91T 7
F fyvere afafafy, «f qeeR &9
ST, 7 gre aftag # faar o gRw
g o T fF feed dxg @t ¥
qfFETE 7 QYoo AT VAT HHTHT
97 ATHA (T & 1 T AT A
#1 uF ey wifaly ag 77a1 &,
dY ag dean wgp gl w1 Imad
¥ fom 4, agt W AT & fag o
Y oF aga 7@ T £ 1w dm A
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#9940 AR AR § TF
&, 98 3 Wi ¥ do1 @ "
97 & o fa Y feafq & 9 9m,
Tg a9 §AA § AG AT

R fo, o gz fag, & woor
F T F7 UF AT qIE FT AT
AT WR I F7 F ag S
qafas wamAfa &1 af=mas & 0 F
FEA AT {4 G wew IR W€ £
3 TAFT g mAEfe & afemas
gl &, At vAw gra anfmT ¥
AT | FAA I 1 A8, afew
"I 3 A7 FT 4 Wi § F 97 g
s fa AT § A 2 R oz
T HIT &1 AT &7 a4 A9, THIT I
frmer @ e v, T ww g
SETT FT O AL F, gATe A7y fafred
MIEAS FT FE ATAFTA AT &, FHIC
fafredr ¥ 33w W Ry W@, ar
WT7A FT S AU 38 qr9q7 & fa
ferma 21 &, F97 wE §vET #Y
qfE st &for g1 € & fF wg g A
& feufq g0 7 &, arew =1 feafa & =Y
@ | W AT fay 1w Faw
|TT AL 47 WX 9% @7 § w6 faan
ge & ag Fe e g fE ogw At A
ag feafq Gar #v) wifee f g Fa=
=g F fea™T § 7 77, afer ww gw Ay
arrw &1 feafg § o mT =ifew
& T R € T A g A e
FAm A @Y 7 ©, su femfg X o g
T @, afex W@ 1 Ao v feafy
o wrAr =fgm | i gw aafsa
wAEfT  ATST FT F T qAA |

et aF EATR &W ¥ qfeer #
Fratfeal 19w &, & 93 g@ ¥ @
9 FIHT K1 TG FI0dT FT OF @
STOl AT ATEAT § | AR, (&R H
& & o 9w el fr @ 3§ aee
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& FT A9 gU iFwAE F1 dEqr [
& AR Y far aredte & wa €, wn fae
¥ aradre ¥ wafy W @ T g,
Ty A AT wedr 9 g

17.20 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

HUE, YRR & NI FT GO BIEY,
98%Y § fzuy mar |+ ®EEdr QREY H
S {1 J1e THHT T KA A9, qE7 ATAT
2 3@ § Famr g fF g &,
Q&R FI T & H AT IEURE F FT
wT g mfaE ¥, T den
§ AT ¢ AT W¥e o %k &t faAr
THIE & TEd aTo IfEEAET 4 IAHr
FET ¥§ AT ¢3S A1 | ToAT agy
g N, 9iF &1 W@ F O S
qfFETEl At WA § g, WiE Ad
TYET AT ATHT F G AL AT
qu H ag %A gu 1 a1 Fq K1 THIAT
T X arfweTd F w0 (e F WK
&1 21 gry g w9 ferfa ot s
feqfq vt =<y o7 WY 9 e A
31 517 g WTE qEATHT A1 AT A §
ﬁ@%gqé,ﬁtmmmﬁa‘r
e § wffem § 71 #1820 §,
iwom%mqﬁaﬁmm
TR HAT F g1 A9qq ¥ | T A
I ST WK TR & g7 7 |

# @ %1 g feomar § A< K9
T AT I AR TR F A
e 1 fF ofew™ @Y & aw
TEGTE FT AHHT 9T TH Rt qiem
mar ot | fegmmm 1 oifade ®§ o
TEAT =91 IS AT | WRY FToav |
IEH ©F "WIeT @ gwoar fw a)
o= aTge @ ¥ | qg arfEaT F
U TH A FY 419 € | g BRI ad
TETE FT GHT 9T FieT- 747 97 )
I9 918 ¥ fasd 1 4T At i & ¥,
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F X AT F 91w AT &)
feeft @ AR gor gar @ Wk A
frar gar a1 wrd W, wa
", T W F fAu gw agT o
faeelt o3 #1 Jar@ AT R E 0 @
WY A IF WAL qreT 74T 91, IF &
TR ATIATHT F1 TAF 4T | oW
YA & & v qgem s
gfeam= o 7 w7 f5 aweam w0
AT T AAT 7 AFR FT 5ATH 3
fF 3t o oiffeT@ gwis @<
g AT T H Tew ougw % feafy
W A FT q A AT, FE FE AR
gFar g |

& & TF AT A AR i
g ¥ foo mats & miFe &
A O AEATT F FA MO F orRE
984 ¥ 0,30y FIHA U, TET 7
QREA F T F7 0,589 BT T | AT
¥ WG IR FCAT Q¥ F 38,50E @Y
TG AT 1889 § TF FT Yo 9 I TE |
FIAAT F FEC AT Q4] F IAR
Hear 33,954 A1, 9 I 9859 § 7@
FL 39,0¥8 F T | ASHT F I
V¥, 439 ¥ I FT &9,5%0 B T |
WY AT TN AN FHS § B orad
@8 fedt gf wraw  ®v & ar TEr
;T O

TYY FFTH FT ITHER A HR T
S g0 & 7 AT W TEAY AR E
AT ST FY WGAT FT A T T2 qHIE
FZT AT § | TF HAAT F7 fwara o
Yo To UHo FTdT #T fo@l &, 19y
Y 931, FE AT @Y 92T, ‘NS T2
&9 &t T’ | oF 9zAv 99 F fAEy
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M fF Oy o W gw At fafady
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¥ oy T A AG w A P o o X
21 fF o afesr 3 fafedr S
A gw @ W A, wfgar A A wi
oA § | FEEIE A A v
A FT IAX AT AT Yo To To el 7
oAt e foraT § fF 3are & qre
o F A AT AT A TR FA@T AR
AT FT F3 fF < fafady wwr §
A woA T gg E fF Fre Sy
qarifeal ¥ 9o AT FT F@ AER
&1, WL qffeaE 3 Frei o gaar
femr & A1 e &Y fafad R
A fAqmEz F A g FOAT AqAT
aifgd | T Ao To UFAo FMAT 7 LY
ST #Y A fAEr & 1 3947 AT agt
F A T AW qdar @ | AfET [
W FT TTTA TAAT 20 FT {240 E, 70
FRAC F faar § 5 frqay 78 afvomy
) oawm ¥ A wrar (v O
fFar T ¥ 1 WS WO G WY
s guEerE wg ¥ oW & g
s g fF ag feafa arfeear i @
¥ o @ @ v fo fargarer @Y
&Y mfemt g g1 99 § o7 WK
oF &Y UFEl e ARy § ar g
A GTAN HAT FT @S g1 FL FgAv
Tfed e ara 3w feafq &1 @
TG F | gH FT @A W F qg o
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ot Y HEAT FaA &R AT@ W TR
¢, SHET WY T AT RO F1F
freFTeraT & A §ER 93 & gIF WINT
¥ I7F W W Twee wEA AR F
feed ¥ 3 IATM AW @, IaAv
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gy g @i gftar F e gy
Y wefed | 3T Wi § I W e,
9 3 WTAT A g A, e R WM F -
Y Y T & gEA, oo 37 fawarg
g
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o TR FAGT fga (Fr@ias ):
Jureme HEied, fow fawa oT gw qm
g T W@ &, JOFT UF qAC T /A
g oR gua Afa 1 ) & FEw Afa &
98 9% T | 918 gEerd fawi ¥
WO §Y, AR AR wI § g1, g% 5
g YW T gRUT FAT W AR
qre dTe FT 9gA T §, TH QO A
¥ g w7 § | ) oy Srgat
F1 3 &7, F:Y AF F 7= gAY Togd
¥ GUHE F7 4R, FEY HAGT & nfF-
@ F ufy gen ofwg § @ S
A g7, gAm 2 agw gH AW &
form &1 AT grET § {F FA qvoEw
gt F 98 oFsy § B T ¥
e &, T FE oFed &, AfFT o
FET faRat M WA & gurd qraa
Y T AT & | IHFT A0 A ST &
fis gl O @I UF U HTO & el
Y, FAT T G TER I, FHT avfre
o AR F qTF O T T AR qQ
greT A WAL FHC 9T T wyAv &7
afan & a7 T FAER § 1)
IGF! AR W HR q@AT g 97 |
AfeT & wr e § B o g @
Y T qT G KT FAFIA 9 gH
forerar ajEaT HA e A qrfEET O
A AR F W AR F & S
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O 93 I FY 3ET Al w;v
afiew gor & f5 e g Qi At
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A F A1 gW AW & guH ane
e ¥ g9 7% a1 gH 1Y ¥ gea
FFfTWFY | g2 7 F OF TEAT
f& gw QAT = @ arka frar &,
F T & | TF WA 9T I fa@r F3
™ @ T+ § 5w adom ar g
F i Mt o I AR T @) [
T I, SEET qqT W ST |
zafan W T & | et aw arfee
¥ gAY F1 T ¢ afe gw o &
I F AT QA ¥ gARA FT AT
g F AR H W T & ufw
FEAT | AT AT AT 9K & TR
e g fr o & geerd & fog
& g | T8 Tg AfT 5@ A
I 93 T AER A | qEqE
Jq I A gagrd o o7 e aArd
A 7 GET T o e g & A
¥ uw ar A fa qrieeq @) |1
& Fig ¥ g wfas ww @ R
AT g TE A oA, 59 & e
w® ¥ o 99 fag &7 & T av fF
T FE fF R AW I wws a
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T & 5 o st faw A aew w Y
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IgF I G AT g T F fog
IER TF I T 3§ o g
e farem o7 <@y @ ff arfeem @
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T | ST A K e fog dac g
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& garo 3@ A @) 9, Wow A W,
foeft fagr & fau agd-Aed aEe
& ¥ 1 Ffea Fad fag fF o
IF 928 T ¥ FE Ay a7 78 §,
A ara 9ATR), T g awd
faar A, T qg7 AET A Q) W} e
Y g9 7 ey foeft g F e &
g W), TR A T wEe Tl
FET |

g7 & ag7 & Fg W g fF ag
FAAA G JF aF AR GA 3,
qre H, T I A0 I AT T
#ify % ArHY T F=AT ST {, T AH
@A AT A T o w oy
a7 a% 5t @ a1+t & gAmTe
@ WA A AT AL qaw g @l
FFAT AT F P @ 3 g
F fau ff=a oY A % graew ®
ME = fapd a8 gFw &

oq ¥ Il AEF T I AT AT
qTH AGHT CATT AT A IR FE
2 fF g ofsem &1 & afeT 9
sive wudraT & o) @ are T FwEr
=t reATET 11 AT AT AR
FE-maar e ¥ & oA § A
0 & Ut AT ¥ @, A9 6T F
T AW ? A Y A W gRa-
FAA arETEEEn, QA @ wf
TOHT G TG F FHAT | T TG AT
or a9 | 5 a8 & & fow wan g,
oHO#T 9T a3 7 | 9HF ae §
fora a@ & @ @19 g § 9w T
g &\ #g faar sman & R wwhar
F T AR FZ F AW AT ATIR
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Y @A qE gar S | OE
AT 97 59 foare) ®R &@ &F fay
®g foar 0 ¥ 5 ag wife & &
@ F i Q7 arelt 1T § 1 AT
T Tl < afT I o T W
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A T AT FT ATRAT H7. AL TTH
freag &1 wrwar g @ &% 1 & qar
IS 97 SR AR T E HF
I & 1 AT TT AT & a8 T
@ & dmr gl 1 AT, g FRAR
F & FT A AL @ ST F T FL
F | § q@f S & Ty § g8 I8
F7 3 wgw g fF foaw ag @ @@
HAATAT FT A9 g1 § IaF graed §
oF qaqq Afq fraret € o ifer

ifeT # & UF & 9T WY ¥ /T
HA FT AT AEAT § | O FA
o farar St &7 A AT § gH O6E
I FTAT  AfFA Ag qom g W}
forarsft 7 & fag g aw ¥ g
rEdr gaATEi &1 fawe glar wWr g
@ g wg W A o M fed
TF A AR AT A9 7 R ¥ fF
& oS @ 5T wen & ge @)
AT 1 9T F 99 @ g 9% d9%
&\ oF a1 9T § qg qFeT AT AR |
afrw fee ag 78 g1 =ifey fF gad
STt &1 T L g & g A Y H
ST FT §3 W 1 gEA AT qG gAY
arfex fF woer Aifg gwoar X ag
& 9ga ST ¥ W9 ¥ FFA A0EATE |
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Shri Sham Lal Saraf: Sir, I am
thankfu] to my friend, Mr. Nath Paj
and other colleagues who have moved
this very important motion because
tertain things have to be brought to
light before our Government and the
people. This motion involves three
‘hings: security within; security with-
dut; and defending the integrity of our
rountry. I shall talk about the west-
xrn border that lies in Kashmir; I will
tot, however, go into details. Whean
there was aggression from Pakistan
and fighting broke out, a cease-fire
ine was drawn by mutual negotiations.
[ have pointed out already *hat there
ire certain dents in that line giving
1s some advantages and disadvantages
too;  equally some advantages
and disadvaniages to the other
side, Pakistan. Till it is finally decid-
ad whether that will be our future
border or not, certain things have to
Je done but due to the intransigence
m the part of Pakistan and the help
the gets from Western Powers who
iometimes profess to be our friends
also, things remain unsettled. I am
yet to see a white-skinned person
~ho has ever supported Kashmir as
'ar as India is concerned. Happily,
after the cease-fire line was drawn,
Kashmiri speaking people have come
0 this side; politically it is a very
wvelcome sign. But the politically
‘owdy elements are on the other side
ind therefore certain things happened
n the circumstances, which could not
1ave otherwise happened. Shri
drakash Vir Shastri has said that
ince Jan, 1949 there were 1500 raids
n my part of the country alone. This
s being done with a set purpose, that
eads to unsettled conditions, in secu-
ity and confusion. We try our ut-
nost to cultivate the last inch of land
n our State but these raids unsettle
hese things. About what has been
\appening there, many things may not
\ave come to light even now. I wish

had a little more time so that I could
rive some figures.

Mr. Deputy-Speaker: The hon. Mem-
er’s time is up.
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Shri Sham Lal Saraf: Five minutes
more, Sir. You will realise how many
villages have been desolatedq how
many men, women and children have
been killed; how many houses have
been ruined and how much of cultiva-
ble land left unploughed,

I would like to make one important
point. Maybe there is some dispute
from their point of view as far as the
cease-fire line is concerned, but where
there is no cease-fire line, why should
they resort to raids every day? 1
want to ask the hon. Defence Minister
this question. In the districts of
Jammu and Kathua and other areas,
certain things have to be done cons-
tantly and on a permanent basis. Cer-
tain places have been read out by my
hon. friends Shri Nath Pai, Shri
Harish Chandra Mathur and some
others. They lie mostly near Jammu
where there is no cease-fire line. Yet,
why should there be raids on those
places? Thercfore, certain things
have to be done in respect of those
places also.

1 would now like to make three or
four suggestions. Firstly, the Defence
Minister has to make it quite clear
whether our borders in the whole of
Kashmir have to be protected and
defended by the police or the militia
or by the army alone. I would say
that the military should take over the
entire border. Secondly, if there are
raids, we must give fight and pursue
the raiders and catch them on the spot,
as to show thus that we mean business,
If we do not do that, we will suffer.
Thirdly, there is the question of secu-
rity. The Ministry of External Affairs
issues permits and allows people to
come from Pakistan to our side. I
would quote only one instance in this
regard. One name has been quoted in
the Rajya Sabha also: Maulvi Abbas.
He is a person who is a Pakistani
national. He was allowed a passport
to come to India. He was permitted
to go to Kashmir, and he overstayed
there by two years. The other 8ay he
was arrested. I would ask the Gov-
ernment: how was the passport is-
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sued, how he overstayed and how all
these things happened? He must find
out the facts.

An hon. Member: Hc has been re-
leased now.

Shri Sham Lal Saraf: This instance
wili indicate what is happening as far
as passports issued to visit Kashmir

are concerned. The De-
puty Home  Minister is there.
I would ask her one thing.

I have also brought this point to the
notice of some high authorities here.
In 1961-62. how many telephone calls
were booked from the Kashmir Gov-
ernment Trade Agency at Amritsar to
Lahore and Rawalpindi? ] want the
authorities to find out how it was done
and why. There should be an enquiry
made into this matter.

I submit we should be very strict
absut our internal security as well as
external security. Our borders can be
defended only if the army takes full
control of our borders. 1 know al-
most the entire area of my part of the
country. If you go to Keren, you will
find that it is all high mountains.
The poiice personnel go there
with rotten 303 Rifles, pistols,
while the Pakistan Army, that
faces them, have sten guns and
machine guns and what not. Why
should not the army take over those
areas? I submit that all this police
and border militia should be with-
drawn and the entire arca should be
handed over to the army for Defence
and protection of the civilian popula-
tion residing there.

As far as the East Pakistan border
is concerned, the refugees are now
pouring in. We lack in publicity and
in propaganda. This is the time when
the world shoulq know what is actu-
ally happening there. We must let
them know these things by chalking
out a definite publicity and propaganda
plan. Till now, the Hindus were
being driven out from East Pakistan.
This time, the Buddhists and the
Crristians have also come. Is it not
the time for us to create a world opi-
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nion today and say how things are
happening in Pakistan? If we are in
a positiort to place our case fully and
strongly before the world, I am sure
that world opinion will be absolutely
with us and should be with us.

Finally, I would say that these are
not simple raids. There is something
more behind them- and something
more has to be done on the State Gov-
crnment level, on the Central Gov-
ernment level and also on our people’s
level.

With these words, 1 hope that the
hon. Defence Minister will satisfy us
on the points raised. -

Shri Y. B, Chavan: Mr. Deputy-
Speaker, Sir, the motion for conside-
ration that was moved by the hon.
Member Shri Nath Pai hus given us
an opportunity to place certain facts
before this hon. House. The most im-
pertant fact that we have to consider
is this: what do these incidents indi-
cate, and what is the pattern of these
instances? I think we will have to
consider them in a proper perspective,
but in order to gct a proper perspec-
tive. we have to sce some of the poli-
tical realities. The first political rea-
lity is that we are dealing here with
two unprincipled neighbours—Pakis«
tan-and China. The second political
reality is that we have got to accept
the existence of a long cease-fire line—
I use the word “cease-fire line” with
all its implications. Sometimes it
tends to become alive and it is getting
alive for the last 10 years off and on.

1 very well not only appreciate, but
am bound to explain to this House
what action we have to take in the
case of the incidents that take place
from time to time. We must accept as
a corollary to this reality of having a
cease-fire line that there is an inherent
situation that we will have to face
such instances from time to time. The
only point that we have to consider is
whether we are equally strong to deal
with such instances whenever they
oceur,
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1 am not going into the information
of the last 10 or 12 years; I am only
taking the information of last year
1963. Since January 1963, we have
suffered in J. & K sector casualties of
12 dead ang 18 wounded, while the
intruders have suffered casualties of
18 dead and 23 wounded. So, it is not
that we are not meeting with strength
the intruders who come to this side
of the cease-fire line.

Mr. Nath Pai mentioned two ins-
tances to which | made reference in
the Rajya Sabha. I would like to tell
this House that only yesterday on 26th
one of our police patroi came across
a group of intruders from the other
side. They gave them a good beating
and they had to withdraw back leav-

ing behind 3 dead bodies. I am men-
tioning this not with any
sense  of revenge, but to
show that certainly our people

are also quite alive to their responsi-
bilities and they are taking certain
action. In the month of January.
apart from the incidents which did
not produce any casualties, on 16th
there was an instance where 2 Indians
were killed, but in the latter part of
January near Jammu in Ramgarh
area, there was an instance in which
9 Pakistanis were killed and 8 were
wounded.

Shri Sham Lal Saraf: We had to
give up 2 big farms because of cons-
tant raids in Nandpur, Jammu.

Shri Y. B. Chavan: I am telling
that this series of instances are occur-
ring and certainly, as we had to suffer
some losses, Pakistan also had to suffer
tertain losses.

What, really speaking, are these
instances meant for? I entirely agree
with the hon. Member, Shri Chatter-
jee,—he is not here now—that their
design seems to be to create an ins-
tance, to create a condition, tg have
an emergency meeting of the Security
Council. If that is the purpose they
have in mind, certainly we must try
to understand that they will continue
to do that till they think thgt their
claim is satisfied or not. We will have
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to distinguish between these two pos-
sibilities, 1 agree with Mr. Daji who
said that our defence preparedness
should be “calm and calculated”. I
entirely agree with him. Certainly,
we will have to have a calm and cal-
culated preparedness. I do agree that
a country like Pakistan only under-
stands the language of strength. We
will have to show strength whenever
the opportunity comes. But certainly
I would not be agreeable to the situa-
tion that we should try to go across
the cease-fire line and create prob-
lems. We should not do that, because
it will be serving their cause and
their  design. If their design is to
have an occasion to raise something in
the UNO tomorrow, we should not fall
a prey to that. At the same time, we
must not follow a weak-kneed policy.
We are not following a weak-kneed
policy in this matter.

In this case of ambush, the word
‘ambush’ itself means some sort of an
element of treacherous surprise. Our
police were on our side. Naturally,
we do not have our army personnel or
our police patrol on every inch of
land there, particularly in that part of
our territory. The very purpose for
which the police group was going was
to patrol the area. It seems, possibly,
they were on a wrong foot they had
concealed themselves in that area and
they just made a surprise attack and
killed our people.

Shri Hari Vishnu Kamath: They
were well inside our territory?

Shri Y. B. Chavan: Absolutely and
clearly on our side.

An hon. Member: How many were
killed?

Shri Y. B. Chavan: I have not got
that detailed information as to how
many of our men are with them. Our
information is that some of them are
with them. I do not want to mention
their names, because possibly they
might kill those men with them to
prove us false. Therefore, I do not
want to mention the ‘names or the
exact number.
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These are, Sir, some of the points
that we will have to bear in mind
when we take a certain view about
the matter. Certainly, we should not
be complacent, I agree, about it. There
is no scope for us to be complacent,
but I would certainly make an appeal
to the House that, equally, we should
not take an alarmist view. While
hearing the speech of the hon. Mem-
ber, Shri Swell. I got the feeling that
there was an attitude of alarmist. We
should not take that view.

Shri Hari Vishnu Kamath: Do not
be complacent either.

Shri Y. B. Chavan: I agree that we
should not be complacent. Therefore,
I welcome this discussion, because that
certainly keeps everybody alert. I
would request this hon. House to take
this fact into consideration, because
there is a feeling—I do not think
there should be any reasonable cause
for that feeling—that it is only the
Pakistanis who always come here and
give us a beating as if they are not
receiving any beating in return.

Shri P. R. Patel (Patan): We do not
hear about their being beaten.

Shri Y. B. Chavan: That is why I
am telling you,

Shri Hari Vishna Kamath: Our pub-
licity is bad; publicity is poor.

Shri Tyagi (Dehra Dun): We beat
quietly.

Shri Hari Vishnu Kamath: Why do
you keep it to yourself?

Shri Y. B, Chavan: In the case of the
eastern sector, I entirely agree that
there also in a certain number of
places the border is still undefined ang
that certainly creates problems. We
have certainly takes some action in
order to reduce tension and to finalise
demarcation in the Lathitilla-Duma-
bari area. I would certainly like to
point out how Pakistan Government
sometimes takes an un-principled atti-
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tude in this matter. It is a very in-
teresting experience that we have had
about this effort to finalise demar-
cation in the Lathitilla-Dumabari area.
This is what happened. In an effort to
reduce tension ang to finalise demar-
cation in the Lathitilla-Dumabari area,
an offer was made to the Government
of Pakistan in August 1963, for crash
demarcation of the area by the Cen-
tral Survey authorities of India and
Pakistan. No response was received
from Pakistan for some months, but
they finally agreed in December 1963,
to have a meeting of the Surveyors
General at Dacca.

The Surveyors Genera] met at Dacca
from 18th to 20th December 1963. No
conclusions could be reacheq at the
talks in Dacca and the Surveyors
General again met at New Delhi bet-
ween January 8 and 10, 1964. This
meeting was totally infructuous. The
Surveyor Genera] of Pakistan insisted
both at Dacca and at New Declhi on
the acceptance of a straight-line
boundary. Our delegation explained
that the notification issued prior to
1947 and various documents available
provide considerable evidence that the
villages concerned had been and con-
tinue to be under the jurisdiction of
Thana Patharkandi. Since these vil-
lages were part of that Thana, they
were rightly included in Indian terri-
tory. The Pakistani delegation was
requested to pay a joint visit to the
ground to verify the actual position
before commencing demarcation.
Efforts were also made to verify the
joint procedure for early demarcation.
But these proposals were not accep-
table to the Pakistani delegation nor
were they prepared to continue with
the examination of available records.
When it became apparent that the
Pakistani delegation had come with
the determined view to disagree, they
were pressed to record the views ex-
pressed by both sides in the form of
signed minutes, but they refused to
sign any minutes of the meetings. Our
Surveyor General recorded all this in
a written communiecation to the Pakis-
tan Surveyor General and the latter
replied that since they had already
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“decided to disagree” there was no
point in drawing up the minutes of
the meetings. Really speaking, what
‘we have to try in order to lessen tens
siong is, we will have to finalise or
define finally some of the areas. I think
our efforts will have to continue in
this direction, despite the provocations
that they may provide every now and
then. This js the perspective I would
like to place before this hon. House.
We will have to study this question
and appreciate these problems in this
perspective.

I agree that there is no reason,
there is no ground, for us to be com-
placent because I fing there is every
reason to be rather more watchful
because 'of our recent experience. Here
I must give certain information to this
hon. House. After the recent crash
of our aeroplane, when some of our
aircrafts were going round to search
the missing aeroplane, we found that
continuously we were receiving some
misdirections or interruptions {rom
some radio stations located in Pakis-
tan territory.

Shri Tyagi: There is espionage.

Shri Y. B. Chavan: Our aeroplanes
had this experience two or three times.
Naturally, we have lodged a protest
with Pakistan. Because, thig is how
we will have to begin. Certainly, we
have taken action. We have taken
up the case with the Pakistan autho-
rities. Let us see how they respond
to that.

All these things do indicate that
their® desire is to keep the problem
alive. So, it is certainly good that we
are also alive to this problem.

Shri Tyagi: Do you think that the
threat from Pakistan ig serious?

Shri Y. B. Chavan: Well, T would
certainly like to say one thing. I
would like to repeat what I said in the
Rajva Sabha the other day, and cer-
tainly I am taking responsibility for
saying this‘to this hon. House, that as
far as the information we have got is
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concerned, there is no massive concen-
tration of troops so that there can be
any invasion of India. But if they
take any steps in that direction I can
assure the House with all responsibi-
lity at my disposal that we are pre-
pared to face this.

Shri S. N. Chaturvedi (Firozabad):
It is very heartening to learn that
some of the intruders were repulsed
and some were killed also. Why was
this information not given to the
public when we so scrupulously res-
pect the cease-fire line? Could we
not have given publicity to the fact
that it is the intruders who are being
captureq or repulsed without our
crossing the cease-fire line?

Shri Y. B. Chavan: I do not think
we had the opportunity to make this
announcement to the hon. House
before. In the case 'of Pakistan, they
used it for propaganda purposes.
Sometimes it is asked how Pakistan
first gave this information to itheir
radio. It is very clear because they
had planned the whole thing and they
knew the whole thing rather early.
We have got the information nearly
24 hours late because we were not ex-
pecting such an incident. It occurred
at an isolated place. We got the in- -
formation on the 22n4 or so. It was
a Saturday ang then came the holi-
day on Sunday. So, naturally, I
could not come to this House to give
this information earlier. Pakistan, on
the other hand, went with this news
to their radio as soon as it occurred.

Dr. L. M. Singhvi: What about the
morning broadcast of today which
alleges intrusion by Indian patrols?
They have given very wide publicity
to that.

Shri Y. B. Chavan: I have also got
this information about their radio
broadcast. As I gave the information,
only yesterday at 11 O’Clock some
of their people tried to enter our
areas and our police patrol detected
them. There was exchange of firing
and they had to run away, leaving
behind three dead bodies. Now, when
their dead bodies are in our posses-
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sion, in order to create evidence that
we have trespassed into their terri-
tory, they have come out with this
broadcast. I got this information to-
day, just before I came here.

Dr. L. M. Singhvi: Why not acce-
lerate the process of getting infor-
mation?  This announcement could
have been made earlier in the morn-
ing, instead of waiting till evening.

Shri Y. B. Chavan: I received this
information as I was coming to attend
this discussion.

Shri Swell: Will the Government
take this opportunity of giving pub-
licity to the fact that about 100,000
Christians are fleeing from East Pakis-
tan to Assam and expose Pakistan in
its true colours to the entire Christian
world?

Shri Y. B. Chavan: This is your
suggestion. Certainly, we will have
to think about it. I cannot, on the
spur of the moment, give you any
definite assurance on behalf of Gov-
ernment; I am not supposed to.

Shri Swell: T understand that that
is for the hon. Prime Minister to do;
but this matter cannot be fought only
with arms; it has to be fought also
politically.

Shri Y. B. Chavan: You have made
a suggestion which is certainly good
and useful. >

So, there are two distinct things
that we have to distinguish. The
series of incidents which are created
on the border and a full-fledged inva-
sion, if they want to take a concerted
army action, are two different things.
I must say that in the case of the
first thing, we must not take an alar-
mist view. We must also take into
consideration the resistance that we
have given and the punishment that
we have always inflicted upon them
whenever an opportunity came our
way. At the same time, I must say,

FEBRUARY 27, 1964

Ambush of Indian
Police Patrol men
by Pakistani Troops

2954

as a result of the Pindi-Peking axis:
whatever is in their mind, if there
are any designs against us we cannot
say. But if at all . . .

Kamath: You
You cannot
Pindi-Peking

Shri Hari Vishnu
cannot say even that?
say that behind the
axis there is a design?

Shri Y. B. Chavan: We cannot say
about the detailed plans. If they
have got anything and if, really
speaking, they try to do that, we are
certainly taking action and are mak-
ing preparations.

The hon. Member, Shri Nath Pai,
mentioned that 1 gave that assurance

about ‘our preparedness. I can cer-
tainly tell this House that 1 have
given those assurances in all the
seriousness and in all the sincerity

that I could command.

o TH wARR =fgar: 3w Tl
A ot T T g Y T A A

Shri Y. B. Chavan: Somebody said
that these are not places where some-
body could come and occupy the
chair. I think, Shri N. C. Chatterjee
said that. I can tell the hon. Mem-
ber that the moment I feel that I am
not trying to serve the country in the
right form, without anybody asking
me to quit, T will quit myself. It is
a place of the greatest and grave
responsibility and the assurance that
I am giving is not merely to get away
with that assurance in a short debate
like this. I know that this is an assu-
rance not only to this hon. House but
to the country at large and what a
grave responsibility it is. I can assure
this hon. House—I had discus-
sions with the Army officers also
before I came to give you this assu-
rance—that our preparedness in this
matter is as good as can be expected
reasonably.

Shri Sham Lal Saraf: I want to ask
one question.
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Mr. Deputy-Speaker: The discus-

sion is over.

Shri Nath Pai: No.

Mr. Deputy-Speaker: There is no

right of reply.
Shri Nath Pai: It is a well estab-
lished convention of the House.

Shri Hari Vishnu Kamath: The hon.
Speaker said—I suppose, you were
also present, but I am not sure—20
minutes to the hon. Minister and 10
minutes for him to reply. He said so.
We all heard it. My hon. colleagues
will bear me out.

Shri Nath Pai: There is no question
wbout it.

Mr. Deputy-Speaker: All right.

Shri Nath Pai: I am very grateful
that the approach of almost a!ll the
hon. Members who participated in
the debate was not from the narrow,
seclarian party point of view. Al
tried to remcmber that the matter we
were discussing was above party
politics and that it concerned the
‘whole country.

Shri Tyagi: We are all patriots.

Shri Nath Pai: In the few minutes
that 1 will be taking may I pcint out
.once again, in spite of the assurance
given by the hon. Defence Minister
whose sincerity or honesty I would
not question nor would anybody here
like to question, that the whole pat-
tern seems to be not very mysterious
and the design seems to be verv clear.
1 will quote two leaders of the two
countries. Raja Ghaznafar Ali Khan
‘had made the long-term objective of
Pakistan clear to this country. This
‘was the slogan he gave in Lahore,
mamely,—

‘gw & famr arfaeam,
T3 F A fegem ("

An hon. Member: English transla-
tion.
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Shri Nath Pai: They have never
forgotten this. They hav# never
repented having made this their main
objective. Combine this, the long-
term objective of their newly found
ally, China...... (Interruption).

oAt fe=t 9 98 awea & wl 9w A
qg gHH A AIEY

Shri Y. B. Chavan: I am afraid, you
are merely advertising whoever gave
that slogan. Do not forget that for
the freedom of this country we also
learnt the slogan of “Do or d.e”.

st ad: gragT R E i gw A
afaar o gatfaat € 8, o=y a9Tw
AT WX IT F oA A A ) aw A
IAFT AFAT AT 77 o7 %

¥3 FX AN fege (7

& o o AW : HF ¥ S@w
Tfaea

Shri Nath Pai: Add to this, Mr.
Deputy-Speaker, what Mao Tse-tung
has said very recently about our
country. The hon. Defence Minister
was absent when I tried to raise this
matter in this House to draw the
attention of his colleagues an3 parti-
cularly his to this. Mao Tse-tung 8
reported to have told a visiting
dignitary: “The Indian Army—where
is the Indian Army? Invisible in war
and invincible in peace.” This is the
estimate of Mao; this is the slogan of
Pakistan, and this is the new combi-
nation with which we are confronted.

18.00 hrs.
-

I fully agree that let us not be
panicky; let us not take a chauvinis-
tic attitude towards Pakistan; let us
not forget that we talk ourselves of the
people of Pakistan. But, certainly, to
demand that we take’ notice of the
realities is not wrong.
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The Defence Minister hag taken me
to task for saying: ‘Go, give pursuit
ang punish’. He says that if we do
that, it will create international com-
plications, giving Pakistan the oppor-
tunity she is seeking, that is, to take
the issue to the Security Council.
May I tell him that he reminds me
of a plea the Prime Minister made
when we pointed out ‘If you come
acrosg Chinese posts built on Indian

territory, why do you not demolish
them?”. He said ‘If we demolish
them, it will lead to international

complications and lead to war’. If
building of posts on our territory does
not lead to war, why should demo-
lition of posts lead to war? 1 never
understood that, and this Parliament
never understood that. If  their
coming into our territory does not
lead to a war, why should our going
into their territory lead to war? This
is not being adventurist, but just
telling them, speaking to them, talking
to them, addressing them, and con-
versing with them in a language which
they understand.

I am very happy to hear from the
Defence Minister that whenever they
have come here, we have tried to
punish them. I am not happy to
announce the figure of dead Dbodies.
because it is against the very grain of
our culture. But I would be happy,
as indeed every Indian will be, to hear
that everybody who intrudes into our
land does not go alive leaving our
territory. Saying this is not being
chauvinistic.

Now, may I ask some questions
ebout that? I am very glad that the
Defence Minister has said that the
preparedness continues. The assuran-
ce is good as far as it goes. But he
has never answered this question,
namely whether the preparedness,
whether the vigilance and whether
the combat-readiness is as much as we
demand, because the peril is not only
from one country, but as he says,
from two unscrupulous countries.
How does it happen that not only do
they come and infiltrate, but we can-
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not prevent the illegal inflitration of
tens of thousands of Pakistani na-
tionals? They have come because
there is no guard; they have come
because there is no security. What is
the reply to that? I never got any.
We cannot help the flecing refugees;
we cannot stop the illegal infiltrants,
and we cannot stop this horrible in-
trusion which might be something
more dangerous than the Defence
Minister has thought it to be.

I do not think that the only ob-
jective is to find an opportunity or an
occasion to go to the Security Coun-
cil. That may be there but there is
a long-term design both of China and
Pakistan. I know that it will appear
to some that we are becoming like
Don Quixote saying ‘Fight everybody
who comes’  We are alone, 1 say,
and hew can we afford to? The reply
to that is simple. The past policies
have landed us into this predicament.
We must face il. There is no going
back on it. There is no use saying
‘Placate one and fight the other’. This
cannot be done. We have to face both.
We must remember that alone we may
be, but this country has 444 million
song and daughters. What are they
made of? This is not being falsely
heroic. If this isolation is there,
that should not lead us to a position
where we shall accept the false claims
of the one and try to placate the one
so that we face the other. No; if
necessary, we must accept this reality

that we are confronting, the two
unscrupulous foes.
Then, I would ask the Defence

Minister whether he is really satis-
fied that our preparedness is what he
wants to create. 1 know that he is
trying. If the preparedness is of
that order, how did it happen? Where
were our intelligence men? Did they
not know the presence of the Pakis-
tani forces before they could surround
and could operate and could liquidate
our patrol on our own territory?
Where was that intelligence? It is
better vigilance that we demand.
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How does vigilance operate in other
vountries® Does not the Defence
Minister know that the American U-2
plane was flying at g height of about
60,000 feet, and the Russians could
detect it, track it and bring it down?
And that alone stopped similar flights
of the U-2 over the territorial
sovereignty of the Soviet Union. Have
we ever done it? I have never known
it.

In conclusion, I would say that we
welcome the assurance that the
Defence Minister has given. ButI think
that the peril is far greater than
secking of an opportunity to take
the issue once again to the Security
Council. Pakistan is up to much
greater mischief, and the danger can-
not be minimised. What is expected
of us at this hour is a far greater type
of lcadership than Government are
showing. We need to show greater
dedication, greater discipline and
greater faith in ourselves, and to the
extent that we show them we
shall be able to meet the
situation. I do not want a prepared-
ness where we shall be able to put
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an end to this kidnapping and to.
these ambushes, but I want a constant
preparedness in this country, where
neither Pakistan nor China will have
the temerity to find out how we stand.
When you can say that, this debate
will have served its purpose.

Mr. Deputy-Speaker: The considera-
tion is over.

There is a half-hour discussion. Is

the House prepared to sit half an
hour more?

Some hon. Members: No.

Shri N. R. Laskar (Karimganj)
rose—

Mr. Deputy-Speaker: It will be

taken up on some other day.

18.06 hrs.

The Lok Sabha then adjourned till’
Eleven of the Clock on Saturday,.
February 29, 1964/Phalguna 10, 1885
(Saka).
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